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LEGISLATIVE ASSEMBLY
Friday, 2nd March, 1945

The Ass;mblf met in the Assembly . Chamber of the Council House at

Eleven of the Clock, Mr. Presndent (The Honourable Sir Abdur Bahlm) in the
Chair. .

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANBWERS.

Smc'nous FOB PROMOTION AS ASSISTANT CoNTROLLRRS ON NORTH WRSTEEN
RAmLway

612. *Mr. Lalchand Navalrai: (a) With reference to the Honourable the
Railway Member’s reply to sturred question No. 349 asked on the 14th Novem-,
ber last, in connection with promotion to the posts of Assistant Controllers on
the North Western R ailway in order to make good the deficiency in the
representation of certain. commuhities, will the Honourable Member be
pleased to lay on the table of the House a statement showing separately for

-each Division of the North Western Railway and for each community the fol-
lowing information :

(i) the number of candidates sent up for January, 1945, selections held at
Lahore, and

(ii) the number of candidates selected? -

(b) What steps do Government propose to take against the practice of com-
munal discrimination in the watter of promotions; if none, why? .

The Honourable Sir Edward Benthall: (8) I lay on the table a statement
ngmg the required infqrmation.

(b) No communal discrimination is shown in regard ta promotions and no
further steps are called for. .-

<

Sattement alwwmg communul composition ofctaﬁ‘rmmncndd by each Divirion for selection as
Aassistant Consroller and those selected sn January, 1945

. N’umber of staff recommended

by Divisions for selection Number of staff selected
Division
Other Mino-. Other Mino-
Mushms Hindus rity com- Muslims Hindus rity com-
munities munities
Dolln ... 1 1 1 1 . 1
p{ndi Lo 4 lg ; 3 S | .
Ravnl . . . : . . 2 1
Quetta . .. 2 8 . 1 3
%m . . . . ll i 1 . 1
erozepore .. . .
Karachi Pt o1 4 1 1
Walton Training School ‘. 2 . 2. .. 2
Total . 12 31 7 8 8 4
Grand total . 50 20

.
-

RESRRVATION OF SROOND CLass BERTHS FOE SITTING ONLY ON A SEOTION OF
" BoMBAY, BARODA AND CERNTRAL INDIA RAmway
618.*Mr. Lalchand Navalrai: (a) Will the: Honourable Member for Railways
be pleased to state if he is aware that the Bombay, Baroda and Central India
Railway from’Ahmedabad to Bombay, reserve herths in second class on pay-
ment of annas 0-8-0 per berth and issue a coupon accordingly?”

(947),

'
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(b) Is the Honourable Member aware that after issuing a reservation
coupon for-& berth they provide only sitting accommodation in the second class
to.the great inconvemience of the paseengers who sit™ huddled up in their
seats and waking up the- whole night?

(¢) Under what rule or law has this system been adopted on that part of
the Bombay, Baroda aud Central India Railway, when the rules “distinctly
provide, as.is even notified in the Time Table, that berths will be reserved for
sleeping accommodation from 9 p.M. to 6 A.M. and sittmg accommodation
only would be provided durivg the day? -

(d) How is the recéipt of annas 0-8-0 per berth ]ustlﬁed when only incon-

“venient sitting nc(.ommod.atwn is gmen similar to that in the ﬁmtermedmte

compartment? °

(e) Does the Honoursble Member propose to instruct. the Bombay, Barods
and Centrsl India Railway to follow the usual course of reservation of the
berths in the second class as is done on the other Railways? If not, why not?

The Honourable Sir Edward Benthall: (a) and (b). Beats, and not berths,
are reserved, but the reservation fee of Annas 8 is not charged
(o) The system was duly notified by the B., B. & C. 1. Railway in a publie

- notice dated 5th January, T943. A notice to this effect also appears as s

8pecial Blip in the ‘time-table of that Railway. The B:, B. & C. I, Raxlway
is competent to make such Rules. . -

((d; Ilgoes not ayise in view of replies to (a) and (b). .

e) No :
. PosT-War Ram-Roap Oo~onnnunon

614. *Mr, T. 8. Avinashilimgam Chettiar: lel the Honourable the lewsy
Member please state:

(a) whether Government have come to any conclusions over post-war co-

* ordination of the Rail and the Road:

(b) whether it is proposed to float large * companies in big areas for road
transport with majority of shares’ owned by the Railway companies; and.

(c) if so, whether they have considered the rights and interests of exisung
transport ogencies?

The Honourable Sir. Edward Benthall: (3) There is pmctmsl unammnty of
opinion on all sides that co-ordination is essential but opinions differ. as to the
means by which it should be effected. Gowernment are considering the whole
question in the light of the various.opinions expressed. :

(b) and (c). The Honourable ‘Member is referred to the rephes given by
me to his-short notice questlon No. 7 omr-the 20th Febnmry 1945 and to ‘sup-
plementarv questions arising therefrom.

"Mr. T. 8. Avinashilingam Ohettiar: May I know when they -expect to cbme
to a conclusion over this matter?

The Honourable Sir Edward Benthall: It is entirely for the Madras Gov-
ernment in the first place to come f{o a conclusion regarding their -pohoy,
sfter which we shall consider the situatipn.

Mr. T. S. Avinashilingam Ohettiar: T think the Honoumble Member is mis-
taken. This does not refer to the Madras Government.

The Honourable Sir Edward Benthall: T see. Well, T cannot say when we
-shall come to a conclusion but- we are conmdermg the various opinions

- expressed.

Mr. T. 8. Avinuhmngam Ohettiar: If the opinions of the different pro‘vmces‘
"differ as to. their coming in for a share or not, will the Central Government have

different plans for different provinces?
The Honourable Sir Edward Benthall: That must-be the case since road

transport lies primarily in the hands of the Provincial Government.

_ M» T. 8. Avinashilingam Chettiar: May I know whether this is going to be
a posf-war progmmme or do they propose to bring t.hm into effect even during
the war?

The Honourable Sir Edward Benthall: We may bring it into eﬂ‘ect during
the war: but that will depend npon the ultxmate ‘decision of policy.



STARRED QUESTIONS AND ANSWERS 949

Dr, 8ir Zia Uddin Ahmad: Will the Hbnourable Member nge to, the Mem-
bers of the House an opportunity to discuss the policy of co-ordma.txon by put;-
ing up & resolution to that effect.

Mr. President (The Honourable, Sir Abdur “Rahim): Will the Honourable
Member. spesk up? '

Dz, Sir Zia Uddin Ahmad- Will the Honourable Member give the Members.
of the Assembly en opportunity to discuss this co-ordination by bnngxng & reso-
lution before the House.

The Honourable S8ir Edward Benthall: I.will consider that. -

,Mr. President (The Honourable 8ir Abdur Rahim): Next question.

RoADs NPREATED FOR PASSENGER TRAFFIC BY RatmLways

615. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honoutable the 'Rail-
way Member please state:

(1) whether dny roads are operated for passenger traffic by the Railways .
themselves or by companies in which Railways have a.major interest; S

(b) if 8o, what those roade are; and .

(c) how Government have dmposed of the agencies who were already work-
ing in-those lines?

The Honourable Sir ldwa.rd Benthall: (a) No raxlway so far is operating de-
partmentally a road service for” the carriage of passengers. The N. W. Rail-
way, however, in 1938 negotiated a major interest in the North  Western Trans-
port Company and recently -irr Parry’s Kulu Transport, Ltd. It has also
negotiated a substantial mtereﬂt in the Rawalpindi Kashmir Transport Ltd.

(b) The routes over which these companics are permitted to operste ‘are:

‘Name of Trmsport Co. Route
1. North Western Transport Co. Ltd. (i) Lyallpur-Jhang. .
: (ii) Peshawar-Abbottabad.
(iti) Peshewar-Rawalpindi® -
2. Parry’s Kulu Transport Ltd. Nagrota-Kulu-Manali (Punjab).
3. Rawalpindi-Kashmir Transport Dtd. Rawalpindi-Srinager.

(c) The question does not arise as the rallway in the case of the North
Western Transporf Co. co-ordinates its services with the other road operators
who were working at the time of the formation of the-company, and in the case
of the other two_concerns the railway has -associated ltself “with trapsport
agencies pxevxously operating on the routes in question.

Mr. T vlmah!lingam Chettiar: With reference to clause (a), are the
preseng operatmg‘ compames run by the rallwa.ys themselves or by the Com-

© panieg;

The Honourable Sir Edward Benthall: .The cOmpames :

Mr. T. S. Avinashilingam Chettlar: They are operated by compames w1th
Railways having a major share?

The Honourable Sir Edward Benthall: Yes, the firs two. *

.Mr. T. 8. Avinuhﬂingam Chettiar:: Who bre the managing agents of these
companies?

The Honourable Sir- Edward Benthall: There are no managing agents. They

are operated by the compsanies without managing agents.

Mr, T. 8. Av!nuh!.llngam Oheftlar: How can that be? There must be
some-one managmgl

The Honourable Sir Edward Bonthall I think they are run by a Managmg
~Director. I would require nqtice of that question. ’

Mr. N. M. Joshi: In view of the Government of India taking a large share

. in these’ companies, why do not the Government of Indla run these motor ser-
vices themselves?
The Honourable Sir Edward Benthall: The prmclple is that we leave ‘tpera-
tlon in the hands of people who thoroughly understand road opera.tlon
"~ Mr. N. M. Joshi: May T ask whether the' Government of Indis are mcapable
of managing these bus services? .
- A2
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The Honourahle Sir Edward Benghall: .The Government of India are not in-
capable of working up an organisation, but these concerns existed and were
operated by efficient operators and the Government joined with them in their.
{urther operation. : L
 Sir Muhammad Yamin Khan: Are the accounts of these companies audited
by the Auditor-General or' by private auditors? | . :

The Honourable Sir Edward Benthall: I would require notice of that.

°  Sir Muhammad Yamin Khan: How does the Government. have any tontrol
-over the finances of these companies and safeguard the interests of the tax-
.payers? . . ] - :
The Hopourable Sir Edward Benthall: They - are overseen by the North
Western Railway. It is the North Western Railway which 4s associated with_
‘these companies and I have not the slightest doubt that they.thoroughly
examine the accounts. In the case of the North Western Transport Co., Ltd.
(Lyallpur-Jhang route) there is a joint company, i.e., a company in which“the
reilway owns the majority interests and which operates alongside a number of
individual operators. They have a working arrangement between the individual
iperators, and- the Government company, the North Western Transport Co.,
td., I believe the railway does the booking and the company does the operatior

of the vehicles. ,

Sir Muhammad Yamin Khan: This means that all the revenue derived -
through booking are put into the Government treasury according to what the
system is.on the railwavs. Or does the money go into the hands of the various
operators? . o

The Honourable Sir Edward Benthall: In the Lyallpur-JThang ease it is a
joint service. There are individual operators who continue to run under an
sgreemént with the Government Company. In the case.of the Government
company the receipts come into the company and these are distributed in the
ordinary way in which a company distributes ita surplus.

Sir Muhammad Yamin Khan: Does the revenue first go into the Govern-
ment treasury or does it go into the private banks of the different companies?

The Honourable Sir Edward Benthall: You mean the receipts taken by the -
booking clerk? . h

Sir Mohammad ‘Yamin Khan: Yes. _

The Honourable Sir, Edward Benthall: I could not.tell you how exactly
they are handled, but thev come ‘into tlie coffers of the company.

Prof. N.-@. Ranga: Have Government examined the.question of forcing an
effective financial control over the finances and management of such companies
in which the railways have a major portion of shares? .

The Honourable Sir Edward Benthall’ As far as I am aware, there is effect-
ive control. : .
(At this stage Mr. N. M. Joshi rose thrice -in his seat.)
“Mr. President (The Honourbsle Sir Abdur Rahim): Next question. .
PROPOSAL TO RUN R0AD TRANSPORT BY RAILWAYS IN MADRAS PRESIDRNOY |

. 616. *Mr. T. S. Avinashilingam Chettiar: Will the Honourable the Railway
Member please state: : - ' v
(a) whether there are any proposals to run road transport in the Madras
Presidency through a transport agency in which=the Railways will have & major
interest; D .
(b) whether he has rcceived any applications from any of .the existing
agencies to do this work; ' :
‘(c) if so. what those sgencies are; and B
(d) when he expects to come to a conclusion on this matter$ _
" he Honourable Sir Edward Benthall: (a) The Honourable Member's atten-
" tion is invited to the reply to para. (a) of the Short Notice Question No. 7 asked
by him on the 20th February 1945.

e
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(b) Yes. '
(c) I lay ‘a list of applicants on the table of the House.
(d) No decision can be taken until the Government of Madras intimate their
final views.

L d

List of Applicdhts . - ‘

ix) The M. & S. M. Railway : , .

Royal Motor Service, Narasaravupet.
2. Gatti Subbaran, Cocanada. .
3. 8ri Satyanarayan Motor Service, Guntur,
4. City Motor Service, Madras.
5. Hindustan Commercial Transport Company, Buwudt v
6. Garage Ltd., Madras. - ~
7. Dhanam & Co. .,. Tirupati. - . !
8. Sowriash Brothers, Narasaravupet. . N
9. Kristma & Sons, Knmool :

(li) The 8. I. Railway

1. Sri Lakshnupathl den, Mettupalayam.

2. The Garage Ltd., 8. I. Ry: Street Delivery Contueton, Madras.
- The Central Auto Parts Co., Madras.

. N. V. G. B. Motor Service. Dmdngul

. The New India Corporaticn, Madras.

. Premnath Motors, Calcutta.

Varadaraja Motor Service, Karur.

Marappa Gounder & Co.; Palghat.

The Kodaikanal Motor Union.” .
0.-Rahim Bros. Motor Bervice, Periyakulam.

Y- SXT-¥- Y.

-t

Mr. T. S. Avinashilingam Ohettiar: Have the Government of India 1mposed
any time limit within which they should come to a decision? ’

. The Honourable Sir Edward Benthall: No, Sir. In the case of Madras we’
are entirely ‘dependent upon & prior: decmon by that Government as tc what
their policy is ta be.

Mr. H. A. Sathar H. Essak Sait: Before that declsxon is taken are certain
agencies being allowed to run these services?

The Honourable Sir Edward Benthall: The services at present are run by’
private companies, individuals or associations under llcense from the Govern-
ment of Madras.

Mr. H. A. Sathar H. Essak Sait; Are there any under thls pohcy? T
. The Honourable Sir Edward Bsnthall: The policy has nat been.settled yet.
HARDSHIPS EXPERIENCRD'BY FIRST AND SROOND CLASS PASSENGERS AT LALA MUsA

617. *Khan Bahadur Shalkh Fazl-i-Haq Piracha: Will the Honourable"
Membar for Railways please state:

(a) the number of first and second class berths accommodation genemlly
available at Lala Musn North Western Reilway, for passengers on the 86 and
58 Down trains comit.g fremn Rawalpindi and Peshawar, respectively, and on
the 57 and 85 Up trains coming from Lahore for passengers coming frora
Malakawal sxde,

(b) if it.ig & fact that ordinarily almost gll the first and second class berths
in the trains mentioned in ¢u) above are reserved and occupied from ‘their sta-
tions of start and in the way till they reach Lala Musa: and

(c¢) whether it is in fact invariably impossible for the first and second -class
passengers, particularly femnales, to get accommodation in these trains?

"~ The Homourable Sir Edward Benthall: With your permission, Sir, I propose
to reply to this and Starred Question No 618, together.

Government have no information on these matters of detail relating to ‘train -
services and train timings involving the comfort and convenience of 1st and 2nd
class passengers, which I suggest should be. miore appropriately taken up in the
Local Advisory Committee than on the floor of this House. I am, however;
bringing' these two questions to the notice of the General Manager, North Wesb-
ern Railway, for such action as it may be possible to take.
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HaRDgHTPS BXPERIENCRD BY FIRST AND SROOND CrLAsS PAsSENGRES AT LaLa Muga

1618, *Khan Bahadur Shaikh Fazl--Haq Piracha: Will the Honourable the
Railway Member please state:

(8) if it is & fact that no reservation df berths is made at Lala Musa for
passengers going to Lahore and Peshawar side on trains mentioned in the pre-
- ceding question ;

(b) if a third class bogey is atta.ched to the 58 Down train for Lahore and
& bogey having first and second class compartments is attached to 90 Down
traip for Khenrs at Lala Musa (North Western Railway) Railway Station; -

+ o) if these bogies are made to etand in the yard and passengers are not

allowed to occupy them before they are attached to their respective trains,
uulels;: they tip etther the pohc&constable on duty or any of the Railway Staff
in charge;

(@) if it is a fact that.more than often respectable upper class passengors
who prefer to travel by third class than to wait for the morning trains -for
the -whole night at Lala Musa are often insulted if they occupy these bogies
befure t:hey are attached to their trains;

(e) in view of the facts above, whether Government proposa to consnder the
desirability of placing the bogies at such places on the platforms or in the
88 to allow the passengers to conveniently occupy the bogies before they guve
* attached to their respective trains as is done at La \Ylore and Delhi; and

(f) in view of the hardships and inconvenience to the first and second class
passengers at Lala Musa to find accommodation in trains going to Lahore and'
Peshawar, whether it will- be considered to wnake airangements to attach
- bogies .of first, second and inter-classes from Malakwal to Lahore and from
-Malakwal to Bawalpmdn and Peshawar and vice versa poth in the Up and
Down directions?

Trany TDORGs OF MALAEWAL Bm Brawcor Lixe

619. “Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) With reference to the
answer laid on the tuble in reply to my starred question No. 556(d), asked on
the 17th November, 1944, regarding chauge in timings of trains on Malakwal
Bhera Branch Line, will the Honourable the Railway Member please state if
ths matter was considered by the Time Tabls Commxttee of the Local Adﬂsory
Committée, and wbat was the result?

(b) When is a change in the time table expected?

The Honoursble Sir Edward Benthall: (s) Yes. the question of train timings
on the Bhera-Malakwal Section was discusséd by the Time Table Sub-Commit-
tee of the North Western Railway Local Advisory Committee at their meeting
on the 26th January 1945, when they were informed that arrangements were
.béing made to revise the tnmmgs of 258 Up and 256 Down hetweén Bhers and
‘Malakwal. so that 255 Up wil conneét with 95 Up to Lala Musa, which in turn
connecte with 20 Down as well ss 4 Down in the down direction and 19 Up in
the Up direction. This decision has been aceepted bv the Sub-Committee and
‘e'mfirmed by the Local Advisory Committee. -

(b) Presumably, the changes will be notified in the next issue of the hme
table. T am not able to say exactly when this will issue.

INDIAN CHRISTIANs OF OUDH aAND TIRHUT RAILWAY

. 820, *Lt.-Ool. Dr. J. O. Ohatterjee: (a) Will the Honourable the Railway
-Member be pleased to state the total number of -Indian Chnstnang employed
in the Qudh and Tirhut Railway?

) How many of them are in receipt of salaries—(i) over 150 p-m., (n) pver
100 but below 150 p.m., and (iii) over 50 but below 60 p.m., and below 50 p.m.?
. (c) Te it & fact that the numbér of Indian Christians employed in this Rail-
way is below the guota to which they are entitled and that those ‘in ‘Bervice
are mostly low paid servants?
(d) If the reply to (c) is in the affirmative. do Govetnment propose to take
steps to raise the number of Indian Christians in the service of the Oudh and
Tirbut Railway to the quota to whxch they are ‘entitled ?

+For answer to this question, see answer 1o question No. 617.
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’frlie. Honouraple Sir Edward Benthal: (a) The required information will te
found in Appendix C-I to the Indian.Railways Administration Report, 1943-44,
Volume II, & copy of which is available in the Library of the House:
(b) ;Ehe information is being collected and will be laid on the table of the
House in due course. . < ' ’
(¢) The percentage reserved for other minority cemmunities, including Sikhs,
- Indian Christians _and Parsis, is not distributed amongst these communities in
any fixed proportion. Moreover, it applies enly to vacancies open to’ direct
recruitment, ) "
"(d) Does not arise. .
. Lt.-Ool. Dr..J. C. Ohatterjee: Is the Honourable Member aware that there
is great diseatisfaction among.the members of the Christian Community re-
garding the manner in which the quotas. for all minority communities arc lumped
together gnd ndministered? .Will he be prepared to consider the question of the
. division “of the number of vacancies allotted to all minotities~together now into

shares for each minority on a population basis? -
. The Honourable Sir Edward Benthall: With regard to the particular ques-
. tion before the House I observe. from the Administration Report to which I have :
_referred that the increase in the number of Indian Christians' on the O. T. Rail-
way between the years 1942-48 and 1943-44 has been quite substantial.” As
regards the major questiofi which the Honourable Member has raised I shall
require notice of that. ) » . :
OVEROROWDING ON TRAMWAYS AND'BUsSES IN CALOUTTA )
621, *Sir Abdul Halim Ghuznavi: Will the Honourable Member for War
- Transport please state: - - .
_ (8) whether he is aware of the fact that there is" terrible and intolerable
_congestion on tramways and buses in Calcutta and peoplé do not find adequate
accﬁmmodaﬁon» and have to wait for hours sometimes to go to the places of
work ; : N R
] ~ (b). how many tram-cars have been damaged and put- out of order through
reckless driving by the military lorries resulting ih serious accidents and dis-
location of tramline traffic; ) . r X -
(c). how many buses have been taken away for the purpose of A.R.P. and
cther auxiliary services; _ o
(d) whether he proposes to see that such transport buses are released now
in order to reducé congestion on existing transport facilities; _
(e) whether it in a fact that 30 trams were ordered from the United
Kingdom in 1942 and delivery of which has not’ taken placg even .now; ..
. (fy whether he has investigated the possibility of obtaining trams and buses
from other cofintries; and 7
(g) whether he still persists in his faith of the United Kingdom's possibility
of delivering the trams in spite of the fact that the order placed in 1943 yeb
remains to be executed in the year 1845? o ‘ 0
‘The Hondurable Sir Edward Benthall: (a) T understand that this is the
case. - . . . e
{(b) The information has been called for from the Bengal Government and -
will be laid on the table of the House if the Bengal Govérnment are in a posi- -
tion to -provide it. ‘ ’ : '
(c) 169. ~ . R
*(d) This is being done and 148 yehicles have already been replaced. v
(¢) I understand that the Cslcutta Tramways Co. have been trying to
obtain them since 1943. ) _ ) -
" (f In so far as trams are concerned, the answer is in the negative. The
requirements for buses are being met from the vehicles obtained from North

‘America. . -
" (g) The Company have informed the Provincial Government that there is.

every chance of these being available in the near,future. -

“"
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INADEQUATE LIGHTING, ETC., ON BENGAL AND AgsAM RAILWAY

622. *Dewan Abdul Basith Choudhury: Will the Honourable the Railway"
"Member please state:

(8) whether he is aware that there is no proper arrangement for lights in
the trains on .tha Benga! and Assam Railway; ) :

(b) whether there have been increased thefts in trains;

(c) whether there is no arrangement for proper and regular supply of washing
and drinking water either in trains -or at the station on the .Bengal and Assam
Railway as there is on the East Indian and other Railways; and -

(d) whether the Honourable Member proposes to take necessary steps to
remove these inconveniences- of -the passengexs?. _

The Honourable Sir Edward Benthall: (a) Government is aware of the
limited extent to which the Bengal and Assam Railway can provide lights in
ia trains at present. . '

(b) It is not clear what thefts are meant, but if this refers to bulbs, elec-
tric, and other carriage fittings, the reply is; ‘‘Yes’. .

(c) This is a matter which is constamtly under review by the Local Advisory
Committee and'I have no reason to suppose that the - arrangements are

. inadequate. .

(d) Every effort is being made to speed up deliveries of train lighting bulbs
from indigenous ‘sources, to expedite supplies by importation in order to sup-
plement indigenous supplies and to improve the arrangements for drinking
and washing water. . )

Mr. K. 0. Neogy: Am I to understand that the Honourable Member admits

. that the Bengal and Assam Railway is worse off than the other railway systems
in the supply of lights? . : .

The Honourable Sir Edward Benthall: I do-not admit that. I should re-
quire notice in order to ascertain how the B. and A. Railway compares in this
matter with other railways. . - :

Mr. H. A. Sathar H. Essak Sait: With reference to part. (a) of the ques-
tion, is it a fact that in certain parts of-Assam trains ‘are run without any
lights in the compartment at all? . ) .

The Honourable Sir Edward Benthall: I do not think that trains are run
without any lights at all. Occasionslly of course lights are stolen with the
result that there is no light. ‘ . , o

Mr. H: A. Sathar H. Essak Sait: In certain parts of Assam, especially
those parts which are under civilian control, trains are running without any
lights at all. Will the Honourable Member make enquiries?

The Honourable Sir Edward Benthall: I am not aware of that. I shall
look into it. ) : .

Mr. H. A. Sathar H. Essak 8ait: With regard to part (b) of the question,
is the Honourable Member aware that thefts of passengers’ luggage and pro-
perty take place dye to the trains running without lights? Will the Honour-

" able Member make enquiries? . .

The Honourable Sir Edward Benthall: I am afraid that, gererally speak-
ng, ‘thefte have increased on the railways and I am answering this particular
point in my reply to the next question. - . : :

MissvG or PAROELS AND (G00DS ON BENGAL AND AssAM RAILWAY
628, *Dewan Abdul Basith Ohoudhury: (a) Is the Honourable the Railway
Member aware that missing of parcels and goods have become too frequent on
the Bengal and Assam Railway in Assam?

-{b) Do Government propose to take immediate steps to find out the causes
and adopt necessary measures to stop the same?

The Honourable Sir Edward Benthall: (s) The number of elaims recoived
by the B.. & A. Railway has gshown an upward trend and it can be inferred
from this that the number of missing parcels and goods hes increased in
"proportion. ' ' -~
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(b) Governingnt are aware of the major causes and the question of minimig-
ing the number of migsing goods and parcels is already receiving the active
attention of railways and of the Railway Board.

Mr. T. 8. Avinashilingam Chettiar: What are the major causes?

The Hanourable Sir Edward Benthall: Among the major causes .are com-
.plexities of operation created by the war, heavy increase in traffic, congestion
in goods and parcels sheds, increase in the price of consumers goods™ making
thieving more profitable and the black out conditions making theft easier.

Mr. H. A, Sathar H. Essak Sait: There is one more reason and that is thé -
diversion of goods by some circuitous route which creates a bottle-neck at some
station. Will the Honourable Member make enquiries about that? N
_ The, Honourable Sir Edward Benthall: To ‘- which particular route is the
Honourable Member referring? When there is ‘transhipment, there is of
_course greater risk of theft. I shall make enquiries. ‘ :

‘ TRANSPORT DIFFIOULTIES RE-SALT, SUGAR, ETC., IN AssiM

624. *Dewan Abdul Basitf Ohoudhury: (a) Is the Honourable the Railway:
Member aware that people of Assam are experiencing great difficulties for not.
being able to get their quota of salt, sugar, cloth, et¢., owing-to transport diffi-
culties? i :

(b) Does the Honourable Member propose to take necessury steps for pro-
viding Assam with transport facilities for taking "the full quotas of the-above
mentioned- articles in time?

-The Honourable 8ir Edward Benthall: (a) I am aware that from time to
time difficulties have been experienced but with the co-operation of the military
authorities, sufficient transport is provided to meet the needs of the civil popu-
lation of Assam. The Assam Government, who are responsible for apprising
the transport authorities of their requirements for the import of essentinl civil
goods, reported recently that ‘‘in spite of the very pressing demands of the war
on transport, movement into Assam has been easy’’. During the six months
ending the 81st December 1944, the total imports into Assam of Goverument
supplies were 82,466 tons against 31,985 tons in the same period of 1943.

(b) The necessary steps have already been taken. .

Mr. T. 8. Avinashilingam Ohettiar: What is tlie priority given to salt?

The Honoursble Sir Edward Benthall: All these foodstuffs move under a
programme and thére is -a quota for the movement of salt, sugar, foodgrains,
dal, mustard oil and so on, into Assam. It is not a question of priority: It
is a question of quota. o ’

Mr. T. S. Avinashilingam Ohettiar: Does the quota refer to wagons or to

foodstuffs? : . . .
.The Honourable Sir Edward Benthall: It is a quota of wagon loads, gener-

ally speaking, N o . g ‘
Prof. N. G. Ranga: Has the operation of the 'B. and" A. Railway by the .
.Americans anything to do with this shortage of supply of wagons for the trans-
1]

-

. port of these commodities to Assam?

The Honoyrable 8ir Edward Benthall: I was just reading out- the report of
the Assam Government which says that ‘‘in spite of the very pressing demands -
of the war on transport, movement into Assam has been easy.”” There is no
shortage. - .

Mr, H. A. Sathar H. Essak Sait: In view of the great and distressing short-

"~ age of salt in Assam, will the Honourable Member make enquiries in regard
.to that particular commodity? . .

. The Honourable Sir Edward Benthall: Yes, Sir. I have personally- made
investigations into that. There was at one time a shortage of salt, when-1
think there was also a slight shortage in Calcutta. Figures of stocks which I
have in front of me appear to be very ‘satisfactory at the present moment. The
position of ovement has improved since October and has been maintained.
Whether there is any difficulty about distribution into the districts is another
matter which lies outside the sphere of railway transport. ‘
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Prof. N. G. Ranga: How long is it since the Government of India have
heard from the Assam Government and are the Government of Indis satistied
that there is no shortage of supplies of the commodities mentioned? .. -

The Honourable 8ir Edward Bénthall: We have to take the - word of the
Assam Government and the report 1 have from them is a note by them on the
stock position of imported cormmodities in Assam as on the 1st of January.

SoEEDULED CasTES CLERKS TRANSFERRRD FROM RAILWAY CLEARING ACGOUNTS
. OFFICE TO RATILWAY Boarp - o
€35. *Mr. Piare Lall Kureel: Will the Honourable the Railway Member
Pplease state: - - c . ’ .
(a) the total number of clerks transferred from the Railway Clearing -Acoounts
. Office, ‘Delbi, to the office of the Railway Board since the commencement of
the war, ahd how many of them belcng to the scheduled castes; . :
(b) whether it is a fact that the scheduled- caste clerks employed in the .
- 'Railwdy Clearing Accounts Office who wish to serve in the Railway Board are
not recommended by the Director even when there is a call from the Railway
Board; and . ) : : '
(c) whether Goverument propose to make an enquiry into this matter with -
a view to see that scheduled caste clerks are fairly treated? )

The Homourable Bir Edward Bentaall: (a) 86 Clerks were transferred of
whom one belongs to the Scheduled -Castes. _ : L

(b) No. The number of Scheduled Caste clerks employed in the Railway
Clearing Accounts Office is smsll and they are comparatively junior men -in
the lowest grades. Selection of men for transfer to the office of the Railway
Board is based both on their suitability for work in that office wnd their
‘willingness to be transferred and not only an the latter.

(c) It is nob considered necessary to hold an enquiry.

JMr. Piare Lal Kurgel: Has the Honourable Member received any complainte
-of injustice from clerks belonging “to the scheduled csstes of the Railway
Clearing Accounts- Office ? - ‘ ) o .

" The Honourible Sir Edward Benthall;: I have no information of ‘any, Sir. -

Mr, Piare Lal Kureel: Will he please consider if any such complaints are
received from clerks belonging .to the scheduled .castes? "

The Honourable Sir Edward Benthall: Any complaints on that score will
certainly be comsidered. L ‘

Mr. T. 8. Avinashilingam Ohettiar: In view of the fact that there is 8
paucity of clerks of this community in the Rsilway. Board what steps are
proposed to recruit them?- : )

., The Honoutable Sir Edward Benthall: This particular question relates to
" transfer of clerks from the Clearing Accounts Office to the Railway Board.
There are, as I have said, very few Scheduled Caste clerks in the Railwgy
‘Clearing Accounts Office, 29 out of 2,000 clerks. and they are mostly in the
-junior grades. ' - ‘ <o
* Mr. T. 8. Avinashilingam Ohettiar: I have understood that, Sir. In view
of.the fact that- there is a paucity of members of this community in the
Railway Board's office, 1 ask whether Government propose to take any steps
to recruit more of them? . ’ . .
The Homourable Sir Edward Benthall: Government is not indifferent.
_-Government has taken special steps to recruit more members of the Scheduled
Caste, but as fhe Honourablé Member knows, the steps must take time fo show
effect, . R o -
M?, T. S. Avinashilingam Ohettiar:- What are the steps? )
The Honourable 8if Edward Benthall: Tf le will put.down a question I

"will set them out in detail. / o
PROPOSAL TO CHANGE NAME oF DRHRI-ON-SONE RATLWAY BTATION
620. *Mr. Ram Narayan Singh: Will the Honourable the Railway Member
tbe pleased to state: b e . Ll g T
;()a) whether it is a fact that Govémment have been appron_chea' now for ‘_tﬁe
“Gfth time by Seth Ram Krishna Dalmia or his men with & proposal \to change
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the name of Dehri-on-Sone, a station on the East Indian.Railway, to Dalmia-
nagar; - * . . . . b .

"(b) ¥ he is aware that there is a strong.leeling against this and the publio
;md people of the pluce are carrying on agitation through the press and plat-
orm; . i o ' :

.- fe) if he is further aware thut on each “ccasion when a proposal for change -
oi:na_me of Dehri-on-Sone was_uafoot, there had been strong agitation against
this in the past and Government had to abandon the proposal in view of the
strong .feelmgs and sentiments of tbe public; and S '

(d) if the reply to part (a) be in the affirtnative, whether Government pro

. . \ . . . . ! 5 p pme
to (!rop the question in view of their past decisions as also of the present strong
feclings and sentiments of the public? S S

The -Honourable Sir Bdward Benthall: (a) No.-

(b), (c) and*(d). I wouyld refer the Honourable Member to the replies given

. to Mr. Ramayai. Prusad’s starred question No. 1192 on the 6th April, 1938.

Mr. Bam Narayan Singh: May I know whether the Honourable Member will
consider the public resentment at this? : :

The Honourable Sir Edward Benthall: Public resentment—which way?

-Mr. Ram Narayan Singh: Has Government received certsin representations

_agninst the station’s.name? ' . e

" SBLEOTION OF PREss REPRESBNTATIVES For TOUR ON RArLwavs .

627. %Mr. Badri Dutt Pande: Will the Honourable Member for Railways
please refer to the repliss to (¢) and (f) of unstarred question No. 47, given on
the 9th November, 1944, regurding Press Conference invited by the Railway

~ Board to visit Railway workshops, etc., viz.: “‘There is 1o ru'e or convention
concerning such consultation and Government are free 40 consult .any Associa-

“tions or persons they think fit”, and state: '

() the names of the Associations or persons who were consulted during the
preseding three years; if none, the reasons therefor; T )

() if Government pfopose to consult in future both registered and unregis-
tered Associations, Federations, Unions, etc.; if not, why not; and T

(c) if Government received any protest against the nominees of the unregis-
tered non-statutory Press Associations from the Orient Press of India (News
Agency); if so, whether he proposes to lay that protest on the table of the
House together with the action taken thereon, and if mo action hgs been taken,
the reasons therefor? - .

' The Honourabie Sir Edward Benthall: (a) The'information asked for is not
readily available and its collection. would involve an amount of time and labour
that would riot be justified in .war time. S . ’
- (b) Government will, in the futurc as in the past, -consult those AssoCia-

_tions, etc., as may be most appropriate to the occasion '

(¢) I cannot trace the receipt of any such protest. The second part of
the question’ does not therefore arise. : - . ‘

RESERVATION OF BERTHs AT DELHI RAILWAY STATION BY CRNTRAL LEGISLA-

o TIVE ASSEMBLY MEMBERSs - .

628, *Mr. Badri Duit Pande: Will the Henourable Member .for Railways
please state: ' , ' < : . _

(s) the number of the Honourable Ménibers of this House who requisitioned

“for reserved berths from Delhi in First and Second class compartments separately
during the preceding six months; - - ‘.

(b) if the accémmodation was provided; if not, the reasons therefor; and

v (c) the arrangement Government have made for providing accommodation: to
and from Delhi for the Honourable Members who may- be required to leave on a -
" very short notice; if no arrangements have been provided, the reasdns. therefor?:
- 'The Honourable Sir Edward Benthall: (a) and (b). I regret that it is nob
poseible to compile this information without an expenditure of time and labour
which would not -be justified in war time. The Honourable Member will no
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~ doubt realise that to. campile this information it would be necessary to
scrutinise all the entries in the Reservation Registers for the last six months.
(c) No special arrangements have been nade by Government except for
journeys to and from Sessions of the Assembly. To devise any ‘working arrange-
ment whereby Honourable Members could at any time secure reserved accom-
modation for their journeys at short wmotice would involve the setting up of &
system of ‘‘passenger priorities”’, an expedient which,” on examination, Gov-
ermment have found to be impracticable in the present conditiofis of passengor -
traffic.
RAmLwaY MrMBER’S VISIT TO DELRI RAILWAY STATION ]
.629. *Mr. Badri Dutt Pande: Will the Honourahle Member for Bailway?
please state:. : ] .
(8) if it i8 a fact that he paid an official visit to Delhi junction station or on
sbout the 27th October, 1944: if not, what the fact is; ‘ )
(b) if he has seen the condition of the waiting rooms, passenger halls; if so,
with what result; - - L
(c) if the water taps of the wash-hand basins and baths in the waiting
* pooms were in order- and running after the opening- of the water taps in the
qﬂ‘:ier roogms; if not. what steps he has ordered to be taken; it none, why not;
an . . _ , C .

(@) if he was satisfied with the arrangements made for ‘the stay of Indiam
Commissioned Officers in Delhi while in transit; if not, the steps he- proposes .
to take to make their stay in Delhi comfortable and to relieve the over-crowding
in waiting rooms; if not, why not? ' . .-

The 'Honourabls Sir Edward Benthall: (a) I visited Delhi Junction station
on October 28th to inspect the lay out and working of the yard.

{(b) to (d). Do not arise. . -

Prof. N. @. Ranga: Will the Honourable Member consider the ‘advisability
of paying another visit and examining the conditions so that he can satisfy.
himself in what condition bath rooms are bLeing kept there? }

The Honourable Sir Edward Benthall: It is not the function of the War
Transport Member to visit all the lavatories on the railways.

Prot. N. G. Ranga: Is it not his - function, S8ir, to see that the railway
services are kept in good condition? -~ : .

The Honourable Sir Edward Benthall: That is the function of the Adminis- -
trations. .« .- ’ -

" Mr. Balri Dutt Pande: Is it the intention of Government to provide 8

separate room ‘for military officers? .

The Honourable 8ir Edward Benthall: That is a pew point which I
have not considered. ‘ -
RxLaxwe oF RuLe u-Pnonnonz:oor TICKETS AT RESERVATION IN THE CASE-

: oF CENTRAL LEGISLATIVE ASSEMBLY MEMBERg d

«  630. *Mr, Badri Dutt Pande: Does the Honourasble Member for Railways
propase to consider the desirability of relaxing the Rules regarding production
of tickets for reservation in the case of the Honourable Members of this House -
and their staff due to the inconvenience caused for attending at the Reservation
Office and to their unexpected and unavoidable muvements: if not, why not?
The Honourable Sir Edward Benthall: No, as the reservation of accommoda-
tion without the purchase of tickets could only be on a provisional basis, which
would not be of advantage to Honourable Members.
) PoL1OY RE-CATERING CONTRAOTS ON RAILWAYS ‘ ,
1681. *Sardar Sant 8ingh: (a) Will the Henourable Member for Railways be
pleased to state the principles observed in giving contracts for refreshments and
foodstuffs on various Railways in India? . ' ‘. :
(b) How inany contractors cater refreshments on the East Indian- Railway?

+Answer to this question laid on”the table. the questioner being sbsent.
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The Honourable Sir Edward Benthall: (s) The principles observed are those

lsid down by the Central Advisory Council for Railways from time to time, and

1 woyld refer the Honourable Member to the Summaries of the Proceedings

of the Meeting of the Central Advisory Council for Railways held on-3rd October
1936, 16th September 1939 and 15th to 18th March 1940. -

b) Ten. ’ ,

®) DISCONTINUANCE OF TELEPHONES OF PRIVATE SUBSCRIBERS

632, *Mr. Sri Prakasa: Will the Searetary for Posts and Air be pleased td -
refer to his reply to starred question No. 540, dafed the 17th Ncvemter, 1944,
regarding diseonuanarce of telephones of private subseribers and state:

" (a) it he bas made sure that no political congideratfns were involved in the
disconnecting of various telephones from private premises;

(b) why the telephonic connections from the residences of Pandit JawahaYlal
Nehru and-Dr. Kailash Nath Katju were taken away at Allahabad; .

(c) if the money due to subscribers whose telephones were thus disconnected,
refunded to them for the unexpired periods for which payments bad been taken
in advance; . :

(d) if his Department has received applications for re-connection of telephones
thus removed ; ' o .

(e) if the department is considering the matter; . "

(f) the exact position of a District Magistrate in the matter of ordering the
disconnection of telephones from private premises; and v )

. (g) whether the Honourable Member has made sure 'that payment -of
subscriptions to war Ioans has not been made a condition precedent to the grant
oftelephone connections and the pavment of the same has not brought back the
telephone that had been taken away? v .

. )
8ir Gurunath Bewoor: (a) As stated in the reply to the Honourable Member’s
starred question. No. 540 on the 17th November, 1944, telepliones of private
subscribers have been disconnected to meet the requirements of essential subs-
cribers for war purposes or to avoid excessive overloading. Some private subs-
cribers have been disconnected under the orders of District ‘Magistrates under
~ryle 17 of the Defence of India Rules. ° Government are not aware of the
considergtions which led the District Magistrates to pass the orders.

(b) The telephone connection at the residence of Pandit Jawaharla] Nehru
was closed on -6th- January 1948 in accordance with the advice received from
the Collector of Allahabad as the building was reported to have been locked
up by the Police. No telephone of Dr. Kailash Nath Katju was taken away.
The Honourable Member is probably referring to the telephone of Mr. 8. N.
Katju. This telephone; along with a number of others was removed in order
to provide for more essential military and A.R.P. connections and to reduce

the load on the Exchange.

(c) Yes, on application. Where no applications have so far been made the

- amoynts are lying in deposit and refunds will be granted as soon as an applica-

tion is made. .

(d) Yes, in a number of cases. ~ - -

(e) Every application received is duly considered. .
. () I would refer the honourable member to rule 17 of the Defence of India
Rules. Under sub-rule (1) of this rule the Director General has authorised
District Magistrates, among others, to exercise the powers canferred by that
rule. ' :
. (g) No such condition has been prescribed but some of those who apply for
telephone conneotions mention that they haye subscribed to war loans and urge. -
thie as a consideration for the grant of their request. :

Mr. Sri Prakasa: May I know what considerations Government bave when
they take away particular telephone connections. The Honourable Member

" said that certain telephone connection were taken off.in order to.reduce the load.

How is it that particular connections are taken off and not othérs? What is
the basis of their consideration in the matter?
v
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.. 8ir Gurunath Bewoor: The first question to decide is whose connéctiong are
loss important and whose are more important. In order to decide this gquestiop
the usual thing is to constitute end consult an Advisory Committee in each
important place. On that Committee there are the District Magistrate, the
local Telephone Officer, and some non-official representatives who are selected
by the District Magistrate. The subscribers’ list is placed before- thjs Com-
mittee, and the Committee is told that it is necessary to take off so - many
connections. The Committee goes through the list and decides which subs-
cribers’ telephones should he taken away and in which order. ‘The main
cousideration is whether the particular work of the subscriber is essential for
the war effort or not. . -

Mr. Sri Prakasa: With reference to the reply to part (b) of the question, has
the Honourable Member made-sure that the house of Pandit Jawaharlal Nehru
was actually locked up on the 6th of January, because his house was never
locked up at all? . i

Sir Gurunath Bewoor: Well, Sir; that is the repdrt that I have got here.

- Mr. Sri Prakasa: Is he mixing up Anand Bhawan with Swaraj Bhawan?

Sir Gurunath Bewvor: The report I have got is this: :

. “The telephone connection ‘at the residence of Pandit Jawaharlal Nebru was closed on
the 6th January 1843, in accordance with the instructions of the Collector of Allahabad, as the
building was reported to have been locked up by the police.” - .

. It .was obvious that if the building was locked up by the police there was
no sense in leaving the telephone inside. ‘ -

Mr. Sri Prakams: Will the Honourable Meiriber make sure about the facts
of the case, because I believe there is some confusion? The portion.of the-
Premises that Pandit Motilal Nehru gave to the riation is called Swaraj Bhawan
and that was the portion that” was locked up;-while the.residentisl portion,
called Anapd Bhawan, was never locked up. The Home Member knows every-
" thing about it and he will be able to belp. Will the Honourable Member
ake sure about this bevause a grave injustice has been dome? .

b ) (No answer was given.) . .
Mr. President (The Honourable Sir Abdur Rehim): Next question.

DISCRIMINATION As BEGARDS Basic Pay or ForEMEN, ETC., IN ORDNANOE
~ Facrorizes :

'683. *MYr. Frank R. Anthony: () Will the Honourable the Supply Member
be pleased t& state if it is & fact that before July. 1881, there was no difference
. in basic pay as between Asiatic and non-Asiatic Foremen, Assistant Foremen.
and. Chargemen in Ordnance Factories? o .

(b) Is it a fact that since July, 1981, these Asiatic personnel get a revised
and much low=r 1cale of pay thar non-Asiat:c personnel? :

(c) Will the Honourable Mgmber be pleased to state the differences of basic ™
salaries -as they ‘exist. at present, between Asiatic and non-Asiatic personnel in-
the cadres of Foremen, Assistant Foremen and Chargemen? B

(d) What is the reason for this differential treatment and discrimination in,
scales of pay as between® Asiatic and non-Asiatic personnel who are doing
exactly the snme work and performing the same duties? .

{e) Do Government propose to see that the present differences are done
away with and the scales granted tq Asiatics, in Drdnance factories, before 1981
are restored? o ) ‘

gho Honourable.Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) and (b).

es. :

(c) Iwoplace on the table of thie house a statement giving ‘the requisite
infcrmation,” . o . P

(d) and (). Revised scales of pay were introduced for personnel of Asiatic
domicile in accordance with the general policy of Government. These had”
effect from the 28th September 1981. At that time it was deoided not to
introduce revised scales for personnel of non-Asiatic domicile as ‘it was
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thought that men with the requisite qualifications would .not be obtainable if
the scales were lower. Admittedly, it might have been formally more correct
to have applied the revised scales of pay to personnel both of Asiatic and
nogp-Asiatic domicile and to have adjusted the rates of overseas pay for the
latter accordingly. This was not done. To do it now would be a formidable
administrative task which would have no effect on total emoluments and cannot
be undertaken during the war. N

Socales of pay in force for non-gazetted technical staff employed in Ordnance Facjories .
- Old scales of pay applicable to staff New scales of glyn licable to staff
3

of non-Asiatic domiocile and staff of of Asiatio recruited
Asjatic domicile recruited up to the after the 27th September -
, 27th Beptember 1931, 1981.
. o
. Principal” . - Ra. 600—20—700 plus* ' 476—156—538.
Foreman . Ras. 75 increase of pay. . -
Foreman . Res. 500—20 - 600 plus®* Re. 78 400—15—475 (Efficiency- Bar)—
. after 10 years increase of 25/5—800. : i
_ 650 pay. .
Assistant Ra. 376—156—435) pius®* Rs. 76  800—12—860 (Efficiency - Bar)—
Foreman." 6th year —450 increase of 16/2—390. .
. 8th year —470 pay. : T
10th.year —490 © .
" Chargeman .  Rs. 200—10—300, after 5 years Rs. 170—10—250 (Efficiency Bar)—
Rs. 360, . . 40/4—290.

* For those of non-Asiatic domiocile only.’

- 8ir_Muhammad Yamin Khan: May I ask if these non-Asiatics were re-
cruited from outside Pndia or were these persons living in India during the
war and they were recruited here; and if.they were. living in -India, what
salaries were they getting and why this differentiation has been made?

'The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I must have
notice of that question. 1 cannot say what salaries’ each individual was
getting: but ‘they are all of non-Asiatic domicile. -

. 8ir Muhammad Yamin- Khan: How did they come to.India if they were
-from outside, dnd does it mean that South Africans are getting preference -along
with the other non-Asiatics? T - L

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T am not
seware that any South African is here at all in these services.

Mr. Frank R, Anthony: With' reference to the answer to part (c), is the
‘Honourable Member aware of the anomalies -that this policy has led to, for
instance, & fairly junior non-Asiatic assistant foreman often draws very much
more than the. basic emoluments of a senior Asiatic foreman?

_ The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes; I om
aware of that anomaly and that has been brought to my notice. The way to
‘adjust that anomaly is to grant overseas pay and to have equal basic puy
for both Asiatic and non-Asiatic domicile men. But while that would remove
the  anomaly it would not in any way jnterfere with the scales of pay actually
drawn, and that is a task which-I feel it is not possible to undertake .at the
present moment. . ! S
 ‘Mr. Frank R. Anthonyr Will Government consider restoring the 1931

_scales to Asiabic personnel? That will solve the problem, because you have
really highly qualified Asiatic personnel and it is felt that there was no.
justification for having introduced these revised scales. Will '~ Governmeanti
consider restoring the old scales? ,

The Honourable Dewan . Bahadur Sir A. Ramaswami Mudaliar: At the
ptesent time there is no intention of reconsidering the question.

Mr. K. 0. Neogy: With reference to ‘the statement made by the Honour-
able Member that, these revised scales of pay were introduced as part of the
general policy of Goverpment, is it not a fact that apart from getting the higher-
basic pay, the persons of non-Asiatic domicile employed.m these services also
get an overseas pay? ) '

- v

\
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The Honourable Dewan Bahadur Sir A. Ramaswami nmnu- Not in these
perviees, according to my information.

Mr. K, O. Neogy Will the Honourable Member look up the rates of pay
. admissible to these two classes of persons because 1 have myself seen them?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I -have
placed just now on the table of the House a statemeny of the rates of pay.
The Honourable Member may look into it.

Sir Cowasjee Jehangir: May I ‘ask whet.her these non-Asiatics have been
employed during the war?

‘The Honourable Dewan Bahadur Sir A Ramaswami Mudallar: A certain -

number, yes.

Sir Cowasjee Jehangir: Are they refugees?
' The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar; No; they

are men specially recruited with great'trouble and we have not been sble to

get the requisite number of men.

Prof. N. G. Ranga: Is any effort being mhde. . .". .? -
Mr. President (The Honourable Sir Abdur Rahim):.Next question.

‘OOCUPATION OF S8ERVANTS COMPARTMENTS BY PERSONS IN MmLrrary UNIFoRM
634. *Mr. Sri Prakasa: Will the Honourable Member for Railways be
pleased to state:

(a) if it is a fact that persons in some sort of mllxtary uniforn? occupy ser-’

vants’ compartments in Railway trains and prevent bona fide servants of first
and second class passengers from boarding those compartments;

(b) if Railway Officers are unable to help in this matter even when appealed
to; arfl

(¢) if he would consider the desirability of circulariging leways to permit
servants to travel with their masbers in such circumstances?

The Honourable Sir Edward Bmﬂnll’ (8) I understand that this sometimes
happens. .

(b) No: railway officials are often able' to help, and I am informed that
Military Movement Cqntrol personnel have frequently agsisted in the removal
of other than bona fide servants of upper class passengers.

(¢) No; as' this would only add to the congestion in upper class compart-

ments and would quite rightly be resented by those passengers who wera
travelling either without servanta or whose uemnts had found accommodation
elsewhere.

- Mr. !nln.mmad Nauman: With reference to part (d), does the Honourable
Member know that railway staff themselves help outsiders to get into the

servants’ compartments ? '
The Honourable Sir Edward Benthall: 1 have said that the railway oﬂ’tclals

are often able and willing to help in the other direction. I have personally
' frequently seen evidence of that. -

Mr. Muhammad Nauman: But may I inform the Honourable Member that
T bave seen myself in many cases the staff allowing other people to enteminto
the servants compartments and not helping the servants of the first and second
class passengers to get into them ? .

The Honourable 8Sir Edward Benthall: T have no doubt that that ocoasion-
ally happens; but if he would be good enough to give me information I should
be able to deal with it.

Mr. Sri Prakasa: In view of the faot that the Honourable- Member 8aYyS
that this occasionally’ happens, may.I know what exactly I should do when
that occasion arises ?

The Honourable Sir Edward Benthall: Mention the matter to the senior
‘railway official present.

Mr. Sri Prakasa: And if, when I do draw his attention to thls, he says he
in unsble to do anything, what then am I to do?

The Honourable Sir Edward Benthall: Reporb the matter, if it merits
réport, to higher authority. ,

-
.
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Mr. Sri Prakaea: May I inform the Honourable Member. that 1 had to bring
my servant in the first class compartment this time under similar cirtums-
tances? R . , .

The Honourable Sir Edward Benthall: I hope the Honourable Member paid
the excess farel ‘

INsIDE BoLTs AND CATOHES IN COMPARTMENTS

635, *Mr. 8ri Prakasa: Will the Honourable Member for Railways be
pleased to state:

. 4

_ (a) if it is & fact that first and second class cdmpartments are provided with
bolts and catches on the inside, which enable passengers to lock up their com-
partments at night and prevent passengers at wayside stations to come in the
compartments even when room is available;

(b) if similar bolts and catches are not provided in Intermediate and-Third
class compartments; and

(c) if he proposes to take steps to remove such bolts and catches from. the
higher class compartments or to provide them in lower classes as well?

The Honourable Sir Edward Benthall: (a) Bolis and catches are provided
in first and second class compartments for the safety of passengers and their
luggage. Station Masters or other compctent railway servants at wayside .
stations can and do wake up occupants of compartments, where necessary, if
room is availdble for other passengers.

(b) No, except in those reserved for ladies. .

(c) If there is any general feeling that such bolts and catches be removed
from the upper class compartments or be provided in lower class as well,
Government have no doubt that members of the Local Advisory Committee
on the various Railways will bring it up for discussion at their meetings.

Mr. Sri Prakasa: In view of the Honourable Member’s reply to part (b) of
the question, may I know if the Honourable Member is more concerned about
the comfort and safety of the first and second class passengers than of the
intermediate and third class passengers?

The Honourable Sir Edward Benthall: No; not at all. But the' position is
that there is no sleepig aceommodation in the third class and that is why
there are no bolts because when the passenger goes to sleep it is desirable that
he should be able to bolt the door so that no one may intrude without his
knowledge. -

Prof. N. G. Ranga: Ts' the Honourable Member aware of the fact that in
scveral casés, even when the guards themselves ask these bolts to be removed
and the doors thould be opened, the passenger refuses to do so and the guards
nredhglpless and the passengers who wish ‘to find berths are very much incom-
moded ? : '

.The Honourable Sir Edward Benthall: Yes. The Honourable Member is
of course censuring the passengers—not the railway administration. But such
passengers are liable to a penalty.

Shrimati K. Radha Bai Subbarayan: May I ask, Sir, if Government will
consider the possibility of providing latches which can be operated from ins‘de
. and opened by the guard with a key from outside, as is done in some of the
continental trains in Europe?

The Honourable Sir Edward Renthall: T am glad of the suggestion. Of
course it could not be done all at once. .. . (Interruption by Prof. N. G.
Ranga.) ’ .

" Mr. President (The Honourable 8ir Abdur Rahim): The Honourable Member
should not be constantly interrupting like this. -

The Homourable Sir Edward Benthall: ‘Tt is a suggestion which I will have
put before the people who are conside}-ing the poqt-_v;var‘designs_ of coaches.
Mr. President (The Honourable Sir Abdur Rshim): Next question.
RENOVATION OF DUFFERIN RAILWAY BRIDGR AT BENARES
636. *Mr." Sri Prakasa: Will the Honourable - Member for Railways be
.Pleased to state: .
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(a) what progress has been made in the renovation of the Dufferin Railway
Bridge at Benares; ‘ o e
(b) if be is satisfied with the present condition of the BYidge; and - :
(¢) when he expects the Bridge to be reconstructed in accordance with the
programme in that behalf? : ’

. The Honourable Sir Edward Beathall: (s) 3,000 tons of fabricated &teel
bave been delivered to the Railway. Fabrication of the rest of the steelwork is
continuing, and tools and plan are being collected at the site. At the. request
of the War Department work at the site was postponed and is now expected to
commence in October 1945, N -7 -

(b) The present condition of the- Bridge is not satisfactory, but it can safcly
continue in service under existing restrictions until reconstructed. The re-
comstruction has~been delayed by more urgent War requirements. . -

(c) According to the present programme, the reconstruction of the bridge
should be completed by February 1949. ’

CAUSR OF REOENT DERAILMENT OF PUNJAB MAmL

637. *Mr. Sri Prakasa: Will the Honourable Meraber for Railways be
pleased. to state:

(a) if it is & fact that some responsible officer of the Bjlar Government
wag reported to have said that a certain political party was responsible for the
recent derailment of the Punjah Matl; and K

(b) if enquiries made by Government in the accident have justified the state-
ment of - the officer concerned?

The Honourable Sir Edward Benthall: (a) No. -

(b) Does not arise. . )

Mr. Sri Prakasa: Is it a fact that the Governor of Bihar did say that this
derailment was due to the activities of the Congress Socialist Party?

The Honourahle Sir Edward Benthall: I am not aware of that. It is mot a
fact. - ’ :

Pay oN CONFIRMATION OF APPRENTICES OF THE Dnurom'n SHEDS

¢88. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Ruilweys
please state year by year from 1928—1986, the number of .persons who com-
pleted their apprenticeship in the Dinapore Sheds in 1929 and who were con-
firmed in the old' East Indian Railway scale, grade IT (Rs. 940—20—250)?

(b) Will the Honourable Member please state whether some of the persons
referred to in (a) above, after drawing their salaries regularly in the old scale
for about six or seven years were informed that they had been wrongiy con-
firmed in the old scale and that they were eligible only for the new scale- of
pay in acéerdance with the Agent's Circular No. 485/AE-383, dated the 1st
October, 1928? '

(¢) Ts it a fact that the circular referred to in (b) nbove lays down -that
“gsuch of the exsting staff as elect to acopt the revised scales may be per-
“mitted to do sb on the distinct understanding that once this opticn is exéreised
they cannot under any circumstances be allowed to revert to the old scales’'?

(d) Was the Agent’s circulay of 1928 brought to the notice of each of the
officers concerned, and were they at the time of corfirmation given the option
of electing the old or the new scales of pay in accordarce with the instructions
contained in the circular? If not, why not? '

The Honourable Sir Edward Benthall: (a) Government have no ‘detailed
information recarding the number of persons described in thin part of the
question and the vear in which they completed their apprenticeship. :

(b) and (). The reply is in the sffirmative but the sentence ouoted by the
Honourable Member apnlied only to subordinates in permanent service on
the 1st October 1928. The old scale of pay refers to that in existence before
that date and the new scale to what is termed the co-ordinated scale.

(d) Staff who were not confirmed prior to the 1st October 1928 were on
‘confirmation, eligivle for the co-ordinated scales of pay only and the auestion
‘of an option did not aerise in their case.



STARRED QUESTIONS AND ANSWERS 965

Mr. K. 0. Neogy: Has the Honourable Member made any inguiry-as to
how this mistake came to be made and how is it again that this mistake was
allowed to continue for six years and some persons were made to suffer for that
mistuke ? ° . . L

The Honourabie Sir Edward Benthall: No, Sir. 1 have not yet made an
inquiry into this but I will do so.

Mr. Frank R. Anthony: Will the Honourable Member consider the legal
aspect—in that the Railway offered to these persons ceriain gonditions; these
persons through no fault of their own accepted those conditions and that con-
tract was implemented by the rallway. Will the Honourable Member see that
the onus of this mistake does not fall on the railway employees?

‘The Honourable Bir Edward Bentahll: All relevant facts sre considered.
* PaYy oN CONFIRMATION OF APPRENTICES OF THE DINAPORE SHEDS

~ 639. *Mr. K. 0. Neogy: (a) Will the-Honourable the Railway Member
please state whether it is a fact that in Minute Sheet No. A.W.-2464, dated the
19th June, 1985, it was decided that those apprentices who were absorbed in
the permanent establishment without break of service before July, 1981, would
automatically receive the old scale of pay? Is'it also a fact that provision has
been made in Minute Sheet No. A.W.-2664, dated the 19th June, 1985, for
giving old scale of pay to the apprentices wha were absorbed in thewpermanent
estublishment without break of service before July, 19817 :

(b) Ts it a fact that old scales of pay have been allowed to improvers who
were ubsorbed prior to 1st November, 19287 If so, why has an exception been
made in the case of some officers referréd to in parts (a) and (b) of the preceding
question ‘who were initially improvers? :

(c) Does the Honourable Member propose to consider the facts stated above

rand rectifv the injustice done to a number of officers who bona fide accepted
seryice on the old scale of pay and who after a number of vears were called
upon to accept new scale of pay for no fault of their own? .

The Honourable Sir Edward Benthall: (d4) The reply is in the affirmative
except that the old scales referred to were either those in existénce before 1928
or the co-ordinated scale according to the scale for which individuals were
eligible. g Co :

(b) As explwined in pa.t (d) of reply to the preceding’ question, -the old
seales of pay, 4.e., those in existence before 1928, did not afply to staff who
were conﬁrme%}i‘tgr, the date of issue of the orders introducing the co-.
ordinated scales BT pay, viz., 1st October, (not 1st November), 1928. :

B (¢) Government do not consider that any injustice has been done.

APPOINTMENT OF CAPTAIN J. P. WILLIAMS AS SALVAGE OFFICIAL

640. *Mr. K. S. Gupta: (a) Will the Honourable Member for War Transport
please state if it is o fact that Captain J. P. Williams, an Australian, is being
imported from Commonwealth of Australia as a Salvage official for India?

(by Are the Government of India aware that-the import of foreigners is -
being resented by Indians? ‘ ‘

The Honourable 8ir Edward Benthall: (a) Captain Williams, of the Austra-
lian Commonwealth Salvage Board, is being employed by a Port Authority in -
India for a short period in connection with the salv;%e of a wrecked vessel. He
is not being imported into India to take up an official appointment.

- (b) This question does not arise. -
Prof. N. G. Ranga: How long will he be employed ?
The Honourable Sir Edward Benthall: Unt'l the job. is done.

. Prof. N. G. Ranga: The Honourable Member said ‘short period’. Is there
any time limif? ’ - :
 The Honoursble Sir- Edward Benthall: He has been imported to do a
particular job and his work will be finished when that job is done.

. Mr, Sami Vencatachelam Chetty: Is the period of his work co-terminous
with his stay in India of his own choice?

9
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The Honourable Sir Edward Benthall: No. He will stay until his job is
finished. , ' ‘

Mr. Badri Dutt Pande: Have any Indians been appointed in Australia?

Mt T. 8. Avinashilingam Ohettiar: Is his pay on.a contract basis or a
.monthly basis? .

The Honourable 8ir Edward Benthall: On a monthly basis. .

Mr. Sami Vencatachelam Ohetly: What is the particular salvage ‘that this
particular officer is concerned with ?

The Honourable Sir Edward Benthall: His work is in connection with the

. salvage of a vessel which has been sunk in a port and which presents peculiar
salvage difficulties. i ' ) -

Mr. Sami Vencatachelam Ohetty: Previous to this, who wns attending to
this work?

The Honourable Sir Edward Benthall: Previously varidus people in India
were attending to this work and they were unable to get a sat'sfactory solution
as to how to raise 1he vessel. That is why we had to import this partcular
expert who had had experience .of this sort of work:

Mr. Sami Vencatachelam Ohetty: Have those in India proved themsgelves
inefficient to discharge their duties ? ’

. The Hononrable Sir Edward Benthall: Not inefficient, 8ir.  There are
purticular difficulties about this particular problem. '
* Prof. N. @. Ranga: Is any official going to be appointed to salvage the
Government of India? - v

ESTABLISHMENT OF AEROPLANE INDUSTRY.

641. *Mr. Manu Subedar; (a) Will the Honourable the Supply Member,

please state if it is a fact that Australiu has, since the War, not only establish-
ed the manufacture of aluminium and a large rolling mill but also the manufac-
ture of:aeroplanes? . : .

(b) What information have Government got on the progress of Australia in
this manner, and what is the capital and number of men. and the output of
the enterprises mentioned in each of the three factories?

(¢) How many schemes for the manufacture or assembling of aeroplanes
were started in India? '

(d) Which of them are now functioning? ‘.

(e) Have Government considered whether this industry will be established
in India, and, if so, at the hands of the State or under private eaterprise?
What progress, if any, has been made in this direction?

(f) How many assembling plants exist in {‘ndia at present?

(g) How many of them have been established by (i) the Government of
India, - (ii) the British Government, and (iii) the Government of the United
States of America?

" (h) What is the arrangement with regard to these plants after the war?

(i) Have Government tnken care that these plants will remain and function?
If so, how is it proposed that they should be controlled, directe{l find managed
.in future? _

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) Govern-
ment are aware that, while Australia had certain aircraft résources at the out-
break of the war, manufacture has very largely beep established since .1‘%16, war
began. Government are also aware that Australia has made provision for
establish'ng an sluminiom industry but they have no information about a rol-
ling mill. .

(b) In the first five years of the war Australia is reported to have produced
about 8,000 sircraft of all types. Government have no further information.

(c) One for manufacture and one for assembling. .

(d) Owing to difficulties in obtaining supplies of materials for the manufac-
* turing programme and the urgent need for repair and maintenance capacity the
scheme for manufacture had to be abandoned and the factory for manufacture
iz now engaged on repair and maintenance work., The Assembling unit is sffll

{ funetioning as such. .
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(e) The matter ;s under the consideration of the Government of India.

(f) One, excluding those operated by the Services themselves.

(g) One, by the Government of India. . »

(h) und (). These matters aré under the consideration of Government- of
India. ' . '

Mr. Manu Subedar: May I know what proposal ihere is in order to equip
India, for -security ressons, for the mabufacture and not merely repair of
aeroplanes in future? - - .

. The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That is
under consideration. . : : . o

Mr. Manu Subedar: What is under consideration? What s the.proppsal ? -

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The question
whether aircraft.can be manufactured n India or ought to be manufactured in
India and if so:under what circumstances, for what purposes and so on.

Mr. Mann Subedar: May I know why the Government of India has not even

considered anything for five years, while the Austral’an Government have

already in the first five years of the war produced 8,000 aircraft of all types?
Mr. N. M. Joshi: The Government of Indig is d‘fferent from the Australian
Yovernment.
The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: -My
Honourable friend has ahswered that quesiion for me. -
Mr. T. 8. Avinashilingam Ohettiar: Is this going to be a post-war scheme?
The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: Yes, Sir.

POSTPONED STARRED QUESTIONS AND ANSWERS X ..
ORAL ANSWERS.
{(Postponed from Fecbruary 15, 1945)
- IND1A SUuPPLY MIgBION IN UNITED STATES OF AMERICA -

280. *Mr. T. T. Krishnamachari: \Vill the Honourable the Supply ‘Member
please state: ’ -

(a) whether the Government of India contemplate a change in the status
and in the personnel of the India Supply Mission in the United-States of
America; and .

(b) if the unswer to (a) is in the affirmative, what the reasons ' are that

have prompted the Government of India to make thjs change?’
The Honoutable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) and (b).

The Government of India have aecided -in view of the stage which the work:

of the India Supply Mission has now reached and in view of the additional
powers recently vested in the Agent-General of general supervision over ths
activities” of all Missions and organisations accredited to the United States by
the Government of India that permaneént officials of the Government of India
sheuld be appointed to such Missions and organisations. Mr. K. C. Mahindra,
a businessman, who was till recently head of the Mission has therefore relin-
quished his charge and the Government of India have decided to appoint Mr.
J. Vegugar of the Indian Service of Engineers ag head of the India Supply
Mission in U.8.A. in succession to My. Mahindra. Mf. Vesugar was till
recently Chief Engineer in the Punjab and is now Industrial Adviser tq Planning
and Development Department of the Government of India.” Mr. Vesugar will
shortly be proceeding to U.S.A. to take up his appointment. Meanwhile the
Indian Trade Commissioner at New York, Mr. S. K. Kirpalani, has temporarily
taken charge of the post as head of the India Supply Mission. .
Mr. T. T. Krishnamachari: May T ask the Honourable Member if he is
aware that for over three months the talk has been current that the Govern-
ment of Tndia are finding Mr. “Mahindra rather inconvenient and are contem-
plating a change? Has the change been made because of the fact that Mr.
Mahindra was found to be inconvenient? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Sir, I shonld.

pretést _against Honourable Meémbers, by way of supplementary questions,

.
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nnportmg gossxp ‘and rumour for which they do not tind themseives any veri-
tication. There is no truth at all in the suggestion that has been made in the
supplegentary question.

Mr. K. 0. Neogy: The Honourable Meniber referred to certain additional
powers that have been conferred upon the Agent General, as a consequence of
which this change in the organisation was necessary. Will the Honourable
Member be pleased to indicate what additional powers have, been conferred upon
him and the reasons for the conferment-of such additional powers on him?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The addi-
tional powers are of general supervision over the activities of all missions. 1t
was considered desirable that when a trade mission or a ’.’Erdr Commissioner
has the necessity of approaching at a high level American authorities, it was
better done if that uppmuch‘ is nmde through diplomatic representative of the.
Government of India. It is those powers that have been referred to in. the
tnswers. .

Mr, K. O. Neogy: Did the India Bupply, Mission at any time report that
they were finding it inconvenient to contact the required official authontles
without the intervention of the Agent General?

The Honourable Dewan Bahadur Sir A. Ramaswami ludﬂlu" No, Sir, tha
Indiau Supply Mission d'd not report that.

Mr. K. O. Neogy: Did the Government of Indla satlsfy themselves that
the India Supply Mission was experiencing no such ~difficulty?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The Govera-
gt of Tndia were satisfied’ that a more satisfactory course*would be that on
sudp"a"“ occasions, the Agent General should come into the picture.

) '»' “.. INDIA SUPPLY MissioN 1N UNITED STATES OF AMERICA-

281 *Mr. T. T. Krishnamachari: Will the Honourable the Supply Member
please state:

(a] whether before the India Supply Mission in the United States of America
places an order in the United States of America, the matter hns t» be referred
to the British Embassy and through it to some agency in Britain; and

_(b) whether it is a fact that there are delays in placing orders arising from
follomng this procedure?

The Honourable Dewan Bahadur Sir A. namuwtml Mudaliar: (a) No.

(b) Does not arise.

(Postponed from February 28, 1945) -

ProroSED TRANSFER OF CONTROL oF INDIA SUPPLY Misston 1N. UNITED StaTES
OF AMERICA

508, *Mr, K. . Neogy: (a) Will the Honourable the Supply Member please
state if it is n fact that the India Supply Mission in the United States of
America is going to be transferred to the control of the India Acency-General
in the United States of Amarica? If so, what are the reasons f r this
transfer? —

(b) Has the opinion of the India Supply Mission been obtained.on the pro-
posal? If so, will the Honourable Member state the substance of the op‘nion?

(c) In what respects, if any; will such transfer affect the practical fun-tion-
ing of the Mission from dav to day, and the official relations between the
Mission and the Supply Department?

(3) Is it proposed to consult the orgamsahons representing Indmn Com-
merce n India, regarding the_advisability of the proposed transfer ? :

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) and (b).
T invite. stlention to the reply T have just given to Question No. 280 of th>
"Horournble Member Mr. T. T. Krishnamachari..

() No. These will be unaffected.

(@) Does not arise.

Mr. K. 0. Neogy: May T know “whether “the Honoumble Member rephed
to part (b) of the question: .

*“Has the opinion of the Tndia Supply Mission been obtained on the propgeal?”
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The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: No, Sir, the
opimon of the lndia BSupply Mission' has not been invited?

*  Mr. T. T. Krishnamacharl: Was it considered unnecessary or superfluous to
obtnin the opinion of such an important person in the Indian commercial world
a7 Mr., Mahindra before & change was made?

The Honourable Dewan Banadwr Sir A. Ramaswami Mudaliar: The addi-
tional powers that were conferred upon the Agent General were conferred as a
mutter of policy~at o high lével o. including supervision over all agencies
accredited to the United States of America by the Government of India and
50 1.0 agency which wus there in the United States of America was consulted
on this issue. Do

Pandit Lakshmi Kanta Maitra: The Honourable Member was talking of
_sun:;?high level. Will the Hounourable Member indicate what is the altitude
tixe . ‘ - ' . '

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: As high as
New Delhi.

Prof. N. @. Ranga: In view of the fact that the pust two incumbents of
this job on the India Supply Mission happen to be non-officials and now an
official is being appointed,.is it the opinion of the Government thaf experienced
aon-officials are either not forthcoming or that they are not a happy choice and
thut therefore they should try the experiment of appointing officials?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: No, Sir. The
Supply Department is quite satisfied and is grateful for the work that has been
done by non-official heads of the Imdia Supply Mission. I think Honourable
Members have not sufficiently .realised the importance of another phrase which
wus used in this reply ‘‘in view of the stage which the work of the India Supply
Mission has now reached’’. This work of the two non-official Indian gentlemen
has now reached a stage when permanent officials could carry on the work
under the supervision of the Agent General. ‘.

Mr. K. 0. Neogy: Will the Honourable Member explain in some detail the
purticular stage at which these activities have reached? I am afraid I cannot
follow what is the stage that has been reached and that requires implementing
by pérmanent -officials? _ ’

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: The thing
hns been set more or less on working level now, all the initial difficulties which
sqrose from time to time have all been overcome. i
- Prof. N. G, Ranga: Have Government considered the advisability of asso-
_ciating one or two ron-officials with this official who is appointed as the head
of the India Supply Mission in order to help him in understanding the non-
official view point so far as the business world of India is concerned?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The India
Supply Mission is engaged in the task of getting supplies for the Government
of India for war purposes, and I do not see where the help of non-officials
in this matter would arise at the other end. o , .

Mr. K. 0. Neogy: Do I take it that while the problem presented certain
difficulties, the permanent officials were not cofhpetent to deal with those
matters and the non-officials were competent enough to resolve those difficul-
ties; and now that these difficulties do not exist, the permanent officials may
_carrv-on the administration in a routine and humdrum faghion?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: No, Sir.
That 18 not the implication of my answer. My answer implied that at the stage
at.which it has reached, high husinessmen may usefullv be emploved on other
work. ) ‘

-

UNSTARRED QUESTIONS AND ANSWERS
HiGHER GRADE OFFIOERS EMPLOYED IN THE COAL Comnsswr_mn’s OFFICE
88. Mr. K. 0. Neogy: Will the Honourable the Supply Member please lay
on the table of the House the information promised bv him in reply to pm:t- (p§
of - my starred question No. 16 on the 1st November. 1944, regarding higher
grade officers cmploved in the Coal Colnmissioner's Offica? ’ :
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The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The informa-
tion was laid on the table of the House on the 28td February 1945. As the
Directorate of Open Cut Codl Mining is in the process of being staffed, it has
not been possible to include information regarding officers of that Directorate.

CoMMUNAL COMPOSITION OF CRRTAIN STAFF UNDER PosTs AND AIR DEPARTMENT

39. Sardar Mabgal 8ingh: Will the Secretary for Posts and Air be pleased

to state (a) the total number, and (b) the number of. Sikhs, (o) Christians,
(d) Domiciled Europeans and Anglo-Indians, and (e) Parsis, appointdd «ince
1984 in each grade of pay on (i} permanent, and (ii) temporary basis, carrying
a salary of Rs. 100 p.m. and above in all the Departments and offices utder
him, giving the designations of Sikhs so appointed? _
. Sir Gurunath Bewoor: I regret that the information is not readily available
and its colleetion would involve an expenditure of time and labour that would
not be justified in war time. - o

CoMMUNAL COMPOSITION OF CERTAIN STAFF UNDER SUPPLY DEPARTMENT

40. Sardar Mangal Singh: Will the Honourable the Supply Member le
pleased to state (a) the total number, and (b) the mumber of Sikhe,
(c) Christians, (d) Domiciled Europeans and Anglo-Indians, and (e) Parsis,
appointed since 1934 in each grade of pay on (i) permanent; and (ii) temporary
basis, carrying a salary of Re. 100 p. m. and above ,in all the Depart-
ments and offices under him, giving the designations of Sikhs so appointed?

The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar: The ‘collec-
tion of the information asked for by the Honourable Member will involve a.
great deal of expenditure of time and labour out of all proportion to the
resu'ts that are likely to be obtained. The attention of the Honourable
Member is, however, invited to the information I gave in reply to starred ques-
tion No. 107 in the 1944 Autumn Session’ of the Legislative Assembly.

CoMMUNAL COMPOSITION OF OERTAIN STAFF UNDER EXTERNAL A¥raiks DEPARTMENT

41. Sardar Sant Singh: Will the Foreign Secretary *be pleased to state (&)
the total number, and (b) the number of Sikhs. (c¢) Christians,  (d) Domiciled
Europeans and Anglo-Indians, and (e) Parsis, appointed since 1984 'in each
grade of pay on (i) permanent, and (ii) temporary basis, carrying a salary of
Rs. 100-p. m. and above in all the Depattments and offices under him,,
giving the designations of Sikhs so appointed?

Sir Olat Caroe: I regret that I am unable to collect the information required.
by the Honourable Member, as its collection would involve san amount of
labcur that would be unjustifiable in war-time.

CoMMUNAL COMPOSITION OF CERTAIN STAFF UNDER RAILWAY DEPARTMENT

42. Sardar Sant Singh: Will the Honourable Member for Railways he
pleased to state (a) the total number, and (b) the number of Sikhs, (¢) Christians,
(d) Domiciled Europeans -and Anglo-Indians, and (e) Parsis, appointed ¢ince
1934 in edch grade of pay on (i) permanent and (ii) temporary basis, carrying
a salary of Rs. 500 p. m. and sbove in all the Departments and offices
under him, giving the designations of Sikhs B0 appointed? .

The Honourable Sir Edward Benthall: I regret I cannot undertake to
co'lect the information in the present circumstances.

CoMMUNAL COMPOSITION OF CERTAIN STAFF UNDER WAR TRANSPORT DEPARTMENT

43. Sardar Sant Singh: Will the Honourable Member for War Transport
be pleased to state (a) the total number, and (b) the number of Sikhs,
(® Christians, (d) Domiciled Europeans and Anglo-Indians, and (e) Parsis,
appointed sinca 1934 in each grade of pay on (i) permanent and (ii) temporary
basis, carrying a salary of Rs. 500 p. m. and above, in all the Départ-
ments and offices under him, giving the desienations of Sikhs so appointed?

The Honourable Sir Edward Benthall: T regret that the informatiod re-
quired is not readily available, and the preparation of a copplete statement
would involve an outlay of time and labour that is nat justifiable in War time.
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NoN-PROVISION OF FREE QUARTERS FOR ELIGIBLE RATLWAY SERVANTS IN DRrux

44. Mr. Harl Sharan Prasad-Srivastava: Will the Honourable Member for -
Railwayg please state why some of those railway servants in' Delhi who are not
entitled to free housing accommodation as per term of their service are provided
with accommodution by Railway on rent when there are many who are entitled
for free housing accommodation and are not provided with Railway quarters?

The Honourable Sir Edward Benthall: Persons entitled to free quarters are
those who, prior to 1928, when the rules were revised, held a post which carried
the concession of free quarters, and who now hold posts in the same categor.es.
There are only a limited number of Railway quarters which are allotted in
order of priority to those who have to live near their work be they éntitled to
free quarters or not. If they are not entitled 10 free quarters. these pay rent.
Some of those entitled to free quarter under the old rules cannot be accommo-
dated and are given an allowance in lieu in accordance with long standing

practice.

PriviLEGEs TO STATE RAILWAY SERVANTS

45. Mr, Hari Sharan Prasad Srivastava: Will the Honourgble .Member fcr
Railways please state the various privileges allowed to State Railway servanty
(superior non-Gazetted) working. (i) on line and (ii) in administrative offices,
e.g., Divisional Superintendent’s Office, Chief Commercial Manager's Office,
General Manager's Office; and the Railway Board in matters of free uniform,
railway. passes, cducstion of children, transport facilities when on transfer, free
housing accommodation and medical attendance, etc.? .

The Honourable Sir Edward Benthall: Information regarding the various
privileges admissble to State Railway (Superior) non-gazetted servants is given
below or comtained in the publication (a copy of which is in the Library of the

House) shown against each item:- '
~ Line Staff. R Office Staff.
Free Uniforms . State Railway General Code, Volume I, Rule 1307 Nil.
Railway Passes . - A stutement giving the required information was
laid on the table in reply to Maulvi Muhammad -

Abdu! Gbani's Starred Question No. 7 in the

Legislative Assembly on 14th September 1942.
Education of children State Railway Establishment Code, Voiume I,

Chapter XI. - ‘

Transport facilities on State Railway Establishment Code, Volume I,

transfer. Chapter II, Section IV.
Free Housing Accom- Btate Railway Code for the Engineering Depart- N,
modation. - . ment, Chapter XIX. :
Medical Attendance -. State Railway Establishment Code, Vo'lume I,
* Chapter IX. - -

Information regarding other privileges, such as Tiavelling allowances Coﬁl-
pensatory allowances, Leave, Provident Fund (including special contribution)
and gratuity, will be found in the State Railway Establ'shment Code.
CONSOLIDATED' ALLOWANCE TO SPRCIAL TICKET EXAMINERS ON NORTH WESTERN.

RALwAY-AND TO TRAVELLING TiCKET EXAMINERS ON EAST INDIAN RAlLwaY

46. Mr. Hari Sharan Prasad Srivastava: \ill the Honourable Member for
Railways please state: '

(a) if it is & fact that the coneolidated allowance paid to-the Special® Tilket
Examiners on the North Western Railway and- to the  Travelling Tickes.
‘Pxnminers on the East Indian Railway ferms part of their payv; if not, what the
fact is; o '

(b) if it is a fact that the said allowatce is calculated on 25 days’ average
working in a month und daily allowance at the rate of Re. 1 per day; if not,
what the fact is on both these two Railways respectively ;

(c) if it is a fact that the dailv allowance raté of Re. 1 per day has, with
effect from the 1st March, 1944, heen increased by ‘50 per cent., that is instead
of Re. 1, it has now been fixed at Re. 1-8 per day, if not, what the fact is; and

(d) if the Central Government have also increased the consolidated allowance-
of those staft by 60 per cent.; if not, the reasons therefor?

-
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The Rononnblo Bir Bdward BenWiil: (a) No. Travelling allowance is ot in

the nature of pay.

(b) No. The ganctioning of consolidated travellmg allowance is within the
“competence of General Manugers subject ma'nly to the following cond:tions:—

(i) No such allowances shall be-granted unless the Railway .servant has to
“be sbsent from his headquarters on duty for more than 20 days in a month on
the average. .

(i) The allowance must be so fixed as not to be o source of profit and s‘hall
be so culculated as to be equivalent as far us possible to the travelling allow-
ance admissib'e under the Rules f consolidated trgvelling allowance ware not.
granted.

(¢) The -1eply is in the affirmative. -
(d) The Railway Depurtment have increused the consolidated {ravelling

allowance by 25 -per cent. in conformity with that allowed to other Central
Government Servants: : N

Luccace GUABDs oN Norre WERSTERN RamLway

47. Nr Hari sharan Prasad Srivastava:s Will the Honourable Member for
Railways pleasc state:

(a) the scales of pay of the Luggage Guards op the North Western Railway;

(b) their sanctioned and actual strength in each stage of the scales of nay;

(c) their mathod of recruitment and procedure of. promotlon from one stage
1o another of the time scales of pay;

(d) their distribution into Headquarters; and -

(e) the comiparative scales of pay on the other State-managed Railways?

'{iha Honourable Sir Edward-Benthall: (a) There are no separate scales of
jay jor Luggage Guards. They are, as a general rule, Gurds—Grade II, whose
ecale of pay is Rs. 40-3-52-4-60-8-88 (01d)/80-5-50-5/2-60. (Revised) ; but those in
~'hxgher grades are also emploved as Luggage Guards in the exigencies of the
sgrvice.

(b) According to the mformatlon available with the Govemment the position

in November 1944 was as follows:-

Scale of pay u Banctioned “Actuals.

strength.
Ra. 75—5—105—10—115 (old)
Rs. 100--10/2 --120 . -
65 —5/2—835 (New) . . 1 16
-Rs. 40 —3—52 - 4—60—8—-—08 (old) . . . -
Rs. 30 - 6—B0 Eﬁ— 60 (new) ' 104 80

(¢) The method of dnrect recru’tment of Guards is given in Appendxx II to
the State Railway Estdblshment Code, Vol. I, a copy of which is in Library
of the House. A certain percentage of the vacancies in this category is filled
by the prombtion of staff in other categories, and Guards who fail in the
vigion tests are also elig'ble for absorption as Luggage Guards. The grant of
‘increments. from one stage to another of a time-scale of pay is governed by
Rule 2020 of State Railway Establishment Code, Vol. II.

:(d) The information is given below:

Headnuarters. - Number of Luggago
- s " Guards.
‘Bhatinda .- . .. . . . . . B . . 11
Ambala . Lt et . o 7
- Bshawalnagar . . . . . . 3
Karachi . . . N . . . . . . ki
Kotri . c . . . . . . . A
Rohri P R 4
Lyallpur . . . . . . . . . 4
Multan . . . e e . . . 4
Samasatta . . A . . ' . . 7
Khanewal . . o . . . . . . 2
. Rawalpindi e s .o . . e .
Lahore S T T T
! 8ahdranpur T
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(e) The information s not readily available and I regret I cannot pidertake
to collect it under the present conditions, - ’

NON-AVAILABILITY OF MOTOR. VANS FOR MEMBERs OF CENTRAL LEGISLATURE

48. Mr, Hari Sharan Prasad Srivagtava: Will the Honourable Member for,
Railways please state: oo

',(“) if it is a fact that, if and when a Member of the Central Legislature
“desired to transport his Motor Car by rail to and from Delhi, he was néver
{)l‘o:{dcd with the Motor Van during the preceding vear; if not so, what the
act is; N .

ib) if it is o fact that Motor Vans are only supplied to those Govermment
officiuls who are transferred from one station to the other pefinanently, if not
so, what the {act.is; and i ' .

(e) whether Government now. propose to provide the Honourable Members
of the Central Legislature with Motor Vans for the trausport of Motor Cars,
if and when desired; if not, why not?

"The Honourable Bir Edward Benthall: —(a) No. Many movements of motor
cars to—und from Delhi have been arranged on the requests of Members of the
Central Legslature to- I’rior'ty Officers of the War Transport' Department.

(b) No. Reg.onal Controllers of Railway Priorit'es have instructed Railways
in their regions to move Govermment motor cars and motor cars which are
the propeity of officers on transfer, but in add'tion other movements are made
under specific orders of the IRegional Controllers of Railway Priorities. -

(¢) Instructions have been issued to Regional Controllers of Railway
. Priorities that on rece'pt -of applications from Honourable Members of the
Central Legislature théy are to arrange the movement of Motor Cars which are
the property of Honourable Members, to and from Delhi. Ordinarly the move-
ment will be for one return journey of one motor car per Honourable Member
on the occasion of each session of the Legislature.

BESOLUTION RE. NATIONAL WAfR FRONT—concld..

Mr. President (The Honourable Sir Abdur Rahim):, The House "will now
resume further discussion of the following Resolution moved by Sir Muhummad
Yamin Khan on the 17th November, 1944, and not eoncluded on the 9th
February, 1945: ’ ) o

“That this Assembly recommends to the Governor General in Council to abolish the
National War Front Branch of the Department of Information and Broadcasting aud -to
liquidate forthwith the National War Front Organisation.” -7

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): Sir,-I would
ronclude my remarks by merely making a siuggest'on to the Government that"
the fogeys and the flunkeys in this Department might bé replaced by persons
more patrofic. But I quite real'se that the present Government situated as
_it is would be unable to secure such patriotic men, but 1 think it must make
a very -honest attempt if the National War Front should be successful to further
the cause of the war against the enemies and furt»her_the cause of the courtry.

Mr. Abdul Qaiyum (North-West Frontier Province: General); Sir, th's
Resolution was adjourned to enable the Governmeni to come to a decision and
it was stated by the Honourable the. Leader of the House thatrby the time the
d'scussion was resumed, Government would be in a position to state their
decisions on the question. I should like the Honourable Member who is in

- charge of this subject to get up and enlighten the Hause. .

Mr. G. S. Bozman (Secretary, Department of Information.ﬁnd Broadcast-
ing): There are some other Honourable Members who would like to speak.

Mr, Abdul Qaiyum: This is the th'rd day on which this Resolution is coming
up for discussion. I subm’t fhirther discussion would be more relevant to the
po'nt if the Government were to state their position at this stage. We do not
yot know what the Government pos'tion is. This is why it was adjourned last

time. . - .
-- -
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Mr. Presidemt (The Honourable Sir Abdur Rahim): I do.not-know whether
thx;ls discussion. was adjourned lust time to enable. the Government to come to
a decision. v -

Mr. G. 8. Bozman: I understand that the Honourable Member for Inform-
ation and Broadeasting said that he would be in a position to make a statement
at a later date, early in March, but I do not think that he thereby wished to
shut out other Members who wished to speak. B
. Mr. President (The Honourab'e Sir Abdur Rahim): The discussion will now
proceed on the Resolution. <

Dr. Sir Ratanjl Dinshaw Dalal (Nominated Non-Official): Mr. President.
With your permission, Sir, I propose to give a very brief account of the activi-
t'es of the National War Front in Bonibay Province. The National War. Front

- was insugurated in Bombay on the-16th May, 1842, and was organised as &
12 Noo non-official and non-political body." Bombay city was divided into
N ~a number of divis'ons, each of which was. placed in charge of a
Director, and in the Mofussil District and Taluka Leaders and their helpers
were appointed. The main objects of the National War "Front were to stiffen
the will of the people to resist aggression, to counteract enemy propagenda and
every other defeatist influence, and fo rally in an intensiied and organised
manher the people of the province into & body united ‘n their determination
to win the war. [The National War Front did a good deal of work to keep
people calm and at their work during the days of panic. .
~ After the tide turned, it appled its energies to-construetive work and carried
en several campaigns and activities such as Recruitment Propaganda,. the
Grow-More-Food Campaign, the Savings Drive, the Controls Campaign, the
Village Defence Parties, War Services and Agricultural Exhibitions, School
Propaganda, Propaganda by and amongst women, Couree of Studies in Inter-
national Relationship for high schools and college teachers, and observance of
special occasions such as Tunis'a Day, the United Nations Day, Russia Day,
Armistice Day and the Anniversaries qf the war.

Now, Sir, with your permission I shall just say one word aswregards the
most important activities. The National War Front carried on vigorous pro-
paganda for recruitment both to the Techn'cal and Defence services. The
Tropaganda Vans constantly toured in the Districts. People have joined the
army because they believe in the cause and because they have been persuaded
by an organisation like the National War Front to do so. I strongly deprecate
the statements to the effect that recruits have come forward from mercenary
ni:otives. . -

The Grow-More-Food Campsign hus been one of the optstanding activities
of the Natioal War Front since its inception. This campaign has covered
various aspects.such as growing vegetables in gardens, the utilisatien of vacant
plots, the d'stribution of seeds, and the holding of conferences to dscuss the
food. eituation. The workers of the Front have brought the grievances, of the
peop.e as regards food supply aid distribution to tife ‘notice of the Authorities.
At the time of the Floods n 1944 the. workers of the Front did their utmost
to relieve the distress and sufferings of the people.-

The Sawings Drive also has been an important activity. Talks were given
throngh the lo'u‘d-speaker system of the Bombay War Publicity Ccinmittee,
and were also broadcasv from the Bombay station of the All-Ind’a Radio; and
advertisements were inserted in the local newspapers which have a wide
circulation among the classes for whom the appeal to spend lgss was specially,
intended. In .Bombay Province the Bavings Drive has been conducted by
persuasion and not by the exercise of force and pressure snd improper methods.
Personz_ﬂly'} think- that every endeavour should be maAde to promote small
savings which affect the middle and the poorer g'asses of the population. The
Bavings Drive was specially intensified during the recent National Savings
‘Fortnight. During that Fortnight the Bombay Piovince subscribed ahout a
crore of rupees to the National Savings Certificates. : '

- .

!
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In the city as well as in~she Districts the workers of the Front explain the
various Control orders, and advise the people to ascertain the controlled prices
of articles before purchasing them, and to bring to the notice of the Authorities
any infringement of the Control orders and thus help to smash the Black
“Market. ‘ ) .

The Village Defence Parties help to extinguish fires, to assist the police in
tracing theves, to assist the ‘Authorities in the .equitable distribution of food-
stuffs, to assist the villagers in securing medical aid and in the work of: village
sanitation, and to educate the poor, destitute ill'terate rural masses.

One of_the special feutures of the National War ¥ront in Bombay Province
is the nauguration by the Provincial Leader of the Course of Stud'es in Inter-
nationst Relationship for high schools and college teachers. The object of this
course is to give to the teachers und through them to the student world and the
public generaily a balanced background for a clear understanding of the issues
underlying the present war, and the tndnner in which they affect the nations
of the world in general and India in particular. | Lectures on International
topics such as Germany and Nazism, -Italy and Fascism, the four freedoms,
India’s place in the new world order, etc., and are delivered by Authorities on
International subjects. ‘

I think it is right that I should refer to the very valuable services which the
Provincial Loader, Sir Rustom Masani, has rendered to the National War Front.
He has been a bulwark of strength to the National War Front Organ’sat.on.
He is u man of great independence, a gentleman of the highest probity, and
possesses great organising powers; and his value to the National War Front has
been tremendous. . S '

- 8ir, I think it is a great pity that in other Provinces Officials were appointed
Leaders of the National War Front. In some Provinces with a view to gaining
the favours of the Officia’s- the. workers of the Front resorted to nefarious
methods. That has certainly laid the National War Front open to criticisms
of all kinds. :

Sir, as regards the expenditure on printing, posters, and a}i\’erlisexnellls, 1
would point out that what was necessary in the early days is not now wanted.
1 think a good deal of expenditure on that account can now be reduced. )

The expenditure on account of the Nai‘onal War Front in" Bombay. Province
was Rs. 2,68,000 during 1942-43, Rs. 2,836,000 during 1943-44, and Rs. 2,28,000,
up to the 31st December, 1944, during 1944-45—that is, Rs. 7,27,000 in all,
Sir, I submit that the results- of the working of the Nationa] War Front in
the Bombay Province are commensurate with the -expenditure, and I am of
the opinion that the war effort should still be sustained.  So I strongly supporf
the continuance of the National War Front.

In conclusion, I can truthfully assure this Honourable Houseé that every-
thing that can be done has been done in the Bombay Province to so bu'ld the
National War Front that we can honestly spell it with capital letters—in otl_ler
words, everything has been done to secure a united determination transcending
all racial, religious, and political differences to strengthen the war resist-f{,ncc
of the people. P

Pandit Nilakahtha Das (Orissa Division: Non-Muhammadan): Sir, ihis
National War Front consists of two ideas: National and War.Fropt. I can
speak from my personal experience that it is neither national nor has it anything
to do with war, or its fronb. Nothing is being done to maintain the morale of
the people. . During the last Ministry of Orissa, for the formation of which ['was
mainly responsible, at the request of the then Premier I accepted the dl‘ltj"()f
working for the orzanisation, as its chief. I do not want to go into detmls.’ I
found that it was meant to be a non-official organisation, which it ostensnb.ly
was, but only ‘safe’ non-officials were wanted, and real non-officials were dis-
carded. If real non-officials offered to serve on this orgenisation, they were not
accepted. It came to such a pitch that within a few months of its inception,
I, being a non-offidial myself, had to sever all connection with it by tendering
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my resignation publicly.  In the résignation 1 stated taat so .ong as. this
mentality prévails. in this organisation, people like myself cannot gerve on -it.
To descnibe this organisation in one word—and here 1 only speak with regard
tu its working in the I'rovince of Orissa; 1 cannot say ubout other provinces—it
vy be called ‘a nuisance’. . -

We have heand of the Suvings Drive, tie Grow More Food Campaign, and
many other such campaigns m whica this organisation is engsged dur.ng there
days, and as everybody knows—people may not speak out, but they Khow it—
our organisation of food, civil supplies, grow more food oriunisation are replete
with corruption and bribery. When officials indulge in it, you have got some
remedy, you can bring their case to the notice of highier authorities, shd per-
.sonally ] do n.t think that higher authorities everywhere are either themselves
Jndulging in these things or permitting them. At least there is some way epen
{o bring them to boek, but in the case of non-officials—all street boys and young
men—what can vou - do? They create panic among the people, they threaten
the people by saying, ‘Do this and do that, otherwise you will be punished under
the Defence of India Rules’. They create panic and prepare the ground. for all

- gorts of corruption—at least that is what is happening in my province. The
propaganda van is moving and I know that some people if they were otherwise
war-moinded, - they are now non-war-minded only on account of this w.r front
propaganda, ¢ . . . . . -

Maulvi Muhammad Abdul Ghanl (Tirhut Division: Muhammadan): What
about other catches—drinking and dancing?

Pandit Nilakantha Das: My people fortunately are not addicted to drinks,
but all the same, perhaps the idca proceeds 'from the Centre, dancing partics
ure organised. Sometimes when I go out I find arrangements. being made for
holding dance parties. I ask on occasion and I am told that the National War
Front has orgaiiised dancing parties and the .singers are to sing for the ‘‘Fifteen
days saving drive’ or some such thing. Things like that happen of course, but
I do not know whether any drinks are also gerved. Perhaps T cannot speak with
authority, because T am not in close touch with this organisation.

Sir, I da not propose to take much time of the House. ' I am definitely of
the opinion that if this organisation muyst continue¥to .help the Government in
their Grow Mare Food campaign, or procurements, or in connection with their
Savings Drive, let it be official. Don’'t you have this non-official organisation
to protect your officers indirectly against charges of corruption.” I-appeal to the
Government that if they want this National War Front and if they want to m:ke
people war-minded. they should not adopt such means which only result in
making the people panicky and the officers corrupt.

¥ Lt.-Col. Dr. J. O. Ohatterjee (Nominated Non-Official): 8ir, as I listened
tc the long discussion on the Resolution moved by my Honourable friend. Sir
Mithammad Yamin Khan, T felt that two facts emerge from this discussion.
The first is, in my apinion—and I hope I am not doing my Honourable fricnd a
-wrong—that the Honourable Mover moved this Resolution because he was
offended, - or he dirapproved of the activities of the National War Front in » cer-
- tain provnce, and that he felt that, in one particular province at least, the
activities or the resources of this organisation had been used to further causcs
which should not have had the support of this organisation. Secondlv, Sir,
I felt that after the Honourable Member in charge of the organisation had given
him assurances or made certain remarks, the Honourable the Mover of .this
Resolution was practically convinced and that he was very halfhearted about
continuing this discussion. I feel that at that time it “was not he who wanted
prolonged discussion and urged the immediate ending of the Natianal War Front,
‘but that he was more or less coerced into it by his neighbours or by the people
who dat round about him. Therefore he was forced to allow the discussion to
be carried on and did not withdraw his Resolution. But that is certainly, Bir,
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my feeling as 1 iistened to the debate. At all events, whether this discission
has done any good, it has done one vhing. 1t is that this Kesolutuon has provided
an opportuwiby 1o u very iurge nuwmber of tionouruble Meinbers to crilaeise Lhe
Natioual War Iront and sowe have criticised it vehemently. A few from s
side, Wno ure not very vocal ordinarity, have supperted it.

"Now, Sir, 1 assure you that L have never held office in the Natlonnl \ar
Front nor hdb anyoue held otice m it in Whom 1 am particularly interested. 1
am not_here to recount the work done by the National War Front, because otns rs
have done_it and probably they were better fitted to do so. I am not here to
criticise because the amount of criticism leveded on this orgapisation” has
already beey tremendous. "There has been a ficod of criticism and I feel that
1 bave tne& to listen in a dispassionate manner. 1 have tried to weigh the
arguments on both sides and I have come to this conclusion that enough hus .
‘been said to show us that the organisation needs reform.. The eriticism which
bus been levelled on it has been, I am sorry to say, in some cases in language
extremely violent or at any rate vastly exaggerated. At any rate the speakers
have -made out a cuse for a certain amount of reform in this organisation and
that is always good. Criticism of an organisation is cood and this criticism has -
been probably takeén note of by those who are responsible for the National War
Front. But, Sir, the Honourable Members who have spoken in favour of the
Resolution have not asked for reform.” They have not asked for the betterment:
of the organisation. They want to scrap it lock, stock and barrel. As a practical
man and unbiassed in this matfer I feel that-the case for reform and improve-
‘ment is a very strong one while the case for its immediate ending and its sus-
pension _lock, stock and barrel on the other side is very weak and my reasons arc
two.

~ Firstly, so long as there is-a war on and so ‘long as ‘we believe that this war
is a righteouseone, and that it must be fought out mnd won, it is absolutely
impossible to carry on a ‘war of this kind efficiently unless there is a strong
organisation at the home front. T consider Bir, that there is no nation enoaged
in this war which has not such an organisation and I also am convineed that the
war, if it is to be won speedily and completely, must have a strong and efficient
]mmo organisaion and that the National War Front, -whatever its faults and
defirioncies mav be, is the cnly substitute in this country for the home front.
It does propaganda.. Tt does a number of things to keep up the morale in this
countrv. My friend, the Honourable Sir Cowasjee Jehangir had his finger cn
"‘the vulse when” he said that he gave cent per cent support to the war front
because he gnve the war cent per cent support. I am in the same pcsition. I
am not ashamed of giving wholehearted support to the war effort. As long as we
are of this mind—and T do not know if anybody in this House is not of this
mind—so far as they have exfiressed their opinions, this organisation ought to -
continue.

Secondly, not only is it pecessary while the war lasts, but it is also necessary
as an efficient organisation for useful and constructive propaganda even aftor
the war. In a country like India, the value of correct propaganda the value
of. an nreanisation of this kind cannot be overestimated. In a country where
so large a population is-illiteraté, in a country where so.many millions live in
villamee and where they do not have any opportunity of educution, or of acquiring
pnblic knowledee this is just the kind of or¢anisation which can be used with
grest efficiency, even after the war. I will take just one instance.

Pandit Lakshmi Kanta Maitra (Presidency Divigion: Non-Muhammadan
Ruoro™: Ag a preparation for the next war! e

Lt.-Ool. Dr. J. O. Chatterjee: I hope there will not bé one—at-least not. in
xour and mv life time!

T will proceed by saying let us take the hopes we have of’ universal educaFon
in this countrv. Even a thing like that needs a tremendous smount of pro--~
raceandn and education of the public and this is an organisation which can freely
be Timed-for that purpose. It hes been said that if is the last refuge of cortain’
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peopie who actording to a man like Dr. Johnson are described as takmg refuge
in patriotism. I do not think there is anything to be ashamed of, if it is said
that this organisation has done nothing better than give employment to a large
number of people who, according to an Honourable Member, were only half-
clad I feel, Sir, that it provides a pregaration for such people so. that they may
L€ used later on in constructive work.

I,do not wish to go on very long but 1 would make this ‘one uppeal that
while I say that a great deal of reform is necessary, which I admit that there
has been probably a good deal of misdirection of funds or energy, the organisa-
tion is capable of improvement, and I am surprised that out of all the people
who have tried in some cases to court contempt on it, and of others who have

~iried to make it into a laughmg stock, not one constructive suggestion has been
forthcoming as to how to improve it.

Mr. S8ami Vencatachelam Ohetty: That is left for you.

Lt.-Ool. Dr. J. 0. Ohatterjee: I will try to make some as I go along.

- At all events we must realise that this is an 1mperfect world. This country
“is Tiot an Utopia. There is no organisation which can'be completely perfect.
Do my Honourable friends claim that when at one time another organisation
made great efforts to build up a swaraj fund or to raise a Khilafat fund there
was po misdirection of funds and no evils? Yet did we condemn those organi-
sations merely because there were a certain number of black sheep in it or
misuse of money? I say the position is exaotly the same in this case. Let
us try to be constructive. There is no city in the world where this truth is
‘borne out by the study of history as in the case of Delhi. In the cities of
Delhi, the Persian proverb which says— .
“Har_keh dmad, imdrat-i-nau Sakht.”
‘“Whoever came, built a new edifice.” d

. —has been fully illustrated and it has al8o been illustrated in all the ruins t,hnt
lie- around that the value of a constructive programme is much greater thah
that of a destructive programme. If all the powers that followed one after
another had not tried to destroy the other, and not tried to dig up the founda-
tions of buildings” which other§ built, Delhi'would have heen a greater and
crander city. 1 feel therefore that it is of fio “value to try, to scrap a useful
oroamqatlon an organisation which has great potentinlities for good, but that
we should try and continue and reform it and use it for useful purposes durmg
1he war and -after the war for which it is admirably fitted.

Mr. Abdul Qaiyum: Sir, this debate has gone on for a day and a half which
is quite an unusual thing for a Resolution. The debate was carried om ‘o the
2nd of March to enable the Government to make up their minds as to what
iney are going to do about this so-called National War Front. We hoped that
when the debate opened this morning the Honourahle Mr. Bozman would come
out with a statement. Surely the Government of India know-the mind of the
people ¢t this question. Surely they know that the vast majority of th. peonle
in this country have nothing but contempt for this National War Front, which
has been set up by an irresponsible Government. We thought that the Govern-
ment would come out with some sort of statement. but as usual they have
remained as unresponsive as they have always been to' popular wishes and
popular feelings.

Now what is this National War Front? The Government of India seéms to
be very much in love with the word ‘‘National’’. Ever since the war bezan
the word “‘National’’ is heing used by the Gnvernment of India times out of
number. for instance with regard to the National War Front and then with relari
to the National Defence Council. Now what is the National Defence Council?
For the North-West Frontier Province, to which T have the-honour to belong,
a paid Governmént servant is representmg that Province on the Natmnal
Pefence Couneil . . . . .
~ Mr. President (The Honourable 8ir Abdur RaLim): The Honourable Member
;would do well to leave alone the National Defence Council.

”



7 NATIONAL WAR FPRONT 979

Mr. Abdul Qaiyum: It is not doing any useful work in my opinion and
it is ‘only a wabte of money. But as far as the National War Front is concerned,
after all if the Government of India are so much in love with the word
~National’’, they should bave consulted this nation when the war began. They
sbould have come to the elected representutives of the people and asked them
before declaring war sgainst Germany and Japan whether India wanted to le
in this war or not. Then you would have seen some response from the people
of this country. But you did not trust the people of this country. The way
you have been governing this country, the way you have been stifling our in-
dustries, the way you have been robbing us for years and years on _end and
the latest Budget is another robbery, one of the many robberies which have
preceded it . . . . .

Mr. President (The Honourable Sir Abdur Rahim): 1 think the Honourable
Member should confine himself to the subject of the Resolution. .

-Mr, Abdul Qaiyum: The Government of India did not consult Indian opinion
when the war began. They would have all sorts of national organisations but
the one thing which they hate and dread is a National Government representing
the wishes and feelings of the people of this country. These organisatious
are meant only to throw dust into the eyes of other countries like Russia and

.the United States of America, countries whose people have a sympathy with
the cause of Indian freedom. A very large amount of money is being lavished,
and is being squandered, by agencies of the Government of India and the
British Government to misrepresent this country in other countries.

1 will now come to the objects for which this National War Front Organisa-
tion was set up. It was s=t up on a very bad day indeed, on the 11th of March,
1942. This organisation started its career with the blessings of Jis Excellency
the Viceroy and I cannot do better than quote a few sentence from his speech
in order to show whether in the two and a half or three years during which this
organisation has been in existence, it has at all been able to achieve the objects
for which it was brought into existence. This is what the Viceroy said:

‘“The object is to-do every thing possible to help and maintain public morale, that iz to
. say to strengthen the war resistence of the people to eradicate all attempte to undermine it
and, in particular, to counteract fifth column activities of all kinds, including specially all
talk, (and the mext word is very imporiant) thought, writings or rumours likely to produce a
.defeatist mentality, to inculcate faith, courage and endurance and to consolidate the national
will to offer united resistence to Nazism and Fascism in every shape or form.’’

4 Now these are the high-sounding words with which this organisation wus
‘brought into existence. In the first year of its ekistence, in the yeor 1342-43
83 lakhs and 26,000 rupees were spent on this organisation. In the.yesr 1943-44
something like 45 lakhs was spent on this organisation and the expense has
gone on mounting and mounting and even in the present Budget provision has
been made for this organisation. Have the Government inspired a hope in the
Opposition that they were going to improve or modify or extinguish it? Nothing
of the kind has been done. .

Let us see how this organisation functions in the Provinces. The Honourable
I\‘Iember for Inforgnatiop and Broadcasting, answering a questicn on the 10th
November, 1948, in th}s House (I think it was a question by my Honourab'e
?olleague Mr. Azhar Ali) stated that the Provincial organisations are mare or less
independent of the Central organisation and that it was not the intention of the
‘Government of India that this organisation should be used for party politics.
IMt us see how this intention has worked out in practice. I can say this much
fron.x my experience of this so called National War Front in my Province. Th's
National War Front organisation was not being 80 much used against the A«is
powers, qame]y, {}ermany! Italy and Japan, as against the popular parties in
the Province: this machine was directed against the political parties.  T[he
people .reoruited to this organisation are absolutely useless people and I can £y
;,h;t- without fear of cox!tradiction. Th.ey are pai.d ggents of the Government of
bn ia and 'ﬁfth ‘columms.tl of th‘e nation, a majority of them, and they have
‘been recruited to run this organisation against the popular parties, the Indian,.

]

9
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National Congress, the Muslim League and other organisations. 1t has not been
s0 much used in order to further the war againet Jgpan, Germany und Ituly.
This is the use to which it has been put: and the complaints from the Province
‘of Punjab have been very loud and frequent that the National War ltont
organisation has been used in that “province for collecting funds and for purely
party purposes. But the Government are silent, because in the Punjab-they
have a Government which is to their liking, a Government which will obey
any oommand given to them Therefore the National War Front in the Province
bas becn allowed . . . . .

Mr. M. Ghiasuddin (Pun]ab Landholders) On a point of order, Sir, is the
Honourable Member justified in criticising a Govgrnment which is functivning
with the support of the people and is responsible to the Legislature? :

Mr. Abdul Qalyum: If that is really a.point of order, it would stifie all
criticism of the Punjab Government and that Government will be in-office for
ever and ever.

Mr. Presideat (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot criticise any Government of a Province.

Mr. Abdul Qaiyum: Sir, I was dealing with the National War Front. I
was saying that the complaints were loud and frequent from the Punjab aguinat
the abuse of that organisation. If my friend Mr. Ghiasuddin who raised this
pointless point of order had taken the trouble of reading the newspapers . . . . .

Mr. Ghiasuddin: My point of order has been upheld by the Chair.

Mr. Abdul Qaiyum: I will say something about the manner in which “the
work of this®organisation is being conducted. The various methods adopted
by this organisation are the 'followmg——advert-xsmg. pubhshmg something which
they are pleased to call literature, meetings, war services exhibition and pro-
paganda vans. I know, that as far as these meetings are concerned, it is &
well known fact that very few people take the trouble of attending the meetings
which are organised by the National War Front organisation and even those
who take the trouble of attendmg these meetings receive some kind of remunera-
tion for attending them. It ig really an irony of fate that while miliions of
people were starving in Bengal, because adequate transport could not be found
for carrying food to areas where men, women and ghildren were starving for w
of food, the Government of India should esquander the taxpayers’ money
handing over as many as 50 motor vans fitted with ¢inema profactors to enahle
this organisation to carry on warfare against popular parties in the country.
I consider the handing over of 50 motor vans to this organisation as a scandalous
waste of public money. Those vans could have been much more effectively
employed in Bengal to carry fond to the areas where millions of our people were
starving for want of food, which was the direct result of the wrong policy of the
Government of India when their transport system oo]lapsed and failed to cope
with the situation. This was the scandalous way in which public money was
aquandered. °

Now, Sir, one of the speakers who spoke last, T think it was Dr. (‘hattenee
said thaf we must make some constructive suggestions to 1mprove this organisa-
tion. Now. we. on this sidé of the House. believe that you can improve.a thing
in which there is rome good. but if the entire organisation is rotten and Meg
not dererve to exist for a single dav. we would he wasting our time und enerev
and also the tax-pavers’ monev bv suggesting improvements for keeping «live
gn oreanisation of that kind. The Honourable Member quoted a Persian counlet
referring to the ruins of Delhi. He said:

“Har keh dmad imédrat-i-nau Sdkht.”

T assure him that we on this side wonld like to add one more riin to the
numerous riins which exiat in Tmperial Delhi, and this will be the ruin of the
, National War Front Organiﬁatlon We are not going to allow this oriminnl
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waste of people’s money for bolstering up an organisaticn which is beartily
diliked by e b h bout th: iority of*the pegple who are in

1 want to say something about the majority ol®the peqbic are
t,hisNg:vganisation. Tge Britishegs in India may flatter themselvgs thinking,
here is a set of Indians who will be loyal to us at any cost, but 1 have son':ﬁ
experience of them, and 1 assure the Britishers that fhe .majonty.oi t-he_m wil
fatter and fall at the feet of any Government which is established in th.",
country, whether it is British or otherwise. When the Congress Government
was functioning in my province, some of th’es.e people vxed.wmh one ‘another in
flattering and dancing attendance on the Ministers for getting personal favourse
These gentlermen have developed the art of making money into s fine art. They
will deal with any Governmert which is in power in this country. It is not a
fact that they have any liking for the British pgop]e or that they believe that
the war which is being waged by Great Britain is a war for democracy. 'l‘h.elr
only interest is to make money, and if there is any -ot;,her Government which
can forcibly take people’s money and keep these parasites employed and well
provided for, they will be even more anxious to support that Government.
Therefore, do not think that there is a body of people in this cgmntry who have
some regard for the so-called high-sounding principles for which you say iou
are fighting for. : : -

T am going to conclude my speech. 1 demand from the Government of India
that this useless and rotten organisation, which means a scandalous waste of
tax-payer’s money should not be allowed to survive ore day longer. This is
the demand from this side, and I hope that the Government of India will bow
its head before this demand. Sir, I support the motion.

Sardar Bahadur Oaptain Dalpat Singh (Nominated Non-Officjal): Sir, the
Mover of this Resolutiin has demanded the abolition of the National War
Front Organisation. According to him, firstly, the danger of war is receding
trom the borders of India; sccondly, the organisation is not serving the purpose
for which it was established; thirdly, the orgahisation is being misused; and;
fourthly, money is wasted. Does the Honourable Member realise that the
war in the Far East is yet to begin?
An Honourable Member: It has begun.

Sardar Bahadur Oaptain Dalpat Singh: As soon as the European War is
over, all the forces of the United Nations will be used to fight Japan. In thuat
case India is bound to be ‘used as a base, and the National War Front Organi-
sation. is essential to help the United Forces which will be operating from this
country.

Now, I want to tell. this Honourable House what the National War Front
Organisation is doing in the Punjab. During the last four months the National
War Front has been responsible for arranging 2280 meetings, and has given
its active support to recruiting, to publicity for civil supplies, and to the Red
Cross, to the Small Savings Scheme, to the W. V. 8., and W. A. C. (1.), and

. to the Central Government’s publicity for Travel less, Grow More Food,
. Security, Propaganda- against Japan, and similar campaigns. .
Tt would be a most serious blow to war publicity and a complete breach of
 faith with our non-official workers at this stage and before the war is over to
. abandon the National War Front. If the work. is unsatisfactory in -othar pro-
. vinces than it is for the Central Government ~and for the Provincial Govern-
ments concerned to improve their organisations. Where the organisation has
been a success and originally started at the express request of the Central
Government, the only reason for stopping the work can be the end of the war
with Japan.

It has been said that the National War Front workers are getting money
iut of the Nstnona!_War Front. This is - absolutely wrong. Our Provincial
theader Lt. Col. 8ir Khier Hyat Khan has not drawn even a single anna from
the National War Front funds. I myself am District Leader, Rohtak District,

o2
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Sardar Babadur Captain Dalpat Singh. . e
aud(l kn?)w there are 35 District Leaders a]nd 8 District Secretaries not draw-

ing a single pie from the National War Front by way of honorarium or remu-
neration. J.may tell the House it is very ecasy to say that they are drawing
monies and_have become rich, and this and that, but it is all absolutely wrong.
In the Punjob this organisation is doing very uscful _work, very very useful
work and I know that my neighbouring Province, Delhi, is doing very well. I
have heard speeches from my Honourable friends, Mr. Jamnadas Mehta and
Sir Cowasjee Jehangir, that the:r provinces are doing well too. Then as I
have said, if any province is not doing well, it should be corrected or improved.
P say if this organisation is abolished at this stage, there will be a great loss.
With these words I oppose the Resolution. '

Mr. G. 8, Bozman: Sir, I must oper. my remarks with an expression of
regret that the Honourable Sir Sultan Ahmed is not able to be here to reply
%o this Resolution himself. That regret will, I believe, be shared by the
House, not only of course, from their point of view, because of Sir Sultan
Ahmed’s indisposition, but because unfortunately I now have to inflict myself
upon them. I should also say a word in explanation in regard to the remarks
made by my Honourable friend, Mr. Abdul Qaiyum. I fear that there must
have been some misunderstanding and had I been in a position to put that
position in which he finds himself right, I should have been very glad to do ro.

Now, from the various speeches that have been made on .this Resolution, I
think there is.a certain amount of misunderstanding and misinformation about
the functions and objectives of the Nat.onal War Front. Statements have been
made by Members of this House coming from individual provinces as to how
the front is working in their provinces. We have to speak of the War Front
a8 viewed from the Centre, and I hope that the facts that I place before the
House now ygill help Members to arrive at a correct and unbiassed conclusion.
1t is not surprising perhaps that there is some misinformation about this or-
‘ganisation. It is not.the business of & publicity organisation to publicise itself.

“The National War Front was started early in 1042 shortly after Japan entered
“the war and won a series of startling victories. The situation which then arose
-called for a quick remedy. The Japanese were almost "at the gates of India;
their ships appeared in Indian waters, and we seemed to lie at the mercy of
their air arm. Certain cities in Eastern Inda were avacuated by nervous
aitizang: food stuffs and other civil supplies went underground, and even ocur-
rency coins began to be hoarded -very much to the deteriment of the country’s
economy. It was therefore imperative to restore eonfidence as speedily as pos-
sible, not only for the sake of the country's war effort .but also for the day to
day life and welfare of the people. In theee circumstances Government felt
that steps should be taken immediately to mobilise public opinion and fore-
stall a lowering of morale. They also felt that this purpose would best be
achieved by an organisation which would appeal to 'the popular imagination,
which would do everythng possible to maintain public morale, counteract
defeatism .and rumours and to inculcate—as His Excellency the Viceroy said—
faith, courage and endurance, and to stimulate generally the will to resist all
gressors. What was required was the organisation of s body of men of good
will who would subscribe to its objects and pledge themselves to do their ut-
most to give effect to them. Non-official men and women of public spirit
and influence, as well as trade unions and other groups who were willing to
identify themselves with thesa objectives were welcome and could join. Thus
the National War Front came into existence. Each Provincial Government was
-asked to organise a Provincial National War Front on a purely provincial basis,
and the Central Government confined itself to maintaining a Central office
whose function was to advise and co-ordinate provincial fronts and to supply
them with information and material as necessary to enable them to carry out
their activities; and I would like to emphasise that although provincial aeti-
* wities were substantially subsidised from the Centre, in the provincial sphere
each Provincial National War Front has enjoyed complete sutonosmy. Thab is
how the national war front originated. Its chief function has been to huild up
correct understanding of the war and to srouss and maintain the right type of
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war-mindedness, and morale. Understanding must be created by an appeal to
facts and weason, showing that rumour is demonstrably false, and- plor'a.le
cannot be maintained by mere propaganda unless it is backed by a realisation
"of the issues at stake; and such understanding had to be created among lakhs
and orores of human beings; not only among the citizens of towns, who have
also the benefit of other aids to understanding such as newspapers, radio and
‘the cinema; but also among the inhabitants of the rural arcas whose facilities
for keeping in touch with the course of events not only in the world but in
their own country are somewhat limited; and this was exactly how these many
public spirited non-official men sand women ran it, and carried out with- great
success, under most difficult conditions, tbe work of dispelling rumour and
panic. They rendered a most valuable service at a time of the greatest emer-

ency and stress—not to say the greatest crisis—that India has ever faced. I
would like to pay & sincere tribute to these patriotic and energetic non-officials
who undertook tge initial ‘direction of this organjsation and to the thousands of
_other patriotic workers drawn from all waiks of life and from every community
who carried it on. India, I believe, should be grateful to them for the part
they played in restoring normal conditions, often at very considerable cost to.

themselves. . .

Now that period to which I have referred seems already remote. The war
is now contained within steadily narrowing margins, thanks to the matchless
war efforte of the United Nations in which India has played so gailant a part.
This has teken time. After we had withstood the first’ shock of the war,
there was a time when nothing startling seemed to happen—a time of mar-
shalling our strength, a time of mobilising all our resources. The national war
front, as the only field publicity organisation in the country. had &n important
part to play during this period also, in attempting to maintain the country’s
morale when victory seemed far and uncertain, and inculcating faith, courage
and endurance in the tasks which lay ahead. It has been alleged that the
national war front has dabbled in politics. . Well, there may have been a few—
but I would errphasise the word ‘few'—cases where individuals confused the
chjectives and the mission for which they were working.  In such a widespread
organisation of such recent and rapid growth I conceive it to be impossible to
secure 8 100 per cent. understanding of the cbjectives and a 100 per cent. dis-
ecipline. But I can most definitely affirm and assure the House that the
national war front’s policy has always been and is to keep out of party politics,
and I do not think the stray case of a few individuals in this enormous organi-
sation should be sufficient to condemnn the whole. . .

Maulana Eafar Al Khan (East Central Punjab: Mubammadan): Has any
action been taken against these individuals?

Mr. G. 8. Bozman: Some rather strange remerks have beer-made in the
course of the debate as to the work carried out by the national war front. It
has been alleged for one thing that most of the literature -produced by the
national war front is in English. This I regard as a very curious charge. The
chief medium of the whole organisation is the spoken word and I cannot ima-
gine an organisation functioning at all throughout Indis, unless- the spoken word
was id the language of the area. Tt is true of course that the material issued
from the Centre has been in English; but that material is meant either for the
guidance of the speakers or is sent to the provincial units to be translated into
their local languages, and this in fact is exactly what the provincial orgenisa-
tions have done. Tt has also been stated that no recruits have come in because

1P. M of the Nnti_opal War Front. Well, Sir, the National War Front is
" not a recruiting organisation and recruiting as such is not its busi- -
ness. But if it is implied that the efforts of the National War Front to incul-
cate faxt:h and courage and the will to meet aggression have not helped recruit-
ment, directly and indirectly, then I think I must correct that impression.
Ha'.ny young men, after attending the National War Front rally, have volun-
tarily stepped forward and joined the ranke of India’s fighting men and this has
; 4 feature of the meetings particularly in ‘the Punjab, where the working
of the Front has been an outstanding success.



003 LEGISLATIVE ASSEMBLY [3xp Mar. 1045

[Mr. G. 8. Bozman] * ‘

. Same of my Honourable frnends have also given an impression thas money.
has bedn spent recklessly. Well, Sir, if you oconsider the widesp nature of
this work, I think I can say without hesitation that its cost is cheap by sny
standard. The Centre spehds about one pice per head per annum. red
with the money spent on publicity by the Governments in the Unifed Kipgdom
or the United States of America, the expenditure in India is microscopio.
would just give one instance, if I may, and this will also refute the charge that
the National War Front is subsidising newspapers by plaging advertisements
with them. Advertising is, of course, an important medium of publicity used
for its obvious merit by all Governments.. British newspapers have no need to
be subsidised and I think they would scorn such a proposal with contempt. I
have no resson to believe that Indian newspapers would adopt any different at-
titude; but the British Government have spent on advertising alone, which is
anly a .small part of Government’s publicity work, on an average 14 annas per
head per war year. The Government of India's annual expenditure on all its
publicity, including the National War Front, All-India’ Radio, advertising, films
and so on is about 8} pice per head per war vear. ‘

An Honourable Member: What is the income per head?

Mr. G. 8, Bozxman: There are also one or two smaller matters to which I
might refer. My Honourable friend fir Mubhammad Yamin Khen ssid in his
gpeech in November that the National War Front was a useful organisation
when it started but he expressed the belief that, now that the country is united,
there is no need for such an organiration. Well, 8ir, I wish I could subscribe
to that view but I cannot. There is very much stern work ahead before the
war is won and I think we should be doing wrong jf we relaxed our efforts to
help the. war one jot. I should also say that I noted that Sir Muhammad Yamin
Khan said that recruiting had stopped. That seemed to me a curicus state-
ment. Recruiting has not stopped and I think that we are proud that there
sre still many places in all branches of the armed forces for which resolute and
patriotic young men and women are competing. .

" Then Mr. Abdul Qaiyum in a diatribe, which to my mind seemed remark-
able for ite self-denigration, referred to motor vans being bought and used by
the National War Front when there was no trans to provide food where it
was wanted. I think he overlooked the fact that the vans boughit by the
National War Front were bought long before the famine either began or indeed
made its first appearance.

_ Now, Bir, the speeches made by Sir Cowasjee Jehangir, Mr. Ghiasuddin,
Mr. Jamnedas Mehta and Sir Ratanji Dalal and others are, I think, s fsir
answer to the critics of the National War Front and I can assure these gentle-
men that any publicity organisation of the Government of Indis will continue
consistently to support all efforts and all individuals who stand for the destrue-
tion of Germany and Japaun. But, Bir, with the change in the war situstion
from about the middle of last year and the steadily mounting offensive of the
United Nations, there has been a shift of emphasis in India from the danger of
invarion to the discomforts and restrictions of war life. The man who was at
one time alarmed at the prospect of an air raid is now equally alarmed
about his stocks of rice or his ability to clothe himself and his ftmily' and
directly arising out.of the war have come these problems of scaroity of'food.
shortage of consumer goods, problems of inflation; problems of black market
and the hoarders. For the solution of these problems, we believe that the
same war morale needs to be maintained. The Government have had to ini.
tiste many measures such as the Grow More Food campaign, rationing, con-
trols of all kinds, controls of transport, comtrol of speculation, promotion of
savings and 8o on. The success of these measures which are for the good of the
pecple at large depends on the co-operation of everybody in the country. Here
sgain ariges that important need for building up understanding of how the prob-
lems have arisen and how the countermessures can solve them, and above all
understanding not only of the duties but of the rights of the people at large.
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Now, 8ir, to get that understanding, we must exhort the people to grow more
food. We must exhort them to save and invest. We must tell them what the
controls are—controls of prices, controls of stocks. We must tell them what
their approach should be when they suspect the black market or the hoarder.
These publicity campaigns are, I venture to befieve, of so non-controversial and
80 beneficial a character that public support should not and will not be with-
held from them and I believe that the House will support them.

And from that I now come to the question of the future.. As I have just
said, there has come a shift of emphasis in India from the danger of invasion to
the discomforts of war. What we want now is a publicity organisation to giva
information and instruction which would help to secuPe the co-operation of every
one in working the controls, the rationing system, smashing the black market,
in fighting inflation by savings, in short in dealing with all the problems which
have arisen out of the war. With this change in requitements we believe it is
necessary either to reorganise the National War Frort or to replace it by a more
suitable organisation. For nearly a year now, we have been considering this
question and the Government of India have now decided in favour of the latter
and I am in a position to announce the general outline of the new scheme. We
propose to replace the National War Front by an official publicity organisation,
essentially mobile in character and designed to reach the most inaccessible ele-
ments of the population. In each province, we suggest an organisation in three
layers—the District Unit, the Regional Unit and the Provincial Unit. The
District Unit will consist of a whole time paid organiser, a motor lorry equipped
with a talkie film projector, a loud speaker, a gramophone, lantern slides and
a singer.

An Homourable Member: Male or female?

Sir Muhammad Yamin Xhan (Agra Division: Muhammadan Rural): Why '
not a dancer?

Mr, G, 8. Bozsman: They will come under the head non-official co-operators.
Now, Sir the district units would be able to hold about 15 meetings a- month.
They will collect their audience from the adjoining villages and on the average,
we think that & unit would cover the whole district in about three to four
months. They would show films, broadcast radio programmes and arrange
lectures, they would co-operate with small cattle fairs, they would organise exhi-
bitions and they would organise singing and dramatic parties, in which some
of my Honourable friends over there seem. to be so interested.

S8ir Muhammad Yamin Khan: How would it belp the war?

Mr, G. 8. Boxman: They would also get the local notabilities to preside
at meetings. Official organisations interested in anti-hoarding and profiteering
measures, recruiting, small savings, controls, grow more food campaigns and-
80 on, could use these media for their work. The intention is to.make these
performances ‘sufficiently entertaining so as to provide some recrestion to the
villager and to attract large crowds and thus furnish excellent opportunities for
publicity for war and the problems arising out of war. The district organiser -
in charge of the unit would work under the supervision of the district officer.
The regional units would be almost entirely supervisory and their function
would be to tour throughout and to make certain that the district unite carry
out and arrange programmes and function efficiently, and the regional units,
if required would work under the divisional commissioners where divisions exist.
The agency controlling district units would be provincial units and this, we
propose should be a branch of the provincial publicity or other appropriate
department under the Provincial Governments. These units would produce
material in local languages, films of provincial interest and songs to suit lncal
tastes, and also arrange for exhibitions in small towns. We suggested that these
units should run refresher courses to train mobile units and should be assisted
by a lady organiser for work and advice in connection with special work
among women. -

The existing organisation at the Centre would be replaced by a Field Publi.
city ssbiion of the Department of Information and Broadcasting. This would
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represent the appropriate counterparts of the sections in the Provincial units,
i.e., the Production section, the Song Publicity Section, the Women's section
and the Exhibition section. This Central organisation would supply publicity
guidance, notes on All-India problems and literature to the Provincial Units but
the Provinces would be free to adapt the material to their own needs. The
Central organisation would also arrange for refresher courses for training the
staff down to the level of Regional organisers. The cost of the scheme would
be shared between the Centre and the Provinces in the ratio, it is proposed,
of two-thirds to one-third for recurring expenditure and fifty-fifty for non-recur-
ring expenditure.

This new scheme differs from the existing National War Front in two import-
ant respects. The basic approach to the people will be informative and factual
rather than.emotional or exhortatory and the staff will be paid by and work
under direct Government supervision and control. While the primary task of
the organisation will codtinue to be publicity of an educative nature for war
and problems arising directly out of the war, there is nothing to prevent it-
‘from being utilised for nstion-building activities such as instruction in (o-
operative credit, sgriculture, cattle, health, education and Central and Provin-
eial Government's reconstruction and development schemes. We have told the
Provincial Governments quite clearly that we do not in the least wish to inter-
fere with the publicity work, much of it of an excellent ahpdard. which they
themselves Eave been financing. And, T should like to explain here that if, en
sccount of our proposed reorganisation, it becomes necessary for them to re-
srrange or rearganise their own work in any degree, we shall do sll we can
to afford them every assistance, through the new orgsnisation, in furthering all
kinds of war publicity. -

The new organisation will be wholly, as I have said, under the administrative
control of Provincial Governments. But that would not mean that contacts
with non-officials which have proved so valuable in the past would be aban-
doned. The new organisation must rely a great deal on non-official eco-opera-
tion, advice and assistance. We have suggested to the Provinces that for every.
District Unit there might be an advisory committee consisting of non-officials
and officials concerned with war publicitv. - In addition. Provinecial units could
constitute with the Minister or the Adviser in charge of the Department con-
cerned and with non-officials a similar committee for the whole Province.
Here again. I should emphasise that any publicity, for the war eflort carried
out by the Provinces themselves with the assistance of non-officials can certginiy
count on the fullest co-operation and assistance of the new organisation

This, 8ir, in broad outline is the new scheme. It proposes in effect to
create a ne% highly mobile and disciplined body of workers whose basic
approach to the many problems we have to face till the war is over, will be
informative and factual. And, if incidentally they provide a little entertain-
ment, a ray of cheer in the monotonous_life of the village, T think there is
no onc who would object very much to it.

Now, 8ir, 1 do not wish to také up much more time. I have placed sli
the facts before the House and I hope these facts would help it to reach vn
impartial conclusion. I have not clauned that the National War Front has
reached that perfection which President Roogevelt recently characterised us
unattainable. - I have only shown how at a time of great emergency it rendered
most valuable service, and how in the light of experience gained, it is proposed
now to replace it by a more efficient jnstrument of public information and ins-
truction. The new scheme is generally acceptable to the Provinces, subjeet to
modification on points of detail. We are not insisting on absolute ‘uniformity,
and we have met or will meet Provinces on these points. One Province msy
decide finslly to stand out of the scheme; if 8o we shall have no objection.
One or two Provinces may decide to continue at their own cost non-official
organisations comparable with the Nationsl War Front, but these . will . be
separate from the new organisation snd none of the finsnce will be provided by
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the Central Government- Qur thanks are due to the non-officials all over India
who have done sterling honorary work. We hope that many of them will
continue to help under the new scheme, and we know that in many Provinces.
they will do so.

After this explanation, Sir, I request my Honourable friend to consider
whether it is neeessary to press his Resolution.

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan:
Rural): Sir, I share the regret of my Honourable friend Mr. Bozman about
the absence of the Honourable the Leader of the House who promised ihis
House on the last occasion that he would suggest or.rather outline the new
proposals that he had drawn up in regard to the National War Front. We
miss his militant eloquence. At the same time, we have had a fairly good
story from Mr. Bozman in a style which was completely non-provocative, but:
Mr. Bozman'’s speech does not wholly cover what lies behind the whole scheme.
8ir, when my Honourable friend 8ir Muhammad Yamin Khan brought forward
this Resolution, I felt that it ought to have been more comprehensive and’
that it should have included a request for the liquidation of the publicity section-
of the Department of Information and Broadeasting. 8ir, the mischief doeg
not lie in any particular phase of the activity of this publicity section, but im
this publicity section itself; and today we have been told just now that the
cloak will be taken off the National War Front and it will be anmalgamaced
with the publicity section of the Information and Broadcasting Department.
8ir, I have no desire to go over ground that has been trodden by previous
speakers. It is no doubt a fact that in this House on my left there have been
" many speakers, honourgble men, who have spoken of the wonderfyl work jone
by the National War Front in their own provinces. S8ir, it is the curse of
this country that there wre in this country people, eminent, honourable aad
certainly not self-seeking, who feel that if the British leave this country they-
will be absolutely helpless and that they would not know where to turn for
support and inspiration. S8ir. what we in this country probably want is un-
organisation which will teach the people of this country not to be afraid of’
freedom. I am afraid that if we cver are in a position to constitute that
organisation, those gentlemen on my left who have spoken would be the -persons-
who have to be educated against the fear of freedom. - .

Sir, my Honourable friend Mr. Bozman has not chosen to deny the allega-
tions against the National War Front. He said that cases of men who were
engaged in this ~ork and have gone off from the rails, were few. That itself
is 8 good enough admisesion, so far as we are concerned. He has alsc told us
about the history of this organisation, the very good intentions that surrounded.
it. 8Sir, we know that practically every new thing that is commenced in this
country under the aegis of either the Secretary of State or the Government of
India is surrounded by good intentions. It often happens, 8ir, that when a
proposal is made which indicates a concession to the demands of the people of
- this country there is a ridef added to it which says that if the proposal was not
ascceptable to the people of the country generally it shall be then used to
disintegrate them. Sir, I would refer to a letter written by the late Lord
Birkenhead when he was Secretary of State, to the Viceroy of India at tha¥
time, which finds mention in his biography by his son where referring to the
sppointment of a Royal Commission to report on further constitutional reforms
for India (which -happened to be the 8imon Commission) Lord Birkenhead has:
said: ‘‘Make this offer to the Swaraj Party; if they will not accept it put it on the
bargain counter and use it to disintegrate them®. Perhaps the genesis of this'
National War Front was also something on these lines. It was started un-
doubtedly at a time when perhaps the Government of India and their masters
in England felt that something must be done to sustain public morale. Nobody
in this House knows more of the then need to sustain public morale than I do;.
coming from Madrae, having lived in Madras in April 1842, when the Govern-.
ment of Madras ran away lock, stock and barrel from Madras. It looked as:
it an organieation was needed to sustain the morale of Government rather tham
_the morale of the people.
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. .Be that as it may, we are now convinced, at any rate even by the partial
.edmission of Mr. Bozman, that the utility of this organisation no longer exists;
but we should here and now protest against any further use of that type of
‘organisation in ordér to dissipate the morale of the people of this country ard.
make them fight against any prospect of freedom that might®be in store for
them. 8ir, it may be that there are gentlemen like my Honourable friend
-Bir Cowasjee Jehangir ongaged in this task, in the work of the National War
Front; but for one Sir Cowasjee Jehangir I assert there are twelve people
who are merely hirelings who have no interest either in the work of the
National War Front, who have little interest in the confinuance of the British
Government in this country except as their paymasters, and who merely use
‘that opportunity to malign the good people who are leaders of public opinion in

Sir,”I now come to the prospects of this ‘new publicity organisation. A
very responsible mémber of the Secretariat of this Government said in my,
presence—I shall repeat this for the benefit of my Honourable friend Sir Jeremy
Raisman—that he felt that Government must undertake publicity of its own
just because of the wilful and deliberate misrepresentation of the activities of
Government carried on by the Indian owned newspapers of this country. It
is not hearsay; let not my Honourable friend the S8upply Member stare at me;
it is a thing which I heard.

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar (Supply
Member): 1T am only endorsing that statement.

.Ir. T. T. Krishnamachari: I thank my Honoursble friend; I am always
-obliged for assistance that comes from quarters from which I least expect it.
The Honourable Sir Jeremy Ralsman (Finance Member): Is not that a
.glimpse of the obvious? .
Mr. T. T. Krishnamachari: I have no second sight, apparently my Honour-
-able friend is blessed with it; I cannot glimpse the obvious, if any, in this case.
This is what it comes to. Government want to make use of this organisa-
tion for purposes of their own propaganda. And what is this propagands that
-this Government want to do? If it is -honest and fair propaganda, if it is
.propaganda that will benefit the people, naturally the people will not be
-averse to it and they will probably go even to the extent of putting themselves
.up to aid- this Governmental machinery. But Governmnent are seeking. to
-entrench themselves behind their publicity organisation so that their own acts
mmy be boosted to the people and any indication of cohesion amongst the
people, any desire on the part of the people to win freedom for this zountry
.may be dissipated.
8ir, T heard in Madras some time back, or rather it was reported in the
papers, that the chief executive of the National War Front in Madras—a gentle-
.man who, if the normal laws of this country were in operation, would probably
tbe found amongst the category of those people who have had no ostensible
means of livelihood—that this National War Front, according to this gentle-
man, was going to become the National Peace Front organisation. Apparently
that gentleman is more in the confidence of the Government of India than
any Member of this House. And that is exactly the proposal that bas been
outlined to us. The various details given by the Honourable Member are very
. fascinating indeed. The fact that Government contemplate spending only
84 pies per head of the population of this country which is just an infinitesimal
thing, whereas the poor people would probably like to be given that 8% pies 1n
‘their hands rather than all the songs and dances that you can provide for
.entertaining and educating them. And that brings me again to where T started.
“The Resolution, I think, has been more or less accepted by the Government
‘because they are sshamed of the continuance of the existence of the National
‘War Front. But it does not matter very much if Government say, '‘We
‘want this Resolution to be withdrawn'. They have themselves accepted it
beeause they do not want this National War Fropt organisation to continue im
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that name. .But it is the sequel to it that I object to. May I ask my Hon-
ourable friend who sponsored this new scheme whether the amount spent by
the Government of India on this new publicity monster is going to be votable;
or is it going aleo into the last column of the demands for grants in which case
we ﬂ:ve no chance of even expressing an opinion on this- expenditure.
Mr. President (The Honourable Sir Abdur Rahim): The Hgnourable
Member may continue his speech sfter Lunch. '
The Assembly then adjourned for Lunch till Three of the Clock.
The Assembly re-assembled after Lunch at Three of the Clock, Mr. Depuiy
President (Mr. Akhil Chandra Datta) in the Chair.

. Nr. T. T. Krishnamachari: Mr. Deputy President. Resuming where I left.

I would like this House to make the position very clear. It is not a-question
.of the House expressing its disapproval of a particular organisation which is
financed by the Government of India, and in the meantime the Honourable
Member in charge just changes the name and says, ‘‘This organisation is to
serve a different purpose altogether, the scope and nature of it will be changed,
and therefore we would ask you tQ withdraw the Resolution’’. The Hcuse
cannot be deceived by a change in the tactics of the Goverament in this mauner.
Granting, Sir, that there has been a change, 1 think it is time that the House
expresses its categorical disapproval of sny strengthening of the publicity
organisation of the Government of India which could be for one main purpose.
namely, to fight against the nationals of this country so that this present
Government can remain entrenched where they are, their acts glorifieq and ihe
people led to believe—which they would not believe in any instance—that this
Government stands for them and for their ultimate good.

Sir, it has been suggested by my Honourable friend, Mr. Bozman, that
this new organisation will act in encouraging the Grow More Food campaign,
in helping rationing and things of that sort. May I not ask him whether the
Provinical Governments are not competent to do their own propaganda in this
manner, and whether "those Governments that are responsible to the_  pecple
would not be able to convince people that they are doing the right thing, and
why should the Central finances at all be spent in this manner. Sir, I refer-
red this morning to an attitude of the Government officers in the matter of
the Press in this country. The whole scheme of the war which the United
Nations are supposed to be fighting, as the House knows, is to curb the totali-
tarian spirit. The monster Propaganda has been the handmaiden of these
totalitarian governments. .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Membar
has one minute more.

Mr. T. T. Krishnamachari: Here is a move to create another monster, a
monster which will help to strengthenh the position of the Government of lndia
by means of propaganda and publicity. The House will not tolerate any copy-
ing of Goebbel’s methods in order to strengthen this particular Government.
I wish to maké it clear, absolutely crystal clear, that the change in the iront
of the Government does not affect the issue. The National War Front remains,
no matter by what name it is called, no matter whether non-officials shall not-
play such an important part in it as they did before and that it shall become
a purely official organisation, so long as the Government of India are paying
for this, so long as it is intended to boost the Government of India’s actions,
and I think that the House should make it very clear that the vote is ot
merely against the National War Front but against any organisation by what-
ever name or form in which it might re-appear on the scene. Sir, I support
the motion. '

Mr. Piare Lall Kuresl (Nominated Non-Official): Sir, I stand to qppose the
motion moved by my Honourable friend, Sir Muhammad Yamin Khau. I
oppose it on principle. Since the beginning of the war, I have been whole-
heartedly co-operating’ with the British War efforts; not myself slone but the
whole ecommunity, the community which I represent, is wholeheartedly cc-
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opersting in the British war efforts, not only with men, but also with money
and provision. I think the present war is .a people’s war; it is a war against.
the Fascist domination of the world; it is a. war agains; the Fascist regime;
it is & war against the oppression of the Nazi tyrants; it is a war in which
we are vitally concerned, and therefore, 1, on principle, cannot support this
motion.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan Rurai):
What about this Fascist Government? X :

Mr. Plare Lall Kureel: If we go back t& the time when the National \War
Front wae founded, we find that at that time the people in India were dis-
organised, there was chaos and confusion in the country and Congress members
were not willing to co-operate with the British war effort. They were after
creating all sorts of mischief; they were creating suspicion in the minds of the
public; they were telling the people that they should not co-operate in this
war. . .

Mr. Sri Prakasa: They were fighting Fascism in their own country,

Mr. Plare Lall Kureel: At that time, Sir, an organisation like the National
War Front was greatly needed to educate the people. In a country like India
where most of the people are illiterate, where people are not educated, and
can be easily misled and misguided, where people are led by sentiments and
emotions, an organisation of this type was greatly needed in order to mobilize
public opinion . . . T

Mr. Bri Prakasa: You have been misled and misguided.

Mr. Piare Lall Kureel: As that time, Sir, the war had reached the gates
of India and the gates were almost open. The Britishers were not ready to
face the situation that had arisen as a result of the entry of Japan into the war.
That being the position, you can very well realize the importance of an organiss-
tion like the National War Front. I think, Bir, that it was most important
at that time to mobilize public opinion, and it was the guty of some organisation
to take up the work of procuring recruits, to collect funds for the successful
prosecution of the war, to remove suspicion from the minds of .the people, and
oo on. This work was taken over by the National War Front organisation
which has proved very useful. It is due to this organisation that now we find
millions of soldiers in -the Army who are fighting for the cause of democracy,
for the cause of poor and down-trodden people, for the cause of the defence
of this country. It is due to the National War Front that the Rationing and
Grow More Food campaigns have been made a success, and have been organised
on extensive basis. It is due to this organisation that we have been able to
collect war loans. :

Sir, I can quite understand that there are certain draw-back; and certain
weaknesses in the organisation, but to condemn it altogether is not proper. Sir,
I will not take much time of the House, but 1 will only say that it is not
proper to abolish this National War Front organisation at this moment when
it is the duty of every Indian to contribute something towards the victory
of the present war.

Mr, 8Sri Prakasa: Certainly not.

Mr. Piare Lall Kureel: With these few words. Sir, 1 oppose the motion
‘moved f;y my Honourable friend, Sir Muhammad Yamin Khan, .

Nawabzada Muhammad Liaquat Ali XKhan (Rohilkund and Kumaon Divi.
sions: Muhammadan Rural): The Resolution which is for consideration "before
this Honourable House asks for the liquidation of the organisation known as
the National War Front. Some of the Honourable Members of this House
who have spoken in opposition to the Resolution have made the mistake that
this Resolution is- intended as a move sgainst mobilisirig the resources of the
eountry for fighting this war. I am sorry that an experienced parliamentarian
like my Honourable friend, 8ir Cowasjee Jehangir, should have committed the
same mistake. It is not thut we on this side of the House are opposed to
fhe war effort, but it is that we sre opposed to the misuse of the public moaey,
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to the prostitution .of the National War Front organisation by interested people
and to the‘objectionable conditions that exist in this particular organisation.

Sir, before I deal with this organisation, let me say-a word about the

speech of the Honourable Mr. Jamnadas Mehta. He described the attitudo

and th® policy of the Muslim League with regard to this war as of malevolent
neutrality.

(At this stage Mr. Jamnadas Mehta shook his head.)
My Honourable friend shakes his head. But I think . . .

Mr, Jamnadas M. Mekta (Bombay Central Division: Non-Muhammadan
Rural): I said benevolent or malevolent.

Nawabzads Muhammad Lisquat Al Khan: Let me tell him that it has
been neither benevolent nor malevolent. But it has been a policy which eny
decent party and self-respecting person would have followed. It was the Muslim
League that drew the attention of the Government in this country as far back
as June 1940 to mobilise the resources of India for the defence of the country. -
It was the Muslim League which asked this Government to take into equal
partnership the people of this country to fight Nazi aggression. But this Gov-
ernment has always depended on those who are willing to dance to any tune
tha may be played on the flute of British imperialism.

Credit bhas been claimed for the National War Front orgamisation on account
of the enrolment of two million soldiers from India. It has been made quite
clear by the speech of the Honourable Secretary that the recruitment of the
soldiers in the Indian army was not one of the functions of the National War
Front organisation. So I am afraid those of the Honourable Members who
have tried to claim this credit for themselves cannot have that credit. Apard
from that, is it really such a wonderful achievement? A population of 400
millions of people o supply two million soldiers! Is it such a wonderful
achievement that the people sitting on the opposite side should be proud oi?
If this Government had taken the peoples of India into their confidence and if
it had asked the perople of -India to defend their country, then instead of two
million there would have been twenty million Indian soldiers. My Honour-
‘able friend, the Education Secretary, has described the per capita expenditure
which is incurred. '

Mr. G. 8. Bosman: [ have no connection with education.

(At this stage Sir Mubammad Yamin Khan informed the °~ Honourible
Member ‘that Mr. Bozman belonged to the publicity side.)

Nawabzada Mubhammad Liaquat Ali Khan: I am -afraid I was giving him

a little more credit. Anyhow, the Secretary in charge of the (mis) Information
Department. _

Mr. Sri Prakasa: Who broadcasts ignorance! . .

Wswabzada Muhammad Liaquat Al Khan: But it is not safe to give per-
centages. You should not feel proud that in a country like India only .5 per
cent. of the population has joined the Army. Sir, the Honourable Iir.
Chatterjee who, I find, is not in his geat . . . -
© Mr. Sri Prakasa: He is in another Member's seat!

Nawabzads Muhammad Liaquat Ali Xhan: . . . but all the same is present
in the House, has said that he agreed that there were some defects in the
organisation. He said that it was necessary to have the right type of propa-
ganda done in the country, and he said that it was necessary that correct
information” should be given to the people. He said that it was necessary that
the right type of Indians should be associated with this organisation. All this
is very good, but as my Honourable friend’'s premises were wrong, therefore
‘his conclusion is wrong. Neither does this propaganda give the right type of
“information, nor has it got the right type of people in it. Therefore its achieve-
ments cannot be of the right type. .

T.8.-Ool. Dr. J. O. Ohatterjes: Is it not capable of providing the right type?
Nawabzads Mubammad Lisqust All Khan: My Honourable friend says is i

not papable of doing the. right things? :
1t.-Ool. Dy, J. O. Ohatterjes: Why not?
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Nawabsada Muhammad Liaquat Al‘{ Khan: Because it is mismanaged by
Government which has’ to its credit millions of blunders and a magnitude of
sins. That is why it is not capable. )
IL.-Col. Dr. J. O. Ohatterjee: You can mansge it better. L ]

Nawabzada Muhammad Liaquat Ali Khan: My Honourable friend says that
1 can manage it better. I thank him for giving us on this side of the House the
- credit for doing things so much better. But as long as he chooses to. follow
those whe do not know how things are nanaged in a better way, I am afraid
his advice to us will not bave any effect.
8ir, it has been stated by Members from’ their personal experieng_e thtt_’the
public money which has been spent during the last few years on this organisa-
tion has been so much waste. My Honourable friend from Assam, who was very
closely associated with this organisation in that province, a province which was
the subject of direct invasion by Japan, has told you what your organisation has
achieved, and he has also told you how the public money. has been wasted even
in that province. It is claimed for this organisation, Mr. Deputy President,
_that it has raised and maintained the morale of the peoples of India. Let me tell
you that it is a claim which is neither justified nor true. It is nof this organiss-
tion that has kept up the moralg of the people of India but it ig the inherent
qualities of the peopﬁa of India that has kept up the morale of the people. It
is claimed that this organisation has done a lot in relieving the suffering of the
famine-stricken areas. One Honourable Member claimed that due to the
activities of this organisation there is more food in this country today than there
was before.. I would have liked to hear what was the achievement of this
organisation when millions of people were dying in Bengal, thousands dying
in Orissa and thousands and lakhs starviog down in ‘the South. T happen
to bave visited Bengal for neéarly four weeks and during that time 1 never came
svroes anyone connected with the National War Front who was doing snything
in connection with the famine there. 1 do not want to say anything very harsh
agsinst anybody but it is a fact that the money which hag been spent over thfs
organisation has been so much waste. All luck to those who have accepted the
policy of being camp-followers of the British Government in India. They have
joined and they will join any organisation of any type which may be set up by
the British in this country. - v
Now, Sir, my Honourable friend the Secretary for the Department of Infor-
metion and Broadcasting has given us a very, sketchy picture of what the
Government propose to do in the future with regard to publicity. I am afraid
that the picture was so sketchy and the ingredients of mischief are in such ful}
strength in that picture that we find it very difficult to accept it. The mis-
-chief that was done through the National War Front organisation will be done
through the ozgsnisation which the Government- propose to set up. Whatever
may be stated by any Honourable Member in this House, any organisation
whose object is to keep in power the present Government of India is an organisa-
tion which is working against the interests of the people of Indin. And it is
s well known fact that this organisation (the National War Front) in the past
and ‘the future organisation which is intended to be set up will continue to do
that. As I said before we have not placed this proposition before this House.
with the intention er idea of impeding the war effort. We have placed this
proposition before this House because we feel that this organisstion i not only
not doing any good as far as the war is concerned but it is doing a definite harm
and will do greater harm to the real interest of the country at large.

Mr. Deputy President, my Honourable friend, Mr. Bozman, appealed to the
Mover of the Resolution that he should withdraw it. I suppose he made that
appeal because indirectly he has accepted the spirit of the Resolufion. Am I
right in understanding that the Government know and feel that this organisa-
tion is 8 useless organisation, that this organisation in the past has not achieved
for iteelf what was hoped of it, and that this nisation has been responsible for
#0 much waste of public money? I do not.o?i:ink my Honourable friend will
sccept sll these charges and yet he is willing to liquidate .this organisasion.
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Why do you wyant to liquidate this organisation, if it has been of puch tremendous-
value ip your war effort and in keeping up the morale of the people? You know
that it has done nothing of the kind. It has only provided some jobs for certain °
people who are always hanging about the Government offices. There -are of
course honourable exceptipns amongst that lot. It is within the knowledge of
every one that there ure a number of M. L. As. in the various Provinces who are
given jobs in the National War Front organisation, so that their votes may be-
available to the Government of that particular province. I know it for a fact and.
I think the Honourable the Secretary for the Department of Information and:
Broadcasting knows it for a fact that this is exsctfy what ig happening.

Mr, Manu Subedar (Indian Merchants’ Chamber and Buresu: Indian Com-
merce): How about the Central organisation?

Nawabzads Muhammad Liaquat Ali Xhan: Sir, an organisation which is.
supposed to be run in the name of the people cannot succeéd upless it hag those:
people in it, who are respected by their countrymen and who have any influénce
with their countrymen. It is no use their camouflaging any G);vemment
organisation by associating certain non-official with it and declaring it as a non-
official organisation of the 400 million. people of India. It cannot serve any use-
ful purpose and 1 am as positive as anything that in spite of the number of meet.
ings that may have been held, in spite of the type of speeches that may have
been made at these meetings, it i8 not due to the efforts of the National War
Front that the people’s morale has been kept up.

My Honourable friend, the Secretary for Information - and Brosdcasting,
said that this new scheme which they have in view will provide entertainment
for the villagers whose life otherwise i8 very dfeary and dull. Then why not
come out openly with that object? If that was the object of this organisation,
that it should provide some entertainment for the villagers, I will give you double
the amount of money that you want. But that is not the object of this organisa-*
tion. If that were the object, I assure you that we on this side of the House
will not grudge whatever amount may be spent by the Government for this
particular purpose, because there is not the least doubt that the lives of these
poor villagers are dull and dreary. I thought that a thing like providing enter-
tainment for the villagers in seven lakhs of villages in India should be a part of
post-war planning and therefore this particular work should be transferred to
the Honourable Member for Postwar Development and it should not be under
the Information and Broadcasting Department. The fact of the matter is that
the Government want to continue with their policy of deceiving the' illiterate
villagers. They want to continue with their policy with the help of the public
finances of the country, and we, on this side of the House, cannot be a party
to placing funds at the disposal of Gevernment for such a purpose. I submit
that the Resolution is one which should receive the support of every one who
does not want that public money should be wasted. I submit timt the Resolu-
tion is not intended to impede the war effort. I submit that this National War
Front Organisation has neither done in the past, nor is it capable of doing in the

future, any good to the people of India. I support the Resolution which is for
consideration before this House. ‘ ‘

Sir Muhammad Yamin Khan: I am very sorry that I cannot respond to the
appeal which has been made to me by my Honourable friend, Mr. Bozman, to
withdraw this Resolution. On the last occasion I agreed that a chance might be
given to the Honourable Member in charge to put up his scheme which I was
given to understand would be acceptable to this House. If I had known, Sir,
that the scheme which would be rogsed. would be like the one which™ has
been placed before the House by the Honourable Becretary of.ﬁhxs Department,
T should certainly never have agreed even for a minute to withdraw my Reso--
lution. I know, Sir, that the scheme which has been there is bad, and the
scheme which is coming in the future will be worse than what we have af
present. This will give all those kinds of evils which we have e erienced in
the past. Now, Sir, I will say what they are, but, before doing so, I will deal
with some of the Honourable Members who have made certain remarks.

~
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One Honourable Member was very right when he said that this organisation
provides some livelihood for some badmashes in the country, and it is better
"that they should be so provided in order that they may not do some other mis-
~chief outside. If that is the idea, I think it speaks very well for the organisa-
%on that it is only for providing jobs for the badmashes in the country to keep
.them busy and keep them away from doing greater mischief. 1 do mot know
who these badmashes are. I have found many Honourable Members coming
ion.rard' speaking on bebalf of the organisations either in their provinces or in
their district. I hope the Honourable Member who made this remark did not
include any of these Honourable Members.

Sir Oowasjee Jebangir (Bombsy City: Non-Mubhammaden Urban): You
were once & member of the War t.

Sir Muham Yamin Khan: My friend Mr. Chatterjee says there is no
-nation which is"engaged in the war, which has not got a similar organisation.
I quite agree that is 8o where a nation is fighting as a nation, but here the
difficulty is—he has made a mistake which has been pointed out by Mr. Abdul
Qaiyum—it is not the nation which is fighting. You are using the word wrongly
when you say that the Indian nation is fighting the war or is taking any part
dn this organisation.

(Interruption.)

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order.

Sir Muhammad Yamin Khan: One can easily understand that there is some
national war front when a natign is engaged in *he war, but is it a fact that the
“Indian nation is engaged in the war? That is where the mistake has been made,
and I think those Honourable Members who speak on behalf of the Government

. or who are put up by Government, should take care that they do not make Gov-
ernment ridiculous at least in their advocacy on be of the Government.

An Honourable Member: That is the only good.thing they do.

Sir Muhammad Yamin-Khan: Then, another gentleman, Capt. Dalpat
Bingh, who was put up by Government, spoke for a few minutes. 8ir, I do not
Jnow what he means when he says that war in the Far East will start after the
defeat of Germany. I think he ought to have been wiser, he ought to have
&nown that war has already started, not only started but has gone far ahead,
in the For East. Half of Burma has already {:een conquered, Tokio has already
been bombarded, many islands have already been taken away from Japan. So,
war has already started, there is no such thing that jt will start after Germany
bas been defested. You ocannot wait till you have defeated one enemy as the
-other enemy will come up into your howse. So, to say that until Germany is
defeated and war starte in the Far East time may be allowed for this organsa-
4ion is & novel kind of argument.

My Honourable friend, Dr. Sir Ratanji Dinshaw Dalal, has, as usual, put up
the case which had been put up by Bir Cowasjee Jehangir the other day in much
better way. He has done. full justice to his Presidency but I do not know whe-
ther the things he mentioned that the National War Front was doing, come
under the purview of the National War Front at all. They bave been repudiated
by the Secretary of the Department. So I think this will open his eyes.

Now Mr. Bozman ssys that some patriotic and energetic gentlemen, non-
-officials, have been helping in this National War Front Organisation. It may be
80 as regards a few exceptions, but most of the people, who are engaged there,
are the exact reverse of the people as described by my friend Mr. Bozman. [
find that 8 man who bas joined the National War Front goes next day to the
District Magistrate, and says—give me & monopoly for such and such & thing,
1 bave worked for the National War Front. He goes and says—'‘look here, here
is my son or my nephew or somebody else who wants 8 F{:)b what are you going
to do for him, I have taken part in the Nationa] War Front'’. If the Honour-
able Member will scrutinise all the applications for jobs, he will find in 99 per
eent. of them it is put down ‘‘I have rendered such and such services in the
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national wer front’’. They want their price. If a man wantg his- price for the
work, can you call it patriotic or that he has done the work on account of patriot-
ism? That is not @ good and proper description of his work. There are some
people who are patriotic—I do not doubt it. Some of them have worked and
sincerely helped in the war effort; but to say that all the persons engaged in
this war front are of this descrigtion is absolutely wrong.

As regards the scheme which has been proposed: there are to be three
classes or categories—district, regional and provincial. Now, I ask whether the
kind of things which I condemned and in which I have been supported even by
Honourable Members like Sir Cowasjee Jehangir and Mr. Jamnadas Mehta,
that if these evils eyisted they ought to be condemned—cannot these be carried
on through the organisation which is now being proposed to be substituted for
the present-organisation? I have said that public money has been wrongly used
and there has been party propaganda and terrorising and all other evils men-
tioned by me. Is thjs orgenisation now proposed to be set up not liable te
these abuses?

Mr. G. 8. Bozman: No. i

8ir Muhammad Yamin Kban: I say ‘yes’: when the Ministry in any pro-
vince wants to make propaganda in the villages, what will they do? They will,
a8 my Honourable friend says, take a lorry with a cinema show and gramophone
records and then there will be a singer—I do not know whether it will be male
or female and I take it as being usual in this eountry, it is & female singer that
will sing, and as he says, there will be people who will dance in front, who will,
I suppose be the non-official patriots. 1 would like to know whether Sir
Cowasjee Jehangir, Sir Ratanji Dalal and Captain Dalpat Singh will give
demonstrations of their dances as patriotic people: then I will gladly go to see
that cinema where this show is organised by this department . . . .

8ir 00'!'1“ Jehangir: That will happen when you are a minister.

Sir Muhammad Yamin Khan: I will ask Sir Cowasjee Jehangir to come and
dance before this show. ' .

Sir Cowasjee Johangir: Provided the Honourable Member is minister, I
will do so. . '

- 8ir Muhammad Yamin Khan: I would like to see how beautifully he dances.
I am sure he knows the art well: as he can speak well, he can dance well.
This will be interesting for the non-official patriots who have been described
by the Honourable Mr. Bozman . . .

Mr. ¥. M. Joshi (Nominated: Non-Official): We object to Sir Cowasjee
Jehangir dancing. .

Sir Muhammad Yamin Khan: Yes; but what about Sir Ratanji Dalal?
This organisation will be going into .the villages, just like the Bhands and
Sansyyas, who go about and make propaganda for this Government . . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): You have got one
minute more.

Sir Muhammad Yamin Khan: They will say ‘‘The Provincial Government
has done such nice things for you; they have brought so much redress and
plenty for you: look at all the benefits. they have brought for you: will you not
vote for them?''  The ultimate thing is the vote. It is a vote catching device
and the Honourable Member is placing the whole machinery in the hands of
people whom T have condemned, and the organisation will be more open to
abuse~than before. I am glad that my Honourable friend says that after all
light has come on him and the poor villager should be provided a little amuse-
mep4, May I know how many times in the year this party of dancers and musi-
cians will go to the villages?

Mr. Deputy President (Mr. Akhil Chandra Datta): Your time is up.

Sir Muhammad Yamin Xhan: Therefore this scheme is unacceptable to me
and I am sorry that I cannot accept it. I will press iy Resolution to vote,
D
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and I hope that the Government
have provided anything there.

Mr. Abdul q&m ¢ They have: 1 have looked into it.

Mr. Deputy President (Mr. Akhil Chandra Datta) There is an amendment
to this Resolution. I will put the amendment first. The question is:

“That after the words ‘Governor Gesieral in Council’ the words ‘to immediatel uko stepy’
: :ndn;ned and that at the end of the Resolution the words ‘iu the Centre and tlo Provinces’

The motion was adopted.

Mr. President (Mr. Akhil Chandra Datta):
Resolution as amended. The question is:

“‘That this Assembly recommends to the Governor General in Council to immediataly take

stepa to abolish the Nouoml War Front Branch of the Department of Information and
Broadcasting and to liquidate forthwith the National “ar Front. Orgnmutnon in the Centre

%l wipe off this item from the Budges if shey

v

L will now put the

.ud the Provinces.”

“ The Assembly divided:

-
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Chondhn.

Raza Ali, Sir_ Bycd

Reddiar, Mr. K. Sitsrama.
Satyanarayana Moorty, Mr. A’
Sham Lal, Lals.

Siddique Ali Khan, Nawsab.

Bipha, Mr. Satys Narayan.

Sri Prakasa, Mr,

Srivastava, Mr. Hari Sharan Prasad.
Subbarayan, Shrimati K. Radha Bai
Yamin lun. 8ir Muhammad.
Yusuf Abdoola Haroon, Seth.

Zafar Ali Khan, Maulana.

NOES.—43.

Ahmad Nawaz Khan, Major Nawab Sir.
Ambedkar, The Honcurable-Dr. B. R.
Azisul Huque, The Honourable Sir M.
Benthall, The Honourabie Sir Edwari.
Bewoor, Sir Gurunsth.

Bhageliand Soni, Bu Babadur Bir Seth.
Bozman, Mr. G. 8.

Caroe, Sir Olaf. .
Chatterjee, Lt.-Col. J. C.

D a, Seth Sunder lel

I, Dr. Sir Ratenji Dinshaw.

Dalal The Honourable Bir Ardeshir.
Dalpat Singh, Sardar Bahadur Captain.
.hnsm.gm,x.\li C.
Gwilt, Mr .
Habibar Rahmen, Khan Bahaduy Sheikh.
Ravdzr, Kban Bahadur Shamsuddin.
Imam, Mr. Baiyid Haidar.

Ismaiel Alikhan, Kunwer Hajee.
James, Sir F. E.

-

Jawahar Singh, Sardar Bdndnr Sardar Sir.

Jehangir, Sir Cowasjes.
Kamaluddin Ahmad, Shamsul»Uloma

The motion was adopted.

Khare, The Honourable Dr. N. B.

K Mr. E. 8, A,

Kushal Pll Bmgh Raja Bahadur.

Lawson, Nir. C. P

Mehta, Mr. Jamnadas M.

Muazzam Bahib Bahadur, Mr. Mahammad.

Mudalisr, The Honourable Dewan Bahsdur
8ir A. Ramaswami.

Mudie, The Honourable Sir ancu

Piare Lall Kureel, Mr,

Raisman, The Honourable Sir Jeremy.

Richardson, Sir Henry.

Roy, The Honourable 8ir Anoka.

Shahban, Khan Babhadur Mian Ghuiam Kadir
Muhammad.

Spence, Bir Geor

Srivastava, The onourable Bir Jwala Prasad.

Sukthankar, Mr. Y. N,

Sundaresan, Mr. N.

Thalkur Bingh, Cspt

© Trivedi. Mr.
“Tyson, Mr. J D
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RESOLUTION RE. REMOVAL OF SECTIONS 111 TO 121 OF THE
St . GOVERNMENT OF INDIA ACT, 1935

My, Manu Subedar ([ndian Merchants’ Chamber and Bureau: Indian
Commerce): Sir, I move: .
- "That this Assembly recommends to the Governor General in Council that early action be
;%:mfor the removal of sections 111 to 121 (both inclusive) of the Governmeut of Itdia Act,

Sir. 1 wish to make it quite clear at the start that I am not attempting to-
deal with any large political issue involved in the 821 sections of the Govern-
ment of India Act. 1 am only referring to the removal of certain offensive
clauses in the Government of India Act, which have crept in by the backdoor,
which are derogatory to the dignity and the self-respect of the people of this
country, and which seek to restrict the legislative power of this House and
shis Aseewbly. The history of these clauses is a very long one. The Simon
Commission, while it recognised that there were certain interests
which must be attended to recomsmended that these should be attend-
ed to by a convention. Later on, there were various further déliberations, there
were the three Round Table comferences, there was the Joint Select Com-
mittee and at various stages, all the people, including the European commercial
interest of this country represented by the then Mr. Edward Benthall,*all of
them wanted these provisions to be made by convention and treaty and not
by statute. 8ir, Indian leaders were at no time advocating any discrimination.
The Nebru Committee in 1928, definitely laid down” that there shall be no
discrimination on racial grounds. The first formula which was agreed upon .
in the first Round Tuble Conference was a small and narrow one, numely, that
there shall be no discrimination on racial grounds of any person or company
from the United-Kingdom. ¥rom that first simple formula, how the ponderous
march of files went round; how it grew into eleven complete complicated sec-
Yions which restrict the power of this legislature as well as the power of all
administrations in India, both Provincial and Central, in order to deal with
$he simple economic issues affecting the life .of the people—that is a long
history. I have got many extracts here, but I would content myself by saying
that many of our senior leuders got step by step into consenting something
more, then something more and then something more, but one leader who was -
&/t all times consistently opposed~to them was Mr. Jinnah. Sir, these = are
sections which were described by the then Prime Minister as during the transi-
tory period. I do not know how long that transitory period is going to cqntinue,
but these sections have continued with us. These sections were introduced °
through mistrust, through a suspicion of the Indian people. It was deliberately
done as the Right Honourable- Mr. Sastri described as blackmail. We had no
choice, our people were told, either take these sections or there is no political
progress and reform. They were made to accept these provisions, they were
forced to accept. Then, Sir when these sections were introduced, the
particular ground which was put forward was that England had lent India. con-
siderable sums of money and that India wag a debtor country and that if the
debtor should default, there should be definite guarantees and assurances. It’
was in this atmoephere and on the pretext that.the creditor was entitled to these
guarantees that these sections were passed. 8ir, the boot is now on the other
leg. Every one of the loans outstanding af that time has been taken back by .
England with compound interest, they have all been repaid. Then against our
will and without any consultation with thia House, large sums of money belong-
ing to this country have been taken away to United Kingdom .in the form of -
sterling balances, for the accounts of which, for the disposal of which, for
the orderly return of which we are making attempts in this House but-with-
out any results. Sir, the situation has very gnuqh altered. These sections
which disfigure the Statute book of the comstitution governing this country
find no ocounterpart in the constitution of any Dominion in the British Com-
monwealth. - These are issues on which there never was any difference of
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opinion betwden any section of the Indian population. All the leaders whe
went to the other place, all of them—and 1 have got numerous quotations
from most of my friends sitting on the opposite side to show that—all of them
agreed that this was nop desirable even in the interest of England that such
provision should exist in the statute book and that they will not create good-
will, but will lay the foundation for ill will, the foundation for bitterness and
suspicion and that they should be removed. These extra territorial rights
which European firms, individuals, companies, and corporations seek in this
country have no counterpart in any free constitution. Further the most
objectionable feature of these particular sections is that they were extracted
irom India on the plea that they were reciprocal and that they betoken equal
partnership. BSir, much has been said about this reciprocity and this House
will remember the famous dictum of Mahatma Gandhi when he described the
partnership as one between & gaint and & dwarf. Bir, we have also in the Income-
tax Act a section which gives reciprocal tax relief to Britishers in this country, a
gection under which I estimate Indians gain to the extent of about three lakhs
and India gives benefit to Englishmen to the extent of about 70 lakhs. We
have such reciprocity in so many other fields and I have no doubt that Honour-
able Members who will follow me will be able to point out how this plea of
reciprocity and partnership, every time it is mentioned between England and
India, is onesided. .

- 8ir, the phrase used by Mr, Jinnah with regard to these safeguards of com-
mercisl discrimination was ‘iron wall’. He said ‘I am being sought to be con-
fined between two iron walls’, referring first to the Princes and then he referred
to commercial and other safeguards. Now, Bir, these may be called sentimental
grounds why we do not want these sections. A kind of new self respect has
grown over this country, as over the. populations in other parts of the world
due to war and the moral upheaval and we see the almighty conservative
Premier Churchill thinking it proper to go and pay his respects to King Farouk
df Egypt! The three great Allies are saying that they want to serve the.
world and not rule it. The Atlantic Charter which the two wily politicians,
like Roosevolt and Churchill repudiated has had to be swallowed by them at
the instance of Mr. Stalin as being applicable not merely to the small nations
in Europe but as applicable to all mankind. There is n new spirit in the world
and India shares in that spirit, in spite of the unusual harsh methods applied by
the Government of the day with regard to many matters, political ags well as
economic. Sir, These' may be called sentimental grounds. But there are
practical grounds on which also I desire that these sections should be removed.
What are the practical grounds? The Government of India have set up the
Department of Planning and Development. They have appointed an Hanours
abie Member in charge of this Department. He moves from department to
department and from one provincial centre to the other; and we have been
blessed with two books purporting to be a preliminary report of the Policy
Committees. We have been blessed with plans of 400 crores to be spent for
making roads. In this country where men are dying for want of a little food,
they are going to make roads at an expenditure of 400 crores. What do you

. want to make these roads for? To rea¢h the vi.llsfe in order to pick up dead

 bodies? Sir, British vested interests are behind this road programme. There

- is the motor interest and the petrol interests, there is the asphalt interest, there
is the cement interest; there are so many other interests behind all these plans
and programmes which are coming out from the Government of Indis that we
hate very serious apprehensions. Now, look at the other method. Twenty-nine
panels, which my Honourable friend Sir Ziauddin criticised the other day, have
been set up, picking out one man here and one man there and their reports are
embodied and they are all summarised and we have them in the Policy
Committees reports. What is this? You pick out a suitable, convenient busi-
pess man, move him over here, feast him at lunch, talk him over and make s
plan of some kind. That is not the kind of plan that Indis wants. ‘
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1 think there is also a mystery. 1 do not know ,whether the Bombay
planners have converted this Government or whether this Government have
converted the Bombay planners. But let me say that neither the Government
plan nor the Bombay plan will be acceptable to this countrft We do nop
want & plan which is made behind fhe back of the people. 8ir Chintamani
Deshmukh, the-Reserve Bank Governor, said the other day that no plan can
succeed withous a tremendous popular drive and without the support of the
whole people bebind it. Even the London Times was compelled the other
day to say the same thing. Sir, what do we find? Here are missions going
to England; private missions like that of Sir Jeremy Raisman, secret missions .
like that of Bir Theodore Gregory, service missions like the Hydari mission.
These missions are going to England. The reply of the Finance Member always
is, '‘Pleuse refer to my Budget speech last time’’ or ‘‘Please wait till the
Budget: speech next time’’. Nothing is told to us about these misgions before
ghey start from here. We are told nothing of what they did, we are ‘told
nothing after they return from there. A more deliberate slight to this Legisla-
sure I cannot imagine; and now on top of that comes the Mission of big
business proceeding to the United Kingdom. What they are going for we are
not told; what will they do there? What is their agenda, what are the pro-
posals or purposes? We are told nothing; now we hear a most disturbing piece
of news that the Honourable the Planning Member is -himself proceeding to
England! May I know what he is going for? Is he proceeding there to
officiate as a priest in the illegitimate marriage of big business from India with
big business of the United Kingdom?’ )

Thus we see that the Planning Member has a lot of difficulties. In -those
difficulties I do not know whether he is assisted uniformly by all his colleagues.
whether particularly he is receiving assistance from Sir Edward {Benthall who

represents interests which fear that they will have something to lose from the
kind of planning which this country wants. -

8ir, another indication of the kind of reception which the planning pro-
gramme of this country would get was given by the Finance Member in his
Budget speech. 1f 1 wanted to chafacterise the career of the Finance Member
I would say that he has thought of nothing except the war, the whole war
and nothing but the wur. This is the position he has ‘tuken throughout his
stewardship; this 9s the position which he has now taken. In other words, he
has now created a definite set-back and a definite speeding down of !the
Planning Department’s activities . as even the Statesman—generally a pro-
Government paper—was compelled to remark.

In all these difficulties which the Planning Department has, 1 find the
biggest, however, is the existence of these sections which must go. Sir, what
is the kind of industrial progress which we want in this country? Do we want
industrial progress by the companies which are Enown as India, Limited, which
have been set up in this country by the hundreds? 1o we want the kind of
progress that we had in match manufacture, when not only a British registered
company but & foreign company registered in Britain came and established
.iteelf in a supreme position in the field of match manufacture . and- literally
killed and sent into liquidation so many match facfories? 8ir, we have the
.phenomenon of Lever Brothers establishing themselves on a large scale in
* Bombay. What is the result? Forty-two small soap factories in Bombay
. have gone into liquidation. We have various other concerns of this kind, big

giants like Imperial Chemical Industries; large corporations in shipping, bank-
ing and insurance. On this issue I want to read to you a passage from a join#
memorandum which was submitted by several members, including the President
of this Assembly and including also my Honourable friend Dr. Ambedkar.
They said: .

“'l'hoio, however, do not exhaust the methods by which other countries, including Great
Britain, have attempted to develop indigenous industries or to counteract attempts made

oun?uhl to frustrate the objects of a protective tariff. The particular diffic b’,
which is distarbing the minds of Indian commercial men, is the

: _men, ] sibility of powerful
foreign trusts establishing themeeves in Indis and making it impoesible for Indian industries
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to develop, not necessarily by methods which in ordinary commercial practice would be
regarded as unfair, but by their superiar resources, powers of orgenistion, political influence,
‘w‘.). ) .

This is the kind of cartels and pools and large corporations which we fear
would invade this comutry, take advantage of the tariffs, fake advantage of the
_patronsge which Government are throwing about. And what is the Planning
Member to do so long as there is the existence of these sections in the Statute
book ? Co .

Besides that, Sir, what we feel is this. It is not what industry we shall
.have in this country afterwards; we are more concerned with the industry
which exists now, which is in very dire distress because it is not getting coal, it
is not getting raw material, it is not getting priorities, it is not getting spare
parts, it is not gettmg licenses and permits, it is not getting the dollar exchange.
There are so many difficulties on which representations are being sent from
-Chambers of Commerce; questions are being asked. Has the Planning Member
-any power to intercede at this stage? He was told off yesterday; he was told
where to get off, he was told that he is the post-war man and bas nothing to
-do with the industry in these times. Then may I know whether the direction

" in which we are going is,—the same as was the case after the last war—uvis.,
"heavy liquidation—such humble development in industry as has been achieved
during the: war in this country, permitting that to be destroyed in the first
instance and after that planning and promising big affairs? And when these
big affairs are being planned, where is he going? To England. He je taking
his colleagues to Englfid. Sir Jeremy Raisman is going; and 1 understand
‘two or three other Members of the Executive Council also are going. None of
our work can be done in this country: it seems we can plan better when we
plan out in England in company and consultation with Englishmen. These are
not the sort of ideas we have on planning and we feel that the first things should
-come first. .Amongst the very earliest things which we want is the elimination
of these sections, which unduly tie down the hands of this Legislafure, of this
Government, of every Provincial Government, in doing legitimntéldf and pro-
perly whatever is necessary in order to start industry in this country exactly on
the lines whigh were adopted by the United “Kingdom itself and other European
- countries.- .

[At this stage, Mr. President (The Honourable. Sir Abdur Rahim) resumed
'tbe 'Chmr] ' N ‘

Does the Honourable Planping -Member know about the British Key Indus-
tries Act? Is he in a position to have such an Act established in this country?
Sir, it may appear as if we are trying to attack British trade, established law-
fully and properly in this country. T assure mmy Honourable {friends that
nothing is further from our minds. 8ir, what we have been trying to 8o, what
we have been trying to achieve ih this country fruitlessly for the last thirty years
is to get in our own country. equal opportunity and equal chance to develop the
-resources of this country and to exploit the trade of this country for the benefit

-of this country. T will read, Sir, from the late Sir Phiroze Sethna than wham
there could not be a.more moderate man in the political field. He says:

“] stated to the Federal Btmcturg Committee, and I repeat, that this is not a case of
racial discrimination. It has tq do with inequality. Up to now very considerable inequality
has prevailed. I.had occasion to refer to it at sorme length at the .last Plenary Session,
when 1 said that it was quite essy for an ordinary Earopean merchant to Settle a business
“matter with & Government officer over a whisky and soda at his club, but that it was very
difficult for even a prominent Indian to do so; in fact, he wounld have to kick his heels for
hours together b:::reu md gn :{dn:’mw;x to the :ﬁci:ll'. room; I know all that has been

. C ing since the -Chelmsford reforms and will go on im in the future,
but Eﬂ inequality in the past has rankled in the minds of the Indiansp::'dh:ude th: l:it:ll
-of the Britisher so. very much stronger in-commercial affairs, stronger than it would rwise
‘have been. My friend, Bir Cowasji Jeh‘nﬁir, quoted yesterdsy the case of a prominent
Indian firm, whose senior ‘could not get anything out of the Government, whereas his paid
British ish-was able to do so. These instances can be multiplied, and ocur' European
friends st this Conference' or outside have not dared to contradict them snd cannot .dare
{0 do 90, for.the simple reason that until recently this sort of thing was an every day affair.
,Andians do net want te discriminate sgainst the Britishers in the matter of commerce.” °
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Bir, our effort hus been throughout to remove this preference. May I tell.
this House that the biggest business house in India is even today compelled to
engage . Lurepean representative at the headquarters of the Government of
India- in order to get their work done?

The Homourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Supply
Meinber): And English business houses employ Indians for the same reason.

Mr. Manu Subedar: It is the business house which knows what the value of
money i8. They would not spend the money it they did not feel that they were
getting their money’s worth, and, 8ir, that they have to do this today is itself
s sufficient commentary and speaks volumes. ‘

Bir Cowasjee Jehangir says the same thing. Mr. Jayakar also says the same-
thing: ' '

‘“Even now, I would urge upon the attention of His Majesty’s Government some methed
by_ which these difficilties might be ovércome and an sppropriate convention established
between the two countries, even after the new Constitution is offered to India.”

But what Mr. Jayakar says with regard to reciprocity is worth listening to:

“‘Reciprocity in any case, between a rich and industrially powerful country like Great.
Britain and a poor and backward country like India 8 & bit of camouflage, but as applied to -
administrative discrimination it is nothing less than moonshine."” )

This is exactly the law which still exists on the Statute book of this country -
and I um asking the Government to accept this Resolution and to remove this
sectiown.

Now, 8ir, how much influence and support the European business houses in
India give to the European officials and vice verse will be noticed when reply is-
given to what few remarks I amn making. It-will be noticed in this House that
& sold column of unity and combinatior will emerge from the opposite side.

Perhaps I might tell Sir Ardeshir Dalal something which hé probably never
imagined and_that is that in 1942 after Sir Stafford Cripps came here and in his
offer he mentioned very clearly that there would not be these guarantees and
discriminatory clauses, there was an agitation set up in India. As a result of
this agitation, there wus a debate in the Hquse of Lords, a debate which took -
the usual course of such debates but in which the Duke of Devonshire, Under-
Becretary of State for India, representing his chief Mr. Amery, made the follow-
ing remarks: He suid: i g .

“If Your Lordships think of it.” it is really impossible both to make an offer of complete-
self-government- and to exact guarantees for apecified British interests . . .. We mean -
what we said about India’s constitutiohal future, and that means weé have passed from' the-
‘conception of tufelage to that of a free and willing partnership. Guarantees other than
those arrived at by a process of free negotiation are incompatible with equal fmrt.norahip.
aud 20 are all those restrictions upon the freedom which is to be conferred upon India.”

8ir Syed Raza Al (Citics of the United Provinces: Muhammadan Urban):
What is the date of that debate? L

Mr. Manu Subedar: July 30th, 1942.
Sir, he went on further to say:

“We' . oiiivnnnens “‘We'’, meaning the Dominion Office where he had been
Under-8ecretary,— .« . L

“We deal with them and all safeguards and guarantees by discussion and negotiation as-
between equal partners. I wonder if any of Your Lordships can really doubt which is
the better system. The ome led to the ‘Boston tea-party’, the other to the Ottawa
-Agreement.”’ 3 - .

Sir, this is a very emphatic statement from the Government of India and T
say that the Government are already committed both to the removal of these
sections and to the initiation of the negotiations by which this  will be substi--
tuted. They should have started this on their own as the Joint Select Commit-
tee indeed desired and recommended that it was the better course.

That a convention is better instead of a statutory provision has been the-
universal opinion. ‘]t was the opinion of the Symon Commission, it was the |
opinion of the Prime Minister, it was the opinion of many of my tnends.vgho»
are sitting here who attended the Round Table Conference, it was the opinion

-
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also of* the Parliament becauss in section 118 there is a very specific provisibn
made for the subatitution by convention and treaty of the sections which [ am
objecting to. Sir, I will read what Sir Parshotamdas Thakurdas said at the
second Session of the Round Table Conferences

“Mr. Benthall says we are equal partners in a Commonwealth of Nations, and asks me to
avoid the risks of discrimination and bitterneas. In fact he asks us to come into an equal
partnership where, if 1 may use a colloquial phrase, ‘what is mine is my own, and what is
thine is ours jointly’. It would be a partnership in a Commonwealth which has no
precedent or paralled.” ’

I will quote Sir Edward Benthall himself. In 1987 when he negotiated the
Trude Treaty between England and India, he said: :

“With my colleagues I also attach the greatest importance to the negotiation of an agree-
ment which will give reasonable uﬁshct?ou to both parties, the ongoform of agreement

which is likely to be of lasting benefit.
The United Kingdom hes shown a bonu fide deire to mect India's“political aspirations.’

We have not still seen the fruition of these political aspirations, 8ir, because
safeguards were put on one side and freedom on the other. We have got the
safeguards, we have not got the freedom yet. Sir, 1 quete:

%he United Kingdom has shown a bana Ade desire to meet Indis’s political aspirations.”

a time when both countries are menaced by outside dangers a liberal lﬂ)mh to the nauire-
ments of the United Kingdom is likely to have an immense moral effect in India’s favoar.

Now, 8ir, when I appeal for the rbpeal of these offending sections, I also
use the words of Sir Edward Benthall that it would have a tremendous moral
effect in favour of England; it would be a great goodwill gesture if England is
at all capable of making it.

Now, Sir, in the joint memorandum of which, Sir, you have been one of the
signatories yourself, we find the same emphasis put with fegard to a treuty
instead of thg statutory provisions: ~ -

“India desires to shake hands with Great Britain, to demand a friendship based on a
recognition of equality. A proposal that she should be hand-cuffed before she is allowed to
shake hands lest she is tempted to strike is hardly the most expedient method of beginning
a new ers of cordiality and mutusl understanding.’’-

Further og:

““We strongly hold the view that a friendly settlement by negotiation is by far the most
appropriate and satisfactory method of desling with this complicated matter. Any statutory
safeguards given to British commercial interests would irritate public opinion and would
3".“ as impediments to » friendly settlement. We therefore earnestly the omission:

clause 123 of the White Paper and the corresponding clausce in the re-draft . . .. We
see grave practicsl objections to anmy constitutional provisions against administrative dis-
: °w ”

«1 would have quoted, if I had the time, Mr. Jinnah who desoribed the signa--
tories of this memorandum as the moderate of moderates and who asked:
‘““What happened to this joint memorandum’''? Contemptuously he said, ‘‘Tt

bas gone into the waste paper basket.’' , ,

Now, I would like to reply to some of the objections which might come,
namely. . . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable Mem-.
ber has already spoken for half an hour.

~Mr. Manu Subedar: T will finish in two minutes. . . . namely that the
Government of India Act cannot « be amended piecemeal. It has been so.
amended ten times over since it was passed. Then they say that many hard
things have been said in the past and there is plenty of suspicion now. I think
harder fhings have been said between the United Kingdom Torles and between
Russia and still today Churchill has said that Stalin’s word is as good as a
bond. - Times have changed not s little, and T would be surprised, if the same:
Churchil would not change with regard to us. ' ' ,

In conclusion, 8ir, Y would only say one word with regard to Mr. Amery. A .
deputation of scientists had gone to England recently and they say:

‘‘Mr. Amery and the other Cabinet Ministers tell us ly thst India now enjoys the-
fullest ecanomic freedom—the fullest freedom nfndmg er economic development—and if
she fails to take any effective mesasures in that direction, the responsibility rests solely with.
the Memhers of the Government of Indis.”

In other words on you (pointing to Treasury Benches.). .
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1 make an appeal: Give us free collaboration and mutual reciprocal partner-
ship: give us an unterstanding: c¢xtend to us the hand of friendship gnd we are
willing to have a self-respecting treaty with the United Kingdom. But if the
Government will not accept this Resolution on the plea that Mr. Amery, the
Secretarf®of State may not want them to do so, then let me point out that Mr.
Amery is putting on them the entire burden for India's economic development
being hindered: ‘‘If she fails to take any effective measures in that direction’’.
How can the Honourable Sir Ardeshir Dalal take any effective measures so long
as these sections continue, and yet, ‘‘If she fails to take any effective measures

in that direction the responsibility rests solely with the Members of the Gov-
ernment of India’’,

One last word I will say and that is that the American who cannot be bluffed,

aHndAwh(c; has got penetrating intelligence, has & name for this - Government

H for hypocrisy,
A for arrogance,
G for greegd.

I hope that this definition of this Government .will not be proved to be
correct so far as this little revision of the statute for which I am asking is con-

cerned. We ask for this revision so that the self-respect and honour of this
sountry may be vindicated. .

Mr. President (The Honourable Sir Abdur Rahim): Resolution moved:

“That’ this. Assembly recommends to the Governor General in Council that early action be
:;lstson. J[for the removal of sections 111 to 121 (both inclusive) of the Government of India Act,

Some Members have given notice of amendments to this Resolution.
Mr. H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan):

May I suggest that these amendments be moved formally and the speeches
deferred. ' .

Mr. Preoident (The Honourable Sir Abdur Rahim): Is the Honourable
Member moving any smendment? 4 -

Mr. H. A. Sathar H. Essak Spit: I am suggesting that these be formally
moved and the gpeeches deferred. . ' '

Mr. President (The Honourable Sir Abdur Rahim): I think the Honour:iliild
Member had better move both his amendments. o

Mr. H. A. Sathar H. Essak 8ait: There i# one previous to mine.

Mr. T. 8. Avinashilingam Chettiar (Salem and Coimbatore cum North Arcot:
Non-Muhammadan Rural): I am not moving  it.

Mr. H, A, Sathar H. Essak Sait: Then I move this one. Sir, I move:

Mr. President (The Honourable Sir Abdur Rahim): There are two?

y Mr. H. A. Sathar H. Essak Sait: T am moving the shorter of the two. Sir,
move: ~ ' '

“That for the words ‘for the removal of’ the following be substituted :
‘to constitute a Committee consisting of members representing all interests concerned to
veport to this House on the necessary provisions'for replacing or repealing’.”

Mr, Predident (The Honourable Sir Abdur Rehim): Amendment moved:
“‘That for the words ‘for the removal of' the following be substituted :

‘to constitute a Committee consisting of members representing all interests concerned to
-report to this House on the necessary provisions for replacing or repealing’.”

Do you want to move the other amendment?

Mr. H. A, Sathar H. Essak Sait: No, Sir, I think the arrangement is for
the Government Member to ‘speak.

Mr, Pregident (The Honourable Sir Abdur Rahim): Sir Ardeshir Dalalk.

The Honourable Sir Ardeshir Dalal (Member for Planning and Development):
Mr. President, the fact that an amendment has been moved and the speeches
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op it deferred puts me in a somewhat difficult position begause 1 do not know
what the implications of that amendment are. Therefore I shall confine my-
self mainly to the remarks of the Honourable the Mover.

The motion before the House is of great importance and interest both inside
and outside India. I ocongratulate the Homourable the Mover on the studied
moderation of his tone and his speech and I would appeal to the other Members
of the House to discuss this matter in a dispassionate spirit so-that no ill.will or
misunderstanding might ‘be created which might complicate an already compli-
cated and difficult situation. It is mainly for that reason that I have decided
to intervene at this early state of the debate so that I may be able to “explain
the attitude of Government in the hope that discussion at & later stage may be
confined to the right lines.~ :

"The history of the safeguarding clauses is somewhat a long one and I trust
the House will bear with me if I give a summary of it.

The question of the future of British commercial interests in India came up

for the first time during the Montagu-Chelmsford Enquiry. In paragraph 345
of the-Report the joint authors made .cobservations which have not lost their
validity through lapse of time. They stated: - - ‘
. “What then are the obligations of the various parties. Clearly it is the duty of British
eommerce in India to identify iteelf with the interests of India, which are higher than the
interests of any community; to take part in politiul life; to use its comsiderable wealth and
opportunities to commend itself to India; and having demonstrated both its value and ite
good intentions, to be content to rest like other industries on the new foundation of govern-
ment in the wishes of the people. No less is it the duty of Indian politicians to respect the
expectations which have implicity held out; to remember how India has profited by commercial
dovelopment which only British capital and enterprise achieved; . ... .. and to abetain
from advocating differential treatment aimed not so much at promoting Indisn as at injuring
British commerce.”’ ‘ “

These, Sir, are sage words enunciating a wise principle which, if followed in
the letter and spirit by both sides, might have avoided much subsequent ill will
and misunflerstanding, and might perhaps have rendered the enactment of these
clauses unnecessary.

The Simon Commission, which considered this question, came to the conclu-
sion, as embodied ‘in pars. 156 of Volume II of their Report, that it was not
feasible to prevent discriminatory legislation by attempting to define it in &
constitutional instrument. Any such provision would in their opinion have to
be drawn so widely as te be little more than a statement.of abstract principle
affording no precise guidance to courts in deciding whether any action complain-
ed of was discriminatory. ° .

The question came up again for consideration before the First Round Table
Conference in 1980 which adopted thé.formila that there should be no disarimi-
nstion between the rights of the British mercantile community, firms and com-
panies trading in Indis and the rights of Indian born subjects, and that an appro-
priate convention, based on reciprocity, should be entered into for the purpose
of regulating these rights. The second Round Table Conference thought that it
would be more appropriate for the future Federal Government of India to nego-
tiate the convention and in the meantime suitable provisions should b&em_bodmd
in the Constitution Act. The Third Round Table Conference recommended tt'lat
safeguards should operate in regard to legislative discrimination t.hrot'xgh specifio
provisions in the Act and with regard to administrative discrimination through
the special responsibilities of the Governor General and the Governors. The d}a-
tinction sought to be drawn at one stage between persons u;d companies resid-
ing of incorporated in India and those merely trading in Indis was given up.

The White Paper of 1988 embodied the recommendations of the B‘;nd
Committee, but they were modified st s lster stage- by & memorandum as‘m qm.
by the Becretary of Stafe to the Joint Parliamentary Committee for The gritinh
that the White Paper proposals were expressed in too genor;} term:nd "e“i :
Indian Delegation oriticised this momonndmn on general lines, psrticularl
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op the ground that the clauses were drawn up so widely ae to prevent legitimate
discrimination m favour of Indian industries. The delegation went on to say
that if these provisions were embodied in the Constitution Act, the G6vernmeny
would be driven to State Socialism as the only method by which the provisions
of the Act could be circumvented. The Delegation further went on to observe
that friendly “settlement by negotiation was by far the most satisfactory and
proper method of dealing with the problem and that statutory safeguagds would
_irritate public opinion and operate as an impediment to friendly settlement.

‘The Joint Select Committee accepted the Secretary of State’s memorandum,
including the provision of the ‘‘unconditional eligibility’’ of British businesses
already in India to subsidies. I might perhaps explain what this ‘unagnditional
eligibility to subsidies’ means. It means that if, for instance, the Government
decided to give a subsidy to a comparatively small Indian shipping company tp
promote the interests of Indian shipping, then they would be compelled to give
similar subsidies to the P. and O. and she B. 1.

Indian opinion has never recontiled itself to these provisions of the Act. In
the Cripps' dgclaration there was no reference to this matter. - The policy of
His Majesty’'s Government was reaffirmed in ‘the House of Commons on’ the
80th July 1942, when Sir Alfred Knox asked the Secretary of State for India
whether he would give him an assurance that in any post-war arrangement for
the future Government of India adequate provision would be made for guaran-
teeing British commerocial interests. My Amery replied:

. “His Mpjesty's Government made it clear in connection with the recent offer that a
guarantes of wpecial protection for British commercial interests in Indis would not be a condi-
ijon for the acceptance of whatever constitution Indians might evolve sfter the war and

t any such provisions would more appropristely be s matter for negotiations with the
future Government of Indis.”

My friend Mr. Manu Subedar- has already quoted the Duke of Devonshire.
But besides that, in the House of Lords on the motion of Lord Cragmire, when
several speakers including Iord Cato had spoken and Lord Hailey participated
in the debate, in the course of his speech Lord Hailey observed :

o say for myself and, I think, for a large number of others who have interested
thmllde::lo?ll:vtha’hdinny;;uﬁon that when th: Br!;fish Government and the British Parlia-
ment representing the -British people have made & solemn declaration and mage it in the most,
authoratative form, I should regard it as alike impolitic and dishonourable to s t that
we should hold out to India now anything less than full Dominion Status. It" M certain
that the imposition of restrictions similar to those contained in the 1935 Act would .place
India in a position inferior to other Dominions: it would place her, for instance, mn an
inferior position, if you were to attempt to deny to her the power requiring all companies
operating in Indis to be registered there or if You were to attempt to deny to her the
power to require all companies to comply with the Indian law in respect of their constitution
or their directorate and the like.'’ .

The position then is that in regard to British commercial interests in India
His Mejesty’s Government will negotiate an agreement with a future Govern-
ment of India. Till that time, the provisions of the existing Act, both in the
field of legislation and executive action, will continue. With the adoption of
the policy of economic planning -and development of the country, including
industrial development, these provisions have acquired a significance which they
did not have before. (Government intend to take a far more active interest in
industrial development than they have done in the past. It is contemplated to
expand existing industries and to develop a number of new basic industries of
great importance to the wellbeing and advancement of India. Under these clauses
it is open to any British company with a bhundred per cent. [British capital
and a Britirh directorste to establish itself in India and contmol such industries.
More important still, it is possible for powerful combines and cartels with inter-
national ramifications, to do the same. The chances of Indian industrialists
competing on equal terms with such combin®s and companies with their vag§-
experience and resources are very poor. As the Act stands at present, it is not
possible for the Government of India to take any measures to help .the indige-
nous industry against such competition. Government realise that Indian opinion
does not regard such a’state of affairs with satisfaction. It will be & bold man -
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who will prophesy when exactly the new constitution in going to come inte
force. 1t will probably take some years before the new Constitution Act is placed
op ‘the Statute Book, even assuming that all the present outstanding issues are
settled at & comparatively early dage. But planning for the economio develop-
ment of India bus already cominenced and is going aheud. It cannot wait till &
oonstitutyn is finally settled and becomes the law of the land. The problem is
to arrive at some satisfactory solution of this issue. The solution must be
sought not ip @ spirit of mutual antagonism and mistrust but of mutual co-opera-
tion and good-will. Under happier political conditions, one ecan look forward to
‘an eyer-widening and alomst endless vista of trade and business relationship
between Great Britain and India for the benefit and prosperity of both. ln the
immediate post-war years India has to look to the United Kingdom to a large
extent for the supply of capital goods and the expert advice and assistance in
the development of ite industries which India so sorely needs. Co-operation
should be welcome it it does not involve control or domination. Tha$ Indian
industry should desire to control and direct ite policy is a legitimate aspiration
which should not be looked upon with hostility or mistrust. .

The problem, therefore, is to consier whether it i possible to arrive at any
kind of convention or agreement now without waiting for s complete eonstitu.
tional settlement, so that the industrial development of the country may not be
hampered. The difficulties in the way should not be minimised. The trade
agreement is intended to be a part of a general political and constitutional
settlement. It is difficult to isolate one part only of the whole complex of issues,
political as well as economic; and to insist upon its settlement without eonsidering
its effect upon the rest. If the spirit in which a solution of this difficult problem
is sought is misunderstood either here or in Great Britain, it may have an un-
settling effect upon the business communities in both countries, which it is very
desirable to avoid at a time when in the interests of India's own development,
closer trade relations are being sought. If it is not found {easible to proceed
by way of Parliamentary legislation at this juncture pending consideration of the
political and other issues involved; it will be necessary to explore the possibility
of arriving at some kind of understanding which may remove the apprehensions
of the Indian business community regarding the effect of the future operation of
these safeguards on the post-war industrial development of India.

. I believe, 8ir, I have made it quite clear that the Government of India are
fully seized of this matter. It is engaging their active and earnest consideration.

As regargs the amendment that has been moved, since the speech on the
question is deferred, it is very difficult for me, as I have said before. to say
anything definitely on the subject. It is not quite clear what the Committee
which Mr. Essak Sait proposes, is intended to do, whether it will confine ifself
to the question of the ‘‘safeguards'’, or whether it will take upon itself the
formulation of a comprehensive scheme for the running of key industries, ship-
ping, public utility services, ete., by Provirrcia] Governments or local bodies,
and questions of a similar Mature as- propounded in another amendment by
Mr. Essak Sait. Government would desire the object of the amendment to be
elucidated further in the course of the debate. They would then like to have an
‘opportunity of further consideration of the matter in .the light of t.he' discussions
before they decide-upon the appointment of a committee or otherwise.

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): That is a
different amendmeént sltogether.

Sir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): The
Honourable Planning Member is eorrect. .

. hs Honoursble Sir Ardeshir Dalal: All that T have to say at the present
moment 1 have mentioned. Government are fully aware of the situation, bub
they would like to have an opportunity of further consideration of the matter.
1 what T have said satisfies the Honourable Mover, we csn have the matter fully
ventilated. Tt will be reported to the Becretary of Btate, and then he aan make

«

‘
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up hi# own mind with regard tc what he would like to do-in respect of this
Resolution. ' - - ; .
A , , i <
Mr. 8ri Prakasa (Allahabad and Jhansi Division: Non-Mubammadan Rural):
What is m your mind? : - . I
The Honourable Sir Ardeshir Dalal: I have already stated that ‘quemme'nt

-

" is fully seized of the maiter, they are considering it, they will have further dis-

cussion with His Mujesty’s Government, and will inform the House'of the result .
of that.discussfon.* We will commmunicate the result of the present discussion to

the Setretary of State. . ,

Mr. Abdul Qalyum (N6rth-West Frontier 4Pro§inca: Gen‘aml): ':['ﬁat I‘nesps‘
' The Honourable Sir Ardeshir Dalal: May 1 know from Mr. Abdul Qaiyum

what he wants Government to do.* - ’ :

Mr. AMI“AQUM: 1 was vepy- anxious to kncw what tﬁi;y»-.ﬁem going to do. .
eeC

In your speech.you say that dovernment has been considering, and are consider-

-ing. Goyermment will go-on. considering c.ill perhaps the - Doomsday. . -Their

Ny

.

speeches lead nowhere. - _ )
The Honourable Sir Afdeshir Dalal: Discussions will be cariied on with His
Majesty’s ‘Government m order-to see whether.s solution of this problem can

be arfived- at. The discussjons that will take place will be communicated to .

the House." It is not possible for ué to6 do.anything more. That is all I have
to 8aY. . T ' '
. Bur Oowasjes.Jehangir: Mr.. Presidont, it is most unforfunate- that the debate
on so important a subject should have to be postponed for a whole month,
because I undeérstand within five minutes we shall adjourn. Our mémories are
short and by that. fime we.shall have forgotten a great deal of what has been-

said today. 1 hope the Honourable Planning Member will send us copies of

his 'speech.. Sir, 1 support the Resolution which has been mqved for more than *
one reason. This matter, as-has been .explained, is not a new issue by any means,
ip was discussed threadbare for three to four years in England, and my Hoxour-
a!)le friend, the Mover of this Resolution, has quoted extracte from the speeches,
madé during those years: It is not a.secret that the whole of the Indian Dele-
gation that went to the -Round Table Conference were unanimous that there
should be no restriction of any sort on the discretion.-of the future Goverriment of
India. As Mrs Manu Subedar read out, the 'First Round Teble Conféremce
came to a tentative conclusion whieh, so far as I am concerned, I was. not pre-
pared then to accept, but it was by no means as extreme as the resolutions that
the British Government carhe to, not the Indian -Delegation, but the British

'“ Government came to during the Second and. Third Round Table Comferences. I

" occasion because we could mot come to terms.

believe it was during the Second Round Table Conference that.a Committee wae
appointed, & more or less non-official Committee, over which Lord Reading-
presided, representing the British Government. He' was not then a member of
GQovernment, but he played the part of guide, philosopher and friend of Govern-
ment during the three Round Table Conferences, and so he was asked to meet.
some members of the Indian Delegation and try to come to séme undersfanding.
T have vivid recollection of ‘sll those Committes meetings.: There were only .
three or four of us present with Lord Readiig, and you can well imagine that it
was not easy to deal with a man of his capacity, krowledge experience and charm

ers. twithstanding all that, we had to adjourn on more  than, one
e ecatne we o g It is most unfortunate that
i ive own in this .

during that period .we received no support from our own countrymen in ]
oguntgy, and‘p-:n¢ of the reasons for our failure, I say it was a failure, was lagk
of support from India which sealed -our lips and made many of our arguments,

; ' i ‘Mr. Manp Subedar pointed
may I say, weak cnd untenable. -For instance, ag ) '
O\Jt? our a%tention .was constantly drawn to the large sums of money this country.

- -
-

-
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owed England by way of sterling loans. A¢ thst time there was some talk in
this ountry of the repudiation of these loans. It might-have been only a whisper
but it- was magnified to suoh an extent in England that it was thrown in our.
faces on every possible oocasion.” “We were told that India was already consider- -
ing repudiating these very loans and we were demanding that there should be
no safeguards.. Mr. President, do you want.me to continue now .

Mr. President (The Honoureble Sir Abdur Rehim): The Honout'o.ble Member
might stop now amd continue op the next' oooasion The House will ad)ourn
till Monday.

The Assembly the® adjourned till Elevon of the Clock on Monday, the 5th’
March, 1045.

’
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